
LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, November 6, 19871Kartika 15, 1909 (Sua) 

No. 28% 
11 A.M. 
I 0bItuuy Refetellc:es --
7 The Speaker made references to the passing away of Dr. K. O. 
Adiyodi and Shri Dalbir Singh, sitting members of Lok Sabha; 
Shri Amjad Ali, !\ menlber of First ana Second Lot Sab.ba; Ur. 
Pashupati Mandai, a member of First to Fourth Lot Sabha; Shri 
Ramsnhai Pandey. a me rubber of Third and Fifth Lok Sabha; 
Shri M. Gopalaswami Thenkondar, a member of Third Lok 
Sabha; Dr. Vasant Kumar Pandit, a member of· Sixth and 
SeVeJith Lok Sabba; Shri Khushiram SlJarma, a member of First 
Lot Sabha; Shri Ajit SIngh. a member of First and Second Lok 
Sabhaand Shri Atanl Das, a member of Fourth Lok Sabha. 

Thereafter. Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Ouesdon! 
Starred Questions Nos. 1, 2, 4, 5 and 7 were orally answered. 

Replie!l to the remaining questions were laid on the Table. 

3. tJauanecl Questions 

Replies to Unstarred Questions Nos. 1-4, 6-15, 17-72, 
74-106, 108-113, 115-116, 118-143 and 145-172 were 
laid on the Table. 
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4. Papers Laid on the Table ,-- , 
'J.'ne fol1owing papers were laid on the Table:- 'I J 

(1) A copy each of the fOliow!llg Ordinances (Hindi and 
Enguan vera4V.llS} unue! artlcle .l:'-';:S \~J \aJ Ot tne Const1tUtlOn:-

(i) The Constltutlon (Scrleauled 'fril:>es) Order (Amend-
ment) VrCWlclllCE, ltftS" \J.'~o. a 01 llJlfl) promu.gaLeu 

_ by ·.ne t'rellu.eLt on tne .ltltn :september, l~tf1. 
(iij The F'mance (Am~ndment) OrOlnance, 1987 (No. 6 

of 198'1) promuJgated by the .President on tne 19th 
:september, blS'. 

(iii) The Representation of the People (Amendment) 
Ord.inan~-e, H,()'/ {J.-.o. 7 of .I.~/) promulgated by tne 
t'I'e8laem on tHe ;and ~epLemoer, .l1l1S7. 

(iv) The Auroville (Emergency Provisions) Amendment 
VfC1lnance, lYu' \.I.~o. tI of J.~tl7 J promUlgated oy the 
PresIdent on tne ath uctober, U,d',. 

(2) A copy of the Central Excise (Fifth Amendment) 
RUles, ltlH7 lt11ndl and J!:ngush versIOns) pUblisned, in 
NO.lnCatlon 1'10. G.::; . .rt. '/tiY{E) in Gazette ot lndia 
dated tne 11tn Se~tember. 1981 under sUb-section (2) 
\If sectlon 3tS of tne l;entral .t!:XC1Ses and Salt Act, 
1944. 

(3) A copy of the Income-tax (Seventh Amendment) 
Rules, 1987 (Hindi and English versions) publlSned in 
.Notlncatlon No. S. O. 894(E) in Gazette of India dated 
,the 8th October, 1987 under section 296 of the 
Income-tax Act, 1961. 

(4) A' copy each of the following Notifications (Hindi 
and Eng.iah velsions) under section 159 of the Cus-
toms Act, 1962:- ' 

(1) G.S.R. 725 (E) published in Gazette of India dated 
the 21st August, 1987 together with an explanatory 
memorandum making ce~tain amendments to 
Notification No. 151)82·Customs dated the 14th May, 
1982 so as to exempt the im.ported goods from 110 
much of the basic duty of customs and auxiliary 
duty of customs as is lev'able on the handling 
charges incurred at the Inland Container Depot. 
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(U) G.S.R. 729(E) published in Gazette of India dated 
the 25th August, 1987 together with an explanatory 
memorandum making certain amendments to 
Notification No. 154186-Customs dated the 1st 
March, 1986 so as to remove certain ambiguity in 
the rates indicated therein and also deletes one of 
the machines from the scope of concess1onal rate of 
duty 80 as til provide protection to the indigenous 
industry. 

(iii) G.S.R. 745(E) published in Gazette of India dated 
the 2nd September, 1987 together with an _-
planatory memorandum regardin'g exemption to 
video cassettes and video tapes recorded with Uni-
versity or Higher or Advanced Technical. Edu· 
cational Pro~ramme imoorted by University or reo 
search institution from t11e whole of the basic and 
additional duties of customs leviable thereon. 

(iY) G.S.R, 746(E) published in Gazette of Ineba dated 
the 2nd September. )987 to~ther with an expla-
!'latorv memorandum re~ardn~ exemotion to video 
cassettes and video taceR recorded with University 
ot' Hi~her or Arlvanced Te~hnlcal Educational Pro· 
gramme imnorted bv repeAl'ch s+udp.nts from the 
wholta. of H,p' baiic and additional duties of customs 
leviable therenn. 

(v) G. S. R. 747(!) oubl'shed in Gazette of India dated 
the 2nd Sentemhet'. 1987 tnll~het' witl, an emI_. 
natorv memo"sndum rellllrdinll exf!n1"tion to ~oodI 
cnv"'rP.n bv Notifl~ation Nne;. 303187-Customs and 
304187-Cuqtom,'1 daterJ tl,e 2nd Sentemhet'. 19A'7 fmm 
the whole of the auxiliary duty of customs leviable 
thereon. 

(vi) G.S.R, 748(E) nubliql,pd in Gllzette nf India dated 
the 3rd Sentembel'. 19M toctether with an exola-
natorv memnrRnnum· sep.1dn~ 't.n e1remnt ~ 
cove1'ed bv Notiflt'qtion No. 2621RS-Custnms dated 
the 24th AnTi!. 1986 from t'hp. whn'e of the auxi-
liary duty of customs leviable thereon. 

(vii) G.S.R. 7fiR(E) nublicz"hi>d in fl-azette· of India dated 
the 911, Sp.T'ltpm het'. 1987 'tnaether with an exnla-
nAtn"" mp.m,,"'annllrn sMldn'", to fnC1'eAAe the 
effective basic customs dutv on pentaerythritol from, 
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.ca 
80 pijr cent pl", Rupees 5 per Kg to 80 per· ~..;Ilt 
plua Rupees 21 per Kg with a view to prQtoct in- " 
CUgenoUB industry. 

(viii) G.S.R. 760(E) published in Guette of India . 
dated the 9th September, 1987 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 1l0-Customs dated the 
17th February, 1986 so as to include therein 
"Message Re-transmission System-Madras of 
Videah Sanchar Nigam Limited" as a "Project" 
under heading 98.01 of the CUlitoms Tariff Act, 1975 
for the purpose of classification of all goods im.-
POO'ted for the above project under the said Tariff 
itenn. • 

(ix) G.S.R. 774(E) published in Gazette of India dated 
the 14th September, 1987 together with an expla-
natory memorandum making certain amendments to 
Notification No. 186187-CustolDl dated . the 29th 
April, 1987 80 as to omit proviso from the said 
notification which prescribes a conce~ional rate of 
basic customs duty of 60 per cent on specifted com-
puter peripherals so as to dispense· with the require-
lBeDt of fumi8bin~ a cert:ficate that. ~ods are of a 
kiDd and type not manufactured in India. 

(x) G.S.R. 783 (E) published in Gazette of India dated 
the 15th September. 198'1 tw"Il!ether with an ex-
planatory memorandum makin( certain amend-

. ·ments to Nottfication No. as.Cuatorns dated the 
lit March. 1887 80 81 to pretcribe a basic culfoms 
duty of 3G per cent OD polystyrene, Runees 4,000 • 
per tonne 01'1 paste and battery Ifade PVC resins, 
Rupees 2,000 per tonne on ·s1,l8p8Mion Ilfade PVC ~ 
resi,ns and' Rupees 3,000 pel' ~onne ot) I.J)PE. 

(xi) G.S.R. T84(E) publilhed in Guette of India dated 
the 15th September, 1987 together with an expla-

, natory memoraMUm ttUlking ceriain amendments 
to Notlficaiofon No. 22TI7tJ.Customa dated the 22nd 
August, 19'76 10 as to prescribe a uniform basic 
customs dutv of 20 per cent ad valorem. in respect 
of . polypropylene and copolY1!lers of polypropy-
lene and bllstc customs duty of SO per cent in res-
Pect of HDPE. 
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(xii) G.S.R. 785 (E) published in Gazette of India 
dated the 15th September, 1987 together with an 
explanatory memorandum making certain amend-
ments to Notification Nos. 2061 87-Customs and 
208187-Customs dated the 12th May, 1987 so as to 
raise the auxiliary duty of customs in respect of 
PVC resins from nil to 25 per cent and lower the 
auxiliary duty of customs in respect of polysty-
rene from 40 per cent to 25 per cent. 

(xiii) G.S.R. 797 (E) published in Gazette of India 
dated the 17th September, 1987 together with an 
explanatory memorandum making certain amend-
ments to Notification Nos. 6184-Customs dated the 
10th January, 1984 and 210184-Customs dated the 
1st August, 1984 so as to provide that the customs 
duty concessions would be available to components 
covered by a list approved by the Competent au-
thoritv in the Director General of Technical Deve-
lopment and such list need not be approved by 
Ministry of Industry. 

(xiv) G.S.H. 799(E) published in Gazette of India 
dated the 17th September, 1987 together with an 
explanatory memorandum maki~ certain amend-
ments to Notification No. 188187-Customs dated 
the 29th April, 1987 (which prescribes concessional 
rate of customs duty for specified electronic cOln-
ponents) so as to include four other types of 
memory Ie's and delete reference to maximum 
access time (technical specification). 

(xv) G.S.R. 800(E) and 801 (E) published in Gazette 
of India dated the 17th Septembe.r, 1987 together 
with an explanatory memorandum regarding 
exemption to specified machinery required for 
technological up gradation of selected capital goods 
industry from the basic customs duty in excess of 
35 per cent ad-valorem and the whol~ of the addi-
tional and auxiliary dutie, of customs leviable 
thereon. 

(xvi) G.S.R. 806 (E) published in Gazette of India 
dated the 19th September, 1987 together with an 
explanatory memorandUm seeking to increase the 
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auxiliary duty of customs wherever leviable by 
five percentage points except in the case of crude 
petro!eum. 

(xvii) S.O. 865 (E) published in Gazette of India dated 
the 28th September, 1987 together with an expla-
natorv memorandum regarding revised rates of 
exchange for conversion of certain foreign curren-
cies into Indian currency or vice-versa. 

(5) A copy each of the following Notifications (Hindi 
and English versions) issued under the Centra,} Ex-
cise Rules, 1944:-
(i) G.S.R. 727 (E) published in Gazette of Iudia. 

dated the 21st August, 1987 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 64186-CE dated the 10th 
February, 1986 So as to completely exempt from 
payment of excise duty, parts of specified power 
driven pumps primarily designed for handling 
water when such parts are used in the manufacture 
of such power driven pumps. 

(ti) G.S.R. 733 (E) published in Gazette of India dated 
the 27th August. 1987 together with an explana-
tory memorandum regarding exemption to for-
gings and forged products from the whole of the 
duty of excise leviable thereon. 

(iii) G.S.R. 734(E) published in Gazette of India Gated 
the 27th August, 1987 together with an explana-
tory memorandum extending the validity of Noti-
fication No. 190187-CE, dated the 4th August, 1987 
upto 1st October, 1987. 

(iv) G.S.R. 736 (E) published in Gazette of India dated 
the 28th August, 1987 together with an explana-
tory memorandum regarding exemption to speci-
fied goods manufactured by factories belonging 
to Central Gove.m.ment for use by any Depart-
ment of the Central Government from the whole of 
the duty of excise leviable thereon. 

(v) G.S.R. 737 (E) published in Gazette of India dated 
the 28th August, 1987 together with an explanatory 
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memorandum regarding exemption to speci1ied 
gooClS manufactured by a vlJ.lage industry and 
mar.keLed by o.r Wlth tne assis~ance of Khadi and 
Village InClUstr.es CODlIIllsslOn, from the whole of 
the Quty of eXClSe leviable thereon. 

(vi) G.S.R. 738 (E) published in Gazette of India dated 
the ~th August, lYlj7 togetner Wlth an ex-
pJ.ana&ory memorandum regarcilng exempuon to 
&1 goods manutactured 10 a prison trom the 
whole ot the duty of excise leviable thereon. 

(vii) G.S.R. 749 (E) published in Gazette of India dated 
the 3.rd Septemoer, 1987 together wlth an explana-
tory memorandum mak.in2 certain amendments to 
Notification No. 172187-CE dated the 18th June, 
1987 so as to exempt from excise duty finishing 
agents, dye-earners to accelerate the dyeing or 
fixmg of dye-stufis and other products and prepara-
tions of a kind used in the textue lOdu"t.ry when 
used within the factory of production' for the 
manufacture of textiles and textile articles. 

(viii) G.S.R. 750 (E) published in Gazette of India 
dated the 3rd September. 1987 together w.th an 
explanatory memorandum regarumg exemption 
to prlOting frames when used within the factory 
of production for printing of textile fabrics, from 
the whole of the dutv of excise leviable thereon. 

(ix) G.S.R. 764 (E) to 766 (E) published in Gazette of 
India dated the 9th Septemoer, 1987 together with 
an explanatory memorandum seeking to withdraw 
the benefit under the MODVAT scheme and the 
.related benefits in respect of aerated waters (soda 
Idld soft drinks) with effect from 1st October, 
1987. 

(x) a.s.R. 767 (E) published in Gazette of India dated 
the 9th September, 1987 together with an explana-
tory memorandum regarding exemption to cigaret-
tes supplied as stores for consumption on board 
a ship of the Indian Navy from both basic excise 
duty and additional excise duty in lieu of sales 
tax subject to observance of certain procedures. 
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(xi) G.S.R. 786(E) published in Gazette of India dated 
the 15th September. 1987 together With an expla-
natory memorandum making certain 'amendments 
to' Notification No. 132186-C~ dated the 1st March, 
1986 so as to' prescribe a uniform excise duty of 30 
per cent ad valorem in respect of polypropYlene 
and copelymers of polypropylene. 

, (6) A copy of the Research and Development Cess 
Rules, 1987 (Hindi and English versions) publiabecl 
in Notification No. G.S.R. 836 (E) in Gazette of India 
dated the 5th October, 1987 under sub-section (3) of 
section 10 of the Researeh ahd Development Cess 
Act, 1986. 

(7) A copy of Notification No. S.O. 879(E) (Hindi and 
English versions) published in Gazette of India dated 
the 5th October, 1987 appointing the 1st December~ 
1987 as the date 011 which the Research and Deve-
lopment Cess Act, 1986 shall come into force, issued 
under sub-section (3) of section 1 of the said act. 

(8) A copy of Notification No. S.O. 880(E) (Hindi and 
Enelish versions) published in Gazette of India 
dated the 5th October, 1987 specifyin2 five per cent 
as the rate Qf Cess payable on all payments made 
towards the import of technology issued under ,ub-
section (1) of section 3 of the Research and J)do.re-
lopment Cess Act, 1986. 

(9) A copy of Notification No. S.O. 881 (E) (Hindi and 
English versions) published in Gazette of India 
dated the 5th October, 1987 forming a fund called the 
Venture Capital Fund with effect from 1st Decem-
ber, 1987, issued under sub-section (1) of section 5 
of the Research and Development Cess Act, 1986. 

J 5. AIlnoUDcement by the Speaker 

The Speaker informed the House of a notice received On 20th 
October, 1987 from the Assistant Registrar of the Supreme Court 
()f India regardin2 his appearance before the Court on the 9th' 
November, 1987 in connection with transfer Petition (CIvil) No. 
481 of 1987 and Civil Miscellaneous Petition No. 20825 of 1987. 
The' said Transfer Petition sought to transfer the Civil Writ No. 
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.0'01 'l98?'fUed"'bySarNashri'Ram Dhan and Salpal JrWi4, 
lIPs, against Union of 'India,Speaker, LOk Babha and Chair-
.man, Iqjya Jxbha \ challeniiDg tite '.validityaud oonatituUonaWy 
of the Constitu.tion (FiHv second Amendment) Act, 1985 .from 
the 'High 'Court of Delhi-to the Supreme Court df lndia. 

The Speaker observed that as per established 'praetice and 
convention, he had ciecidl"o not .to . respond ' to .the nottee;.m had 
passed on the relevantplilpers ,to theMiniater .of.State in rtlle 
Ministry of Law & Ju.stiee for.~ aueh action as .he.mjgbt 
deem flt to apprise the Supreme. Courtaf . the. correct I ccmstit1.l-
tional position and well established conventions of the House, 

.... Motion Nlfudinc BepDl't ,of 1Ite .Joint C~ 
V- of time 

Shri B. Shankaranand moved the following motion:-
ClThat this House do extend.upto the.lastday of the .first 

week of the Budget Session, 1988, the time for .pre-
sentation ofthe:report of the .JointComnUttee to 
enquire into Bofors Contract." 

The following members took part in the debatp:-· 
1. Shri K. P. Unniktishnan 
2.8bri C. Madhav·Reddy 
3. Prof. Madhu Dandavate 
4. 8hri Indrajit Gupta 
5. Shrt Amal 'Datta 
:6. 8hri Dinesh Goswami 
'7. Shri Bhagwat Jha Azad 

:Shri B. Shankaranamil'eplied to the debate. 
On the motion the House divided: Ayes *177; Noes *41. 
The motion was adopted. 

7. Matters Under Rule 377 
V' (1) Shri Braja Mohan Mohanty ralsed a ;matter 'regarding 
need to provide more time for Oriya ProgrammEIS m1.'lW and 
Radio by orj.ginating certain . programmes .from Cuttaak and 
Sambalp\ll' . - -------- ----------, .. --' ---'-

*Subject to correction. 
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-12) Dr. G. S. Rajhans raised a ~atter reil[U'd1~,. need a) 
. check devastation' by ll00ds'in North Bihar. . .., '.,", 
·(l,.okSabhA Cldjourned'lIt IP.M. and re-asaembled at .2.07 P.M.) 
v(3) Shri Shantaram Naik raised a matter regarding. need to 
convert metre;.gauge railway line from Londa to Vasco-da-Gama 
into broad gauge • 

.J(4)ShriRaj Kumar Rairaised a matter regarding need to 
appo~t a Committee of Member's of Parliament to enquire into 
the reasons for disregarding the Judgement of Supreme Court 
fO} l)educing the prices of drugs. 
J (5) Dr. Chander Shekhar Tripathi raised a matter regarding 
need to appoint a Committee of Members of Parliament to look 
into the question of decontrol of prices of certain iron based 
formulations used. to prevent nutritional anaemia. 
J(6) Shri Sriballav Panigrahi raised a matter regarding need 
to establish a Kendriyu Vidyalaya at Jharsuguda (Orissa). 
J(7) Shri Buresh Kurup raised a matter regarding need to 
instal an electronic Telephone Exchange at Ettwnanoor in 
Kattayam district (Kerala). 
v(8) Shri V. Sobhanadreeswara Rao raised a matter regarding 
desirability of not giVIDg effect to the decision to import cotton 
and viscose staple fibre in view of good crop in the country . 

../'8. Statutory Resolution 
Shri Buta Singh moved the following ResolutlOn;-

"That this House approves the continuance in force of the 
Proclamation dated the 11th May, 1987 in respect of 
Punjab, issued under article 356 of the Constitution 
by the President, for a further period of six months 
with effect frem the 11th November, 1987." 

The followin~ members took part in the debate:-. 
(1) Shri C. Madhav Reddy 
(2) Shri R. L. Bhatia 
(3) Shri Basudeb Acharia 

·(4) Maj. Gen. R. S. Sparrow 
(5) Prof. Madhu Dandavate (Speech unftI:lished) 

The discussion was not concluded. 
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• 9. Private Members' Bills-Introdueed 
V (1) The Constitution (Amendment) Bill. 1987 (Amendment 
of article 54) by Shri V. S. Krishna Iyer. 
V'(2) The Passports (Amendment) Bill,. 1987 (Amendment of 
section 10) by Shri Syed Shahabuddin. 
V (3) The Forest (Conservation) Amen<im!ent Bill. 1987 
(Amendment of section 2 'etc.) by Shri V. SObhanadreeswara 
Rao. ' 
~4) The Tobacco Board (Amendment) Bill, 1987 (Amend-
ment of section 8, etc.) by Shri V. Sobhanadre(eswara Rao. 

Y . Private Member'. Bill-Under consideration 
TIlE CONSTITUTION (AMENDMENT) BILL, 1985 (Am-

endment of article 244 etc.) by Shri Piyus Tiraky. 
Further discussion on the motion for consideration of the Bill 

moved on 28th August, 1987, continued. 
The foll'Owing members took part in the debate:-

(1) Dr. G. S. Rajhans 
(2) Shri Baju Ban Riyan 
(3) Shri Somnath Rath 
(4) Shri Shantaram Naik 
(5) Shri Syed Shahabuddin 
(6) Shri Sriballav Panigrahi 
(7) Shri Vijay N. Patil 
(8) Shri Ramashray Prasad Singh 
(9) Shri Mankuram Sodi 

(10) Shri Harihar Soren 
(11) Shri Samar Brahma Choudhury 

The discussion was not C'Oncluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 9th 
November, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABBA 

BULLETIN-PART I 
[Briel Record of Proceedings] 

Monday, November 9, 19871Kartika 18, 1909 (Saka) 

No. 283 
11 A.M. 
1. Starred QUestiODB 

Starred Questions Nos. 21-23, 27, 30 and 31 were orally 
answered. Starred Question No. 29 was postponed to 16 
November, 1987. Replies to Starred Questions Nos. 24, 26, 28 
and 32---40 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 173-288 and 290--403 
were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Employment Exchangea (Compulsory 

Notification of Vacancies) Amendment Rules, 1987 
(Hindi and English versIons) published in Notifica-
tion No. G. S. R. 634 in Gazette of India dated the 
15th August, 1987 under sub-section (3) of section 
10 of the Employment Exchanges (Compulsory No-
tification of Vacancies) Act, 1959. 

(2) A copy of the Employees' Provident Funds (Serond 
Amendment) Scheme, 1987 (Hindi and English ver-
sions) published in Notification No. G.S.R. 687 in 
Gazette of India dated the 5th September, 1987 
under sub-section (2) of section 7 of the Employees 
Provident Funds and Miscellaneous Provisions Act, 
1952. 
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, .. 
(3) A copy of the Contract Labour (Regulation and 

Abolition) Cc:ntral (Amendment) Rules, 1987 
(Hindi and English vers~ons) published in Notifica-
tion No. G.S.R. 657 in Gazette of India dated the 
22nd August, 1987 under sub-section (3) of sec-
tion 35 of the Contraet Labour (Regulation and 
Abolition) Act, 1970. 

(4) (i) A copy of the Annual Report (Hindi and Eng. 
lish versions) of the Council for Advancement of 
Rural Technology, New Delhi, for the year 1985-86 

. along with AuWted Accounts. 

(li) A copy of the Review (Hindi and EIlglish versions) 
by the Government on the working of the . Council 
for Advancement of Rural Technology, New Delhi, 
for the year 1985-86. 

(5) A statement (Hindi and English versions) showing 
reuons for delay in laying the papers mentioned at 
(4) above. 

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the People's Action for Develop-
ment (India), New Delhi, for the year 1985-86 
along with Audited Accounts. 

(11) A copy of the Review (Hindi and English versions) 
by the Government on the working of the People's 
Action for Development (India), New Delhi, for 
the year 1985-86. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the !l8perS mentioned at 
(6) above. 

(8) A copy of the Coconut Development Board Recruit-
ment (Amendment) Re~lations, 1987 (Hindi and 
English versions) published in Notification No. 
G.S.R. 568 in Gazette of India dated the 25th July, 
1981 under section 21 of the CoCODllt Development 
Board Act. 1979. . " . r 
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4. . Assent to Bibs 

(i) SECRETARY-GENERAL laid on the :rable the ~ol1ow­
ing eight Bills passed by the Houses of ParlIament durmg the 
last session and assented to:-

(1) The Punjab State Legislature (Delegation of Powers) 
Bill. 1987. 

(2) The Atomic Energy (Amendment) Bill. 1987. 

(3) The All India Institute of Medic81 SCiences and the 
Post Graduate Institute of Medical Education and 
Research. Chandigarh (Amendment) Bill, 1987. 

(4) The Representation of the People (Amendment) 
Bill, 1987. 

(5) The Punjab Appropriation Bill, 1987. 

(6) The Appropriation (No.4) Bill 1987. 

(7) The Navy (Amendment) Bill, 1987. 
(8) The Expenditure-Tax Bill, 1987. 

(ii) SECRETARY-GENERAL also laid on the Table copies, 
duly authenticated by the Secretary-General of Raiya Sabha, 
of the following ten Bills passed by the Houses .of Parliament 
during the last session and assented to:-

(1) The Conservation of Foreign Exchange and Preven-
tion of Smugglin~ ActivitIes (Amendment) Bill, 198'7. 

(2) The Essential Commodities (Special Provisions) 
Continuance Bill. 1987. 

(3) The Cine Workers Welfare Fund (Amendment) Bill, 
1987. 

(4) The National Security (Amendment) Bill, 1987 

(5) The Terrorist and Disruptive Activities (Preven-
tion) Bill, 1987. 1 

(6) The Brentford Electric (India) Limited (Acquisition 
and Transfer of Undertakings) BilL 1981, .. 
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(7) The National Dairy Development Board Bill, 1987. 

(8) The Constitution (Fifty-Seventh Amendment) Bill. 
1987. 

(9) The Representation of the People (Second Amend-
ment) Bill. 1987. 

(10) The Legal Services Authorities Bill. 1987. 

5.' Statements by Ministers 
J(l) The Minister of State in the Ministry of Home Affairs 

made a statement regarding grant of Samman Pension to 97 
eminent freedom fighters with effect from 2nd October, 1987 
and also laid on the Table a list showing their names. 

J (2) The Minister of State for Railways made a statement 
regarding the accident to 122, Up New Delhi Madras. Tamil 
Nadu Express on 7 November, 1987. 

v" Government Bill-Introduced 
THE AUROVILLE (EMERGENCY PROVISIONS) 

AMENDMENT BILL, 1987 

7. Statement regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) 
giving reasons for immediate legislation by the Auroville 
(Emergency Provisions) Amendment Ordinance, 1987, was laid 
on the Table. 

8. Matter Under Rule 377 
J<1) Shri Dal Chander Jain raised a matter regarding need 

to clear the request sent by the Madhya Pradesh Government 
for conversion of Kalda Tribal Sub-Plan into Micro Project for 
quick economic progress of Tribals. 

J.2) Smt. Jayanti Patnaik raised a matter regarding need for 
early completion of deplastering work of Jagannath Temple to 
save it from further deterioration. 

*Made at 2.05 P.M. 
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t A> Shri Harish Rawat raised a matter regarding need for 
early payment of D.A. instalment to Central Government emp-
loyees. 

vt 4) Smt. Basavarajeshwari raised a matter regarding need 
to declare Bangalore city as a national city . 

.,.A5) Shri A. J. V. B. Maheswara Rao raised a matter regard-
ing need for early installation of a T.V. Relay Centre at Amala-
puram in Andhra Pradesh. . 

A6) Shri Ram Bahadur Singh raised. a matter regarding need 
to excavate the places of archaeological importance in Bihar 
particularly Manjhi, Chirand and Chechar. 

v17) Shri H. N. Nanje Gowda raised a matter regarding :qeed 
for close monitoring by the union government so as to ensure 
proper distribution of drought relief assistance in Karnataka. 

vtS) Shri Chintamani Jena raised a matter regarding need 
to send experts to conduct research on the disease damaging 
the betel leaf crop in Balasore district of Orissa. 

J- Statutory Resolution 

Further discussion on the following Resolution moved by 
Shri Buta Singh on the 6th November, 1987, was resumed.:-

"That this House approves the continuance in force of the 
Proclamation dated the 11th May, 1987 in respect of 
Punjab, issued under article 356 of the Constitution 
by the President, for a further period of six months 
with effect from the 11th November, 1987." 

The following members took part in the debate:-
(1) Prof. Madhu Dandavate 
(2) Ch. Sunder Singh 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 

2.05 P.M.) 
(3) Shri Indrajit Gupta 
(4) Shri Shyam Lal Yadav 
(5) Shri Dinesh Gc,swamy 
(6) Shri Zainul Basher 
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(7) Sbri CharanjU Singh Walla 
(8) Shri Balwant Singh· RamoowaUa 
(9) Shri Mewa Singh Gill 

(10) Smt. D. K. Bhandari 
(11) Dr. Datta Samant 

Shri Buta Singh replied to the debate. 
The Resolution was adopted. 

"'1.. statemeat J.y Prime Mbtiater 
The Prime Minister made a statement regarding the situation 

in Sri Lanka. 

11. Gownmat Bill-Uuder CoasideratioD 
~ AIR (PREVENTION AND CONTROL OF POLLUTION) 

AMENDMENT BILL, 1987 
The motion for consideration of the Bill was moved by 

Shri Bhajan Lal. 

The followin~ members took part in the debate:-
(1) Shri Ram Bahadur Singh 
(!) Dr. G. S. Rajhans (Speech tAonfin.ilhed) 

The discussion was not concluded. 

12. Bepart of BUlin .. Adyjsory Committee 
Smt. Sheila Diklhit presented the Forty-aecond Report .of the 

Business Advisory Committee. 

6P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 10th 

November, 1987) 

**Made at 4.12 P.M. 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABBA 

BULLETIN-PART I 
Laeid Record of Proceedings] 

Tuesday, November 10, 1987IKartika 1&, 1909 (Saka) 

No. 284 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 41-43, 46 and 47 were orally answered. 
Replies to Starred Questions Nos. 44, 45, 48-5{), 52-55 and 57-60 
wel'C laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 404-636 were laid on 

the Table. 

3. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) A statement resarding Review by the Govern-
ment on the workmg of the Andrew Yule and 
Company Limited, Calcutta, for the yelU' 1985-86. 

(ii) Annual Report of the Andrew Yule and Company 
Limited, Calcutta, for the year 1985-86 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Bharat Brakes and Valves Limited, Calcutta. 
for the year 1985-86. 
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(ti) Annual Report of the Bharat Brakes and Valves 
Limited, Calcutta, for the year 1~86 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(c) (i) Review l?ythe Government on the working of 
the Bum S~ndard Company Limited" Calcutta, for 
the year 1985-86. 

(li) Annual keport of the Burn Standard Company 
Limited, Calcutta, for the year 1985-86 along with 

Audited Accounts and the comments of the Com-
troller and Auditor General thereon. 

(2) Three statements (Hindi and English versions) show-
ing reasons for delay in laying tne papers mentioned 
at (1) above. 

(3) A copy each of the following Notifications (Hindi and 
Enghsh versions) under su~section (4) of sec-

, ,t;ion, 83 of the Standards of Weights and Measures 
Act, 1976:-

(i) The Standards of Weights and Measures (Genttal) 
Rules, 1987 published in Notification No. G.S.R. 619 
(E) in Gazette of Indja dated the 1st July, 1987. 

(ii) The Standards of Weights and Measures (Pack-
aged Commodities) Amendment Rules, 1987 publtsh-
ed in Notification No. G.S.R. 730 (E) in Gazette of 
India dated the 25th August, 1987. 

(4) A .tatement (Hindi and English versions) showing 
reasons for delay in laying the notification mentioned 
at (i) of item (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Paddy processing Research Centre 
(Tamil Nadu) Society, Tiruvarur, for the year 1986-
87 along with Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Paddy 
Procelling ReJearch Centre (Tamil Nadu) Society, 
Tiruvatur, for the year 1986-87. 
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• (6) A statement (Hindi and EnJlish versions) iDGlicating 
the result of market loans floated in October. 1987. 

(7) A copy of the Trade.and MerohBDdise:Marks (Am-
endment) Rules. 1987 (Hindi and English versiQl18) 
published in Notification No. S.O. 1689 in Gazette of 

. Imliaated the 4th July, 1967 ubder section 134 of the 
Trade and Merchandise Marks Act, 1958. 

(8)· A copy of the Petroleum (Amendment) Rules, 1987 
(Hindi and Engli6h versions) published in Notifica-
tiOJ;l No. G.S.R. 644(E) in Gazette of India dated the 
3rd July, 1987 under sub-section (4) of section 29 of 
the Petroleum Act, 1934 . 

. (9) 1). eopy of the Cost Accounting Records (Chemical 
lftdustries) Rules, 1987 (Hindi and English versions) 
published in Notification No. G.S.R. 596 in Gazette 
of India dated the 8th August, 1987 undex: aub-.section 
(3) of section 642 of the Companies Act, 1956. 

(10) A copy of the Khadi and Village Industries Commis-
lion (Amendment) Rules, 1987 (Hindi and English 
versro~) publishe:l in Notification No. G.S.R. 675 (E) 
in 'Gazette of India dated the 27th J,uly, 1987 under 
action 28 of the Khadi and Vil~e Industries Com-
mission Act, 1956. 

A. Motion reprdine forty-second report of the· Business Advisory 
...; 'Cbm.mittee 

Shri H. K. L. Bha'gat moved the following motion:-
''That this House do agree with the Forty-second Report 

of the Business Advisory Committee presented to the 
House on the 9th November, 1987," 

The motion was adopted, 
~. Goyernmeat Bill--bdroch1ted 

The Constitution (Scheduled Tribes) Order (Amendment) Bill, 
1987. 

6. Staatmelit' 're,atding Ordinance-laid on the Table 
An explanatory statement (Hindi and English versions) 

giving reasons for immediate legislatioD" by the Constitution 
(Scheduled Tribes) Order (Amendment) Ordinance, 1987, was 
laid on the Table. 
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7. Matters UDder Rule 377 

.. 
v(l) Shri K. Pradhani raised a matter regarding need to assist 

the State Government of Orissa financially for tribal develop-
ment projects in Kahipur Block of Koraput. 
,./, . 

y(2) Shri Anam Charan Das raised a matter regarding need to 
take necessary measures to check the spread of Jharkhand 
movement in Ranchi nnd Chhotanagpur areas of Bihar. 

:(;~~3) Shri Uma Kant Mishra raised a matter regarding need to 
take necessary measures for encouraging studv of Sanskrit 
language in Punjab. 

vt 4) Dr. Chandra Shekhar Tripathi raised a matter regarding 
need to take expert advice of botanists while planting trees to 
avoid harmful effect of trees, 

~) Shri Ram Bhagat Paswan raised a matter regarding steps 
to control floods in North Bihar to save it from yearly devasta-
tion. 

v1'6) Shri Ramashray Prasad Singh raised a matter regard-
ing need to direct the Bihar State Government to take steps 
to rehabilitate the Harijan and backward class people of 
Jehanabad Parliamentary Constituency in Bihar who have been 
r~dered homeless in recent floods . 

../ (7) Shri R Anna Nllmbi raised a matter regarding need to 
reduce the delay in c1e~rance of out-station cheques by Banks. 

\/,(8) Shri Banwari Lal Purohit raised a matter regarding need 
for immediate Constitut!on of Statutory Development Board 
for: Vidarbha region of Maharashtra. 

8. Government Bill-under Consideration 

J THE AlR (PREVEIITION AND CONTROL OF POLLUTION) 
t' AMENDMENT BILL, 1987. 

Discussion on the motion for consideration of the Bill moved 
by Shri Bhajan Lal on the 9th November, 1987, continued. 

The following members took part in the debate:-
(1) Dr. G. S. Rajhans 
(2) Shri Vijay N. Patil 
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(3) Shrl P. PenchaU1a1l 
(4) Shri Somnath Rath (Speech unflnf.bed) 

The discussion was not concluded. 
(Lok Sabha adjourned at 1 P.M. and re-asstmlbled at 2.03 P.M.) 

9. Discussion under Rule 193 
-./ Shri Dinesh Goswami raised a discussion on the statement 

made by the Prime Minister in the House on the 9th November. 
1987 regarding the situation in Sri Lanka. 

The following members took part in the debate:-

(1) Shri Dinesh Smgh 
(2) Shri C. Madhav Reddy 
(3) Shri Bhagwat Jha Azad 
(4) Shri Suresh Kurup 
(5) Shri B. R. Bhagat 
(6) Shri Syed. Shahabuddin 
(7) Shri P. Kolandaivelu 

(8) Shri Sharad Dighe ~/ 

(9) Shri P. R. Kumaramangalam ~,J 
(10) Shri Indrajit Gupta 
(11) Shri R. Jeevaratbinam 
(12) Prof. Saif-ud-Din Soz (Speech unfinished) 

6P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 11th 

November, 1987) 

SUBHASH C. KASHYAP, 
Seeretary-GeDeral , 
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LOKSABBA 

BULLETIN-PART I 
[Brief .Record of Proeeediucal 

Wednesday, November 11, 1987/Kartika 20. 1909 (SUa) 

No. 285 
11 A.M. 
1. Oath or Aftirmatioll 

Shri Tandel Gopalhhai Kalanbhai elected to Lok Sabha 
from Daman & Diu constituency took the Oath in Hindi, signed 
the Roll of Members and took his seat in the House. 

2. Starred Questions 
Starred Questions Nos. 61-66 were orally answered. Rep-

lies to Starred Questions Nos. 68-76 and 78-80 were laid 
on the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 637--645. 647-712, 

714-719, 721-724. 726-732, 734-748. 750-794 and 
796-800 were laid 011 the Table. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

( 1) A copy of the Terrorist and Disruptive Activities 
(Prevention) Rules. 1987 (Hindi and English ver-
sions) published in Notification No. G.S.R. 843(B) 
in Gazette of India dated the 7th October, 1987 
under 5ection 29 of the Terrorist and Disruptive 
Activities (Prevention) Act, 1987. 
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(2,) A copy of Notification No. S.O. 768(E) (Hin~ 
and English versions) published in Gazette of India 
dated the 12th August, 1987 containing Corrigen~ 
dum to Notification No. S.O. 429(E) dated the 
18th July. 1986 undet: sub-section (4) of section 

11) of the Territorial Waters, Con1linental Shelf, 
Exclusive Economic Zone and Other Maritime 
Zones Act, 1976. 

(3) A CODY of the Expenditure-tax Rules 1987 (Hindi 
and English versions) published in Notification 
No. S.O. 939(E) in Gazette of India dated the 
26th Octoher. 1987 under sub-section (4) of sec-
tion 31 of the Expenditure-tax Act, 1987. 

(4) A copy of the Central Excise (Fifth Amendment) 
Rules, 1987 (Hindi and English versions) published 
in Notification No. G.S.R. 761(E) in Gazette of 
India dated the 9th September, 1987 together with 
an explanatory memorandum under sub-section (2) 
of section 38 of the Central Excises and Salt Act, 
1944. 

(5) A copy of the Income-lax (Eighth Amendment) 
Rules, 1987 (Hindi and English versions) published 
in Notification No. S.O. 963 (E) in Gazette of India 
dated the 29th October, 1987 under section 296 
of the Income-tax Act, 1961. 

(6) A copy each of the foUowing Notifications (Hindi 
and English versions) under section 1 S9 of the 
Custom!l Act. 1962:-

(i) G.S.R. 787(E) and 788(E) publisbed tn Gazette 
of India dated the 16th ~tember. 1987 toget'ber 
with an explanatory memorandum ~arclDg 
exemption to specified goods when imported for 
the purpo~es of manufacture of DTP vaccines 
from the whole of the Basic, additional and 
auxiliary duties of customs leviable thereon. 
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(ii) O.S.R. 811 (E) and 812(E) published in Gazette 
of !lndia dated the 22nd SeplelD.ber, 1987 ~ 
gethcr with an explanatory memorandum rega.rd-
mg exemption to consumable goods required for 
the purpose of research when imported into India 
by any .Research lnstitutlons regiatered with the 
Department of Scientific and lna.ustrial Research 
(~J.R) or by any University frtm the whole of 
the basic, addluonal and auxiliary duties 9f 
customs leviable thereon. 

(iii) G.S.R. 818(B) published in Gazette of India 
dated the 24th ~epl.eIIlt>er, 19~7 together wuh 
an explanatory memorandum makmg cerl.8in 
amemlments to Notlficallon No. 63/ts7-Customs 
dated the lst March, 1987 so as to extend Lhc 
concesSlon also to such parts for Caustic Soda 
Plant which are bemg inItially set up and also 
to Plants which are bemg subjected to substantial 
expansion. 

(iv) O.S.R. 819(E) published in Gazette of India 
dated the 24th September, 1987 together with an 
explanatory memorandum making certain amend-
ments to NotJ.fi.cation No. 129/76-Customs dated 
the 2nd August, 1976 so as to reduce the basic 
customs duty on pulses from 25 per cent 
ad valorem to 10 per cent ad valorem. 

(v) G.S.R. 825(E) published in Gazette of India dated 
the 28th September, 1987 together with an expla-
natory memorandum extending the validity of No-
tification ~o. 164187-Customs dated the 9th April, 
1987 up to 31st March, 1988. 

(vi) GSa 826 (E) published in Gazette of India da~ 
the 28th September, 1987 together with an expla' 
natory memorandum extending the Validity of No-
tificatio.u No. 522\86-Customs dated the 31st Do-
cember, 1986 upto the 31st March, 1988. 
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(vii) G.S.R. t)2o (E) published in Gazette of India datca\ 
, lb.e 2Yth ~eptemoer, 1!1lS7 together wub. an cxpll~,7 

!lAtory wemoranaum. mwng cenam amenaments 
to ~oul1cation .Nos. 741~.5-L.ustoms and 751~5' 
Customs dated the 17th March, 1YlS5 and 222tlS7. 
Customs dated the 20th May, lY~7 so as to extend 
the time limit for attaining the norms of fuel effi-
ciency for the purposes ot import duty concession 
upto the 31st March, 1988. 

(viii) O.S.R. ~29(E) published in Gazette af India 
datee the 29th Seplember, 19~7 together with an 
cxplallaiory memorandum making certain amend-
ments to Notification No. 38611So-Customs dated 
the 29th July, 1986 so as to include dicarboxylic 
acid mixtures also along with dicarboxylic acid. 

(ix) G.S.R. 830(E) and 831(E) published in Gazette 
of India dated the 29th September, 1987 together 
with an explanatory memorandum regarding ex-
emption to Lithium Carbonate when imported in-
to india for the purpose of energy saving and pol-
lution control in the manufacture of aluminium 
by an organisation engaged in manufacturing alu-
minium from the basic customs duty in ex~ ot 
2; per cent ad valorem and from the whole of the 
additional &Ild auxiliary duties of customs levia-
ble thereon. 

(7) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central Ex-
cise Rules, 1944:-

(i) G.S.R. 768(E) published in Gazette of India dated 
the 11th September, 1987 together with an expla-
natory memorandum prescribing a concessiona] 
rate of basic excise duty of Rupees 9.24 per Kilo-
gram on nylon filament yam. 

(ii) G.S.R. 771 {E) published in Gazette of India dated 
the llth September, 1987 together with an expIa-
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natory memorandum seeking to continue the con-
CCSSlOnal rate of exclSC (lUlY ot 1U percent ad 
valorem on goods supplied tor use ill Hazlra-.Hlja-
pur-Jagdishpur Project. 

(iii) G.S.R. 772(E) published in Gazette of India 
dated the 11 th September, 1987' together with an 
explanatory memorandum seeking to continue the 
concessio~utl rate of excise duty of 10 per cent ad 
valorem on goods cleared for supply to the Oil 
and Natural Gas COmmission or the Oil India 
Limited for their oil exploratiQn or exploitation 
activity. 

(iV) G.S.R 77S(E) published in Gazette of India dated 
the 15th September, 1987 together with an expla-
natory nlcrnorandum rescindmg Notification Nos. 
75j86-CE dated the 10th Feoruary, 1987 and 
309/86-CE dated the 20th May, 1986. 

(v) G.S.R. 779(E) published in Gazette of India dated 
the 15th September, 1987 together with an expla-
natory memorandum reg,arding exemption to parts 
and accessories of motor vehicles, tractors (inclu-
ding agncultural tractors) and trailers from the 
whole of the excise duty leviable thereon. 

(vi) G.S.R. 780(E) published in Gazette of India 
dated the 15th September, 1987 together with an 
explanatory memorandum regarding exemption to 
parts of motor vehicles, tractors (including agri-
cultural tractors) and trailers from the whole of 
the excise duty subject to certain conditions speci-
fied in the notification. 

(vii) G .S.R. 817 (E) published in Gazette of India 
dated rhe 23rd September, 1987togetber with an 
expla.natory memorandum extending the validity 
of Notification No. 190187-CE dated the 4th Au-
gust, 1987 upto the lst November, 1987. 
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(viii) O.s.R. 827(E) published in Gazette of Indil( 
dated the 29th September, 1987 together with an· 
explanatory memorandum extending the ValIdity 
of Notification No. 463186-CE dated the 9th De-
cember, ] 986 upto the 31st Match, 1988. 

(8) A copy each of the following papers (Hindi and 
English versions):-

(i) (i) The Vancouver Declaration on World Trade 
(ii) The ()lanagan Statement on Southern Africa 
and Programme of Action (iii) Statement on Fiji 
and (iv) Communique issued on the conclusion of 
Commonwealth . Heads of Government Meeting held 
at Vancouver from 13th to 17th October, 1987. 

(ii) Kathmandu Declaration and the Joint Press Release 
issued on the conclusion of Third SAARC Summit 
held from 2nd to 4th November, 1987. 

( 9) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 3 of the All India Service Act, 1951:-

0) The Indian Police Service (Fixation of Cadre 
Strength) Fourth Amendment Regulations, 1987 
published in Notification No. G.S.R. 699 in Gazette 
of India dated the 19th September, 1987. 

(ii) The Indian Police Service (Pay) Sixth Amendment 
Rules, 1987 published in Notification No. G. S. R. 
700 in Gazctte of India dated the 19th September, 
1987. 

(iii) The Indian Administrative Service (Pay) SixtQ 
Amendment Rules, 1987 publish~d in Notification 
No. G. S. R. 767 in Gazette of India dated the 17th 
October, 1987. 

(iv) The Indian Admini$trative Service (FiJtJation of 
Cadre Strength) Sixth Amendment Regulations, 
1987 published in Notification No. G. S. R. 768 in 
Gu.ette of India dated the 17th October, 1987. , 



(v) The Indian Administrative Service (Fixation of 
Cadre Strength) Fifth Amendment Regulations, 
1987 pubI:shed in Notification No. G.S.R. 79S(E) 
in Gazette of India dated the 18th September, 1987. 

(vi) The Indian Administrative Service (Pay) Fifth 
Amendment Rules, 1987 published in Notification 
No. G.S.R. 796(E) in Gazette of India dated the 
18th September, 1987. 

(vii) The Indian Forest Service (Pay) Fifth Amendment 
Rules, 1987 published in Notification No. G. S. R . 
801 in Gazette of India dated the 31st October. 
1987. 

(viii) The Indian Forest Servioe (Fixation of Cadre 
Strength) Fourth Amendment Regulations, 1987 
published in Notification No. G. S. R. 802 in 
Gazette of India dated the 31st October, 1987. 

(ix) The. Indian Administrative S~rvice (Fixtation of 
Cadre Strength) Fourth Amendment Regulations, 
1987 published in Notification No. G.S.R. 80S(E) 
in Gazette of India dated the 18th September, 1987. 

5. Report of the Committee on Private Members' Bills and 
Resolutions 

Shri M. Thambi Durai presented the Forty-second Report 
(Hindi and English versions) of the Committee on Private 
Members' Bills and Resolutions. 

6 Statement by Minister 

J The Minister of State in the Ministry of Agriculture made 
a statement regardinJl the current drought and flood situation 
in the country and the relief measures undertaken by the 
Government. 

7. Government Bill-Introduced 
V The High Court Judges (Conditions of Service) Amendment 

Bill, 1987. 

7 



8. Matters under Rule 377 
/ (1) Shri Manku Ram Sodi raised. a matter regarding need 

\(0 check the production and sale of fake medicines. 

V (2) Shri Ganga Ram raised a matter regarding need to 
set up Second Bench of Allahabad High Court at Agra as re-
commended by the Jaswant Singh Commission. 

\/'(3) Shri Raj Kumar Rai raised a matter rega.rding need for 
action to recover the difference between the price of certain 
bulk drugs allowed in the formulations and actual purchale of 
those drugs from the companies to whom notices were issued 
under the Drugs Price Control Order, 1979. 

04) Shri K. J. Abbasi raised a matter regarding need to 
increase the age limit for appearing in Civil Services examina-
tions from 26 years to 28 years. 

\/'(5) Shri Somnath Rath raised a matter regarding need for 
early completion of irrigation projects in Orissa to meet the 
needs of the farmers and to solve drinking water problem parti-
cularly in Ganjam district. 

/c6) Shri Somnath Chatterjee raised a matter regarding need 
to reconsider the decision to close down the Government of 
India Stationery Depot at Calcutta and its branches at New 
Delhi, Bombay and Madras. 

/(7) Shri Muhi Ram Saikia raised a matter rega.rding need 
for layin-,! a natural gas pipe line in Assam. 

/(8) Shri Jagannath Patnaik raised a matter regarding need to 
exercise check on prices of essential commodities and ensu.re 
their availability. 

J. Discussion under Rule 193 
Discussion on the statement made by the Prime Minister 

- in the House on the 9th November, 1987 regarding the situa-
tion in Sri Lanka, raised by Shri Dinesh Goswami on the J Oth 
November, 1987, continued. 

The following members took part in the debate:-
(1) Prof. Saif-ud·Din 502: 
(2) Shri N. V. N. Somu 
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(3) Shit Ram NaraiD Singh 
(4) Dr. Datta Samallt 
(5) Shri P. Namgyal 
(6) Shri Balwant Singh Ramoowalia 
(7) Shri V. Kishore Chandra S. Deo 

(Lok Sabha adjourned at 1.42 P.M. and re-assembled at 2.17 
~M) I 

Shri K. Natwar Singh replied to the discussion. 
The discussion was concluded. 

10. Government BiD-Passed 
V'1'he Air (Prevention and Control of PollUtion) Amendment 
Bill, 1987. 

Discusslon on the motion for consideration 'Df the Bill 
moved, by Shri Bhajan Lal on the 9th November, 1987, 
continued. 

The following members took part in the debate:-
(1) Shri Somnath Rath 
(2) Shri Y. S. Mahajan 
(3) Shri D. B. Patil 
(~ 8hri Sriballav Panigrahi 
(5) Shri Ramashray Prasad Singh 
(6) Shri A Charles 
(7) Shri R: P. Das 
(8) Shri Harihar Soren 
(9) Shri Mohd. Mahfooz Ali Khan 
(10) Shri Harish Rawat 
(11) Shri R. Anna Nambi 
(12) Shri Shanti Dhariwal 
(13) Dr. Datta Samant 
(14) Shri 8hantaram Naik 

(15) Shri C. Janga Reddy 
(16) Shri R. Jeevarathinam 
(17) Dr. Prabhnt Kumar Mishra 

Shri Z. R. Ansari replied to the debate. 

9 



,;, 
The motion for consideration was adopted andclause-by-

clause consideration of the Bill was taken up. 
Clauses 2 to 8 were adopted. 
Clause 9 was adopted, as amended. 
Clauses 10 to 13 were adopted. 
Clause 14 was adopted, as amended. 
Clauses 15 to 25 were adopted. 
Clause I, the Enacting Formula and the. Long Title were 

also adopted.. 
The motion that the Bill, as amended, be passed was moved 

by Shri Z. R. Ansari. 

The motion was adopted and the Bill, as amended, was 
passed . 

• 1.1. Statement By Prime Minister 
J The Prime Minister made a statement regarding his recent 

visits abroad. 

6.35 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 12th 

November, 1987) 

·Made at 4.20 P.M. 

SUBHASH C. KASHY AP, 

Secretary-General 

---_ .. _------
10 ' 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedin&sJ 

Th1ll'Bday, November I%, 19871Kartika ZI, 1909 (Saka) 

.. No. 288 
11 A.M. 
1. Starred Questions 

Starred Questions N06. 81-88 were oran,. answered. Replies 
. to the remaining quest~ were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 801-81'3,815-822,824-
847, 849-857, 859-880. 883-986 and 988-1032 were laid on the 
Table. 

3. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the followina Notifications (Hindi 
and English versions) under sub«ctiOn (4) of 
scction 124 of the Major Port Trusts Act, 1963:-

(1) G.S.R. 677(E) published in Gazette of India 
dated the 27th July. 1987 appro.vina the Cochin 
Port Employees (Temporary Service) Second 
Amendment RegulatiODl, 1987. 

(ii) G.S.R. 700(E) published in Gazette of India 
dated the 10th August, 1987 approVing the 
Calcutta Pan Trust Employees' (Classification. 
ContrOl and Appeal) Regulations, 1987. 
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(iii) G.S.R. 753(E) published in Gazette of II'ua 
dated the 3rd September, 1987 approving the 
New Mangalore Port Trusts Employees (Leave 
Travel Concession) Amendment Regulations, 
1987. 

(iv) G.S.R 807(E) published in Gazette of India 
dated the 21st September, 1987 approving the 
Cochin Port Employees (Grant of advances for 
building of House£- etc.) Amendment Regulations. 
1987. 

(2) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Shipping Development Fund 
Committee, New Delhi, for the year 1985-86 alODl 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Shipping 
DevelopDlent Fund Committee, New Delhi, for the 
year 1985-86. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(2) above. 

(4) A copy of the Indecent Representation of Women 
(Prohibition) Rules, 1987 (Hindi and English versions) 
published in Notification No. G.s.R. 822(E) in Gazette 
of India dated the 25th September, 1987 under sub-
section (3) of section 10 of the Indecent Representa-
tion of Women (Prohibition) Act, 1P86. 

(5) The following statements (Hindi and English versions) 
showing the action taken by the Government on 
various· assurances, promises and undertakings given 
by the Ministers durin~ the various sessions of Lok 
Sabha:-

(i) Statement No. XIV-Thirteenth 'J Seventh Lok 
Session, 1983. ). Sabha 
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(ii) Statement No. XVIII-Second 1 
Session, 1985. 

(iii) Statement No. XIII-Third 
Session, 1985. 

(iv) Statement No. XIV-Fourth 
Session, 1985. 

(v) Statement No. XI-Fifth Session I 
1986. ~ Eighth Lok 

(vi) Statement No. VIII-Sixth 
Session, 1986. 

(vii) Statement No. VI-Seventh Ses· 
sion, 1986. 

(viii) Statement No. V-Eighth 
Session, 1987. 

(ix) Statement No. I-Second Part 
of Eighth Session, 1987. 

1 Sabha 
I 

I 
I 
I 

I 
J 

"A. Report of the Committee on the Welfare ofSehedul~ Castes 
V and Scheduled Tribes 

SHRI RAM RATTAN RAM presented the 
Twenty-Ninth Report (Hindi and English versions) of the Com-
mittee on the Welfare of Scheduled Castes and Scheduled 
Tribes on the Ministry of Civil Aviation-Reservations for, and 
employment of, Scheduled Castes and Scheduled Tribes in 
Air India. 
5. Matten under Rule 377 

v(1) Shri Mullappally Ramachandran raised a matter regarding 
need to amend the Cinematograph Act to ensure production and 
exhibition of quality films. 

v(2) Shri Shanti Dhariwal raised a matter regarding need to 
formulate schemes to conserve the water of Chambal river for 
irrigation and power generation. 

v(3) Dr. G. S. Rajhans raised a matter regarding need for 
immediate repairs of the railway track damaged bv recent floods 
in Mithila region of Bihar. 
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~) Shri Shantaram Naik raised a matter regarding needt'ti, 
issue directions to all State Governments to nationalise passenger 
road transport. 

/(5) Shri Braja Mohan Mohanty raised a matter regarding 
need to provide adequate funds for early completion of Jankha· 
pura-Bansbani Railway Line in Orissa. 

v(6) Shri Madan Par.dey raised a matter regarding need to 
take effective steps to solve the problems faced by handloom 
weavers adversely affected by the new textile policy. 

/(7) Dr. Chinta Mohan raised a matter regarding need to 
give direction to the Electronics Corporation of India to start 
production of colour TV, VCRs., and VCPs. at its Tirupati 
(Andhra Pradesh) unit. 

\/18) Shri V. S. Krishna Iyer raised a matter ,regarding need to 
withdraw the recent llotifications which have taken away the 
concessions of excise duty given to small seale units 

,6. Government Bill-Passed 
I 

V THE AUROVILLE (EMERGENCY PROVISIONS) AMEND-
MENT BILL, 1987. 

The motion for consideration of the Bill was moved by Shri 
P. V. Narasimha Rao. 

The following members took part in the debate:-
(1) Shri Bh. Vijayakumar Raju 
(2) Prof. Narayan Chand Parashar 
(3) Dr. Sudhir Roy 
(4) Shri Banwari La! Purohit 
(5) Shri P. Shanmugam 
(6) Shri Syed Shahabuddin 

(Lok Sabha adjourned at J.03 P.M. and re-assembled at 2.09 P.M.) 

Shri P. V. Narasimha Rao replied to the debate. 

The motion for consideration wu adopted and clause-by-
clause consideration of the Bill was taken up. 
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Clauses 2 and 3 were adopted. 

~lause I, the Enacting Fonnula and the :Long'Title ~~t;~' 
dopted , ", , '," a . " '," ,', 
, , 

The motion that the Bill be passed was moved b, Sbrf'P.,V~,: 
Narasimha Rao. ' 

The following members took part in the debate: --. ," I 

(1) Dr. G. S.RajbaDl 
(2) Shri Gopeshw&r' 
(3) Shri Laliteshwar Prasad Shahl 
(4) Shri P. V. Narasimha Rao 

The motion was adopted and the Bill was passed. 

*7. Statutory Resolution-Under CoDiitieratioD 
Dr. Chinta Mohan moved the following Resolution:~ 

" . " •• r . .~, 

'-. : ; 
}. "'~"" ... ' 

"That this House disapproves of the Constitution (Sche-
duled Tribes) Order (Amendment) OrdinanCe, 198'7 
(Ordinance No. 5 of 1987) promulgated by 1he !Presl. 
dent on the 19th Septembe1', 1987." ' , 

v'8. Government Bill-Under Consideration 
The Constitution (Scheduled Tribes) Order (Amendment) 

Bill, 1987. 
The motion for consideration of the Bill was moved by Dr. 

(Smt.) Rajendra Kumari ijajpai. ~ 

The following members took part in the combined deb • .'qJJII 
the ResQlution (vide para 7 above) and the motion for co~i,d~r~:" 
tion of the Bill:- ',,~1.' I 

(1) Shri H. A. Dora 
(2) Shri Girdharl Lal Vyas 
(3) Dr. V. Venkatesh 
(4) Shri C. Janga Reddy (Speech unfinished) 

The discussion was not concluded. 

*Discussed together 
• c: . ~ J' :' " (.' • ,. .. .. ~ •• 

's 



j .... Statement by Minister :-' 
. The Minister of State in the Ministry of Agriculture made- a 

statement regarding procurementlminimum support prices for 
Babi crops of 1987-88. 

10. DJseuulon. U.ter; Rule 193 
/ Dr. Chinta Mohan raised a discussion on the situation arising 

out of the incident of 'Sati' at Deorala villa'ge in Rajasthan and 
the steps proposed by the Union Government to prevent such 
deplorable incidents in future. 

The following members took part in the debate:-
(1) Smt. Meira Kumar 
(2) Shri Balkavi Bairagl 
(3) Prof. Madhu Dandavate 
(4) Smt. Prabhawati Gupta 
(5) Shri Saifuddin Chowdhary 
(6). Shri Asutosh Law 
f7) Shrl Yogeshwar Prasad Yogesh 
(8) Shri K. R. Natrajan 
(91 Shri Virdht Chander Jain 
(10) Smt _ Geeta Mukherjee 
(11) Shri Kayur Bhushan 

. (12) Shri Ram Bhagat Paswan (Speech un;tinuhed) 

The discussion was not concluded . 
• P.It 
<l.ok Sabha adjourned tlllll A.M. on Friday, the 13th November, 
1.~ . 

SUBHASH C. KASHYAP. 

·.Made at 2.45 P.M. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedingsl 

Friday, November 13, 1987jKartika 22, 1909 (Saka) 

No. 287 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 102-108 were orally answered. 
Replies to Starred Questions Nos. 109-121 and 123 were laid 
on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 1033-1068, 1070-1083, 

1085-1100, 1102-1121, 1123-1164, 1167, 1169-1179, 
1181-1205, 1207-1216 and 1218-1262 were laid on the Table. 

3. Papers laid on the Table 
The following papers were laid on the Table:--

(1) A COpy of the Indira Vikas Patra (Third Amend-
ment) Rules, 1987 (Hindi and English versions) 
published. in Notification No. G.S.R. 739(E) in Gazette 
of India dated the 31st August, 1987 under sub-
section (3) of section 12 of the Government Savings 
Certificates Act, 1959. 

(2) A copy Of the Life Insurance Corporation of India 
Class III and Class IV Employees (Promotion) Rules, 
1987 (Hindi and English versions) published in Noti-
fication No. G.S.R. 824 (E) in Gazette of India dated 
the 25th September, 1987 under sub-section (3) of 
sectiOn 48 of the Life Insurance Corporation Act, 
1956. 
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(3) A copy of the Foreign Exchange Regulation (Amend- ... 
ment) Rules, 1987 (Hindi and En~ish versions) f ~ 
published in Notifica,tion No. G.S.R. 847 (E) in Gazette 
(If India dated the 9th October, 1987 under 8U~ 
section (3) of section 79 of the Foreign Exchange Re-
gulation Act, 11M; .... : 'F:;! 

(4) A coPv of Notification No. G.S.R. 741 (E) (Hindi and 
English vertlll!1i)· nSlletl 1 'Wilier sub-section (2) of 
Sect~~ ~ of .the . Flnance, 4p~~c~~87, appointing the 
15th I Oet:ob~. 1987 as the date on which Chapter V 
of the said act shall come into force. 

'h'~J ~oebpf~eadt 'M'the\'foltdwln~'Nbi(ftcatfJIifl (Hindi 
and English versions) under section 105 of the Fin-
ance Act, 1987: 1"1'";:. <) "", 

(i) G.S.R. 742 (E) pUblished in Gazette of InIIa''dated 
the 2nd September. 1987 regardi~ ~~~ti~JW I¥lY 
release of fo,reign exchange ... :tl:~ c~i1C1:ategofles 

. .!'!'r'l .. I rw.e~i~.Q.. in 'J,4e ll()tific4ltion ~QIa.' ,ijae: .p8)m1ent of 
• t:' j .' , : +~t':w''h:ole i 'ot the- FotdgnBxeh .... : Co~o 

\~ravel) Tax. ,I,::. I ,;: • 

(ii) The Foreign Exchange C~!y.~ijAnIJnj~y~~ ~ 
Rules. 1987 published in Nolificatlon . N'o. a.s.R-

t:; ;.'1M3 (E)' 1n Gazette of ,Jl\dia . elated ,the 2Dd !~tem· 
r :\:11 bet;:1987.:," ".' . ,', '::,.'; 
{,;', '¥,;~ '~ ~o~~ of' th~ "Re~1'~tion rel~ting h, COIll~on ; "~a1 

of the Indian Bank (lIJIa& '.n(binglillh'!.-OII8) 
under ~b-section (4) of section 19 pt ~e a~king 
Cotrt~ilnit!S" {AcQtlfsitidri md":' Tttmsfar'" 'of' Under-

)u'/ ilJ~~n,&J,'~ct,. ~~',i:h; " ", 

nir;~;cl(7) ~,t\"~~' 't : (fJ.t-hlt. i ,a~." ;~. i~(~ ... '~~) regarding 
\!:,.' 1,1 (~1tS" I e"Sijvtm~nth Vaffiaitbit l 'of the Life 
:' 'il' 'In'!mtanCef''C q>6~tion:',df :rndf~ 'a$'dP"Slst March. 
).0",' ';')')198'1':/"'); I "~, , .. ' '~:.:.i:.'''·'''l .:,.: 'i".!'.,~: 

(8) A COPy each of the follo",ing Notificatiolls (~indi and 
H~. J! i!(I~.(~U~l1' vetS." iiji1~)~\~~U~:.~de(s~ I~ &f,the 1m. 
,l/' '/i' !i-~~~~~1,1i~~';~~~, ~B?:~~I ~~~; ;'l~~liiT . 
, .. ;, 'c' ;~.i\ ;.'/ .... ~~8~Jir)r.Publ1sJ..-I.;1~ ClQ . .-e Qi,ilNUa dated the " . 'T~,. .'Y..... ~'"'..:... . ;-..Jh ........ CJtI',l'tain. aIiIWIldment. m 
'f I "",' ~ ~~t ~'i 'f__. ,.. 1 
'w'i.~.:,t'rlf,~~~;;lfi~e No;:! 1$1:()~~ the 1st 
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I. , • 

(9) A copy.of the Navy ~ve (Amendql~~} &.gulation, 
1987 (Hindi and Enlgish versi,ons) p~b1isbe(l'.ln Noti-
fication No. S.R.O. 290 in GazetteofIridia tflited the 

·1/ '! '~'I,' '26tbISeptamOer"l98'Lunder section"l8a g~ ~HfW 
Act, 1957. 

(10) A copy of'he/~\lte Faclwlin~ Mater~ ,((;ompul-
sory Use in Packing Copunodi~es) Rulel$,1987 (Hindi 
and English vel'$i~s) PlJbI~hed in Notification No. 
G.S.R. 731 (E) :bi' 'Gazette of' India'dated \tbe 26th 
August, 1987 undeJ'l 'sul>-l8fltion: (2) Of_cUm 17 of 
the Jute Packagine Maflrwials (~lllPQ""Y" l1se in 
Packing Commodities) , Act, 1987. 

1\)"'( '(11) (W)~'eopy eftheA,&ntlaIRepart(Hindl:ancl'English 
versions) of t4eApparel Export Promotion Co~cil, 
New Delhi, for the 'year 1988' along with Alltlited 
Accounts. 

i .' J ",-~: L.r (C ~ (I o· '; ... ~ d ~ ~ I I i ~" I ( ') ;) ~ ~) ! .,' to " .: '; ( :, ~;.l r d 

~ ! I 
" I 

(ti) A copy Of,,"-·Jteiji8w(Hbldi aM'1i:Iiff!ialll.ntfions) 
by the G,oye~~nt on the working 9f the Apparel 

, :e.rf' (Promdtfotl' )Co1Ul~il, New' Delhi,tor :th~ ('year 
: ~ ;": ,1Sl8~,' 

h2), A,,~ieme~t,(Wndi auq. English', ve~, ('s) showing 
reasons tor delay in layinJt ,the P~. ~ntioned at 
(11) above. 

4. Statement by Minister 
Smt. ~f~lii'ibMli!t"rli~de ~:' St~tettrertt~regahtirig),~_ 

~~:,9~i~ •. ',~Qr,'tp~. '\~~l' Qo~enc~ng th~.l~h , NR~~wber, 
. ,I' I I " ". I , I, ",! :! ! :. I ,;: f ~ • :_; .~, ~ 

~!~~~~.~j.J.'3: ',;, 
';'DiIC!~ '-m ~he'satu~!IMlJatislftg '"OVt'ot"tM'incident of 

,1)atit'af; lJ1eorata~narge!lh tlUjasthM' and; tt\e., sttps proposed 
1, 3 



~,L""'--' - - . 

by ~he Union Government to prevent such deplorable incidents 
- infuttm!;"ralSed by Shri Dinesh Goswa·mi on the 12th Novem- ~ 
'ber, 198?,. Continued.', 

. ,.The '{olio wing members, took part in the debate!-
I ,'"' ,.., 

. '(1)' Shri Ram Bhagat Paswan .' , ' 
(2) Shri Sharad Dighe 

" (~)§hri Muhiram Saikia 
(4) Shri Jujhar Singh 

(~ Sabha adjourned ~t 1 P.M. and re-assembled at 2.05 P.M.) 
(5) Prof. N, G. Ranga 
(6) Shri Mohd. Mahfooz Ali Khan 
(7) Shri Shanti Dhariwal . 
(8) Dr. (Smt.) Phulrenu Guha 
(9) Shri Amar Roypradhan 

(10) Shri Girdhari Lal Vyas 
(11) Smt. BaSavarajeswari 

(12) Dr. (Mrs.) T. Kalpana Devi (Speech unfinished) 

The discussion was not .concluded. 

6, Motion Regarding FOl'ty-Second Report of the Committee on 
Private Members' Bills and Resolutions 

Shri Ram Awadh Prasad moved the following motion:-
"That this HOUSe do agree with the Forty-second Report 

of the Committee on Private MembE:rs' Bills and 
Resolutions presented to the House on the 11th 

, November, 198';," 

The motion was adopted, 

J'':Priv~~ Member's Resolution-Under Consideration 

Further discussion on the following Resolution moved by 
Shri DUeep Singh Bhuria on the 16th April, 1987, continued:-

~ ,; .. f ~!., , '. ' '. ". 4'This House expresses Its concern over the continued 
~", .. ~ ,. ..:.:. 'backwardness of tribal people in the country t!ven 

after thirty-nine years of independence and in ordft'to 
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prevent their exploitation and· uplift them tooDOIDl-
cally, socially, culturally and educationally JeCODl-
mends to the Government to-

(i) take necessary measures for proper and effective 
implementation of various tribal welfare schemes 
in tribal regions~ 

(U) open more schools and adult education centres 
in the tribal regions; 

(iii) give priority in employment to tribal people in 
. various Government developmental schemes viz. 
construction and other works undertaken through 
the Departments of Irrigation, Public Works, 
Forest Development, Public Health and Rural 
Engineering, etc. in tribal regions; and 

(iv) purchase their forest-produce at reasonable priceS." 

The following members took part in the debate:-
(l) Shri Anadi Charan Das 
(2) Shri Satyendra Narayan Sinha 
(3) Shri R. Annanambi 
(4) Shri Ram Pyare Panika 
(5) Shri Piyus Tiraky 

(6) Dr. G. S. Rajhans 
(7) Shri Motilal Singh 
(8) Shri A. Charles 
(9) Shri C. Sambu 
(10) Shri Arvind Netam (Speech "nflnuhed) 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 16t~1 Novem-
ber, 1987) 

SUBHASR c. KASHYAP. 
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LOKSABHA 

BULLETIN-PART I 
[Brief ReC'Ord of Proceedings] 

Monday, November 16, 19871Kartika 25, 1909 (Saka) 

No. 288 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 124-129 and 134 were orally answered. 
Replies to Starred Questions Nos. 131-133, 135-143 and 29 
were laid on the Table. 

Z. Unstarrecl Questions 
Replies to Unstarred Questions Nos. 1263-1317 and 1319-

1439 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Chief Commissioner of Railway 
Safety on th~ working of the Commission of Railway 
Safety for th~ year 1986-87. 

(2) A copy of the Central Excise (Seventh Amendment) 
Rules, 1987 (Hindi and English versions) published 
in Notification No. G.S.H. 867 (E) in Gazette of 
India dated the 20th October, 1987 under sub-section 
(2) of section 38 of the Central Excises and Salt 
Act, 1944. 

(3) A copy 'Of the Delhi Sales Tax (Amendment) Rules, 
1987 (Hindi and English versions) published. in Noti· 
fication No. F. 4 (27) /87-Fin (G) in Delhi Gazette 
dated the 30th October, 1987 under section 72 of the 
Delhi Sales Tax Act, 1975. 
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(4) A copy each .ot the following .Notifications (Hindi an4· 
English verslons) under section 159 of the CustoDlS'. 
Act, 1962:-

(i) G.S.R. 851 (E) published in Gazette of India 
dated the 42th October, 1987 together with QIl ex-
planatory memorandum rescinding Notificatiol1 No. 
49j84-Customs dated the 1st March, 1984. 

(ii) G.S.R. 852 (E) published in Gazette of India dated 
the 12th October, 1987 together with an explana-

. tory memorandum making certain amendments to 
Notification No. 232/87-Customs dated the 5th 
June, 1987 so as to prescribe a uniform rate of 
60 per cent basic customs duty on all types of 
magnetic tapes including audio magnetic tapes. 

(iii) G.S.R. 860 (E) published in Gazette of India 
dated the 16th October, 1987 together with an ex-
planatory memorandum making certain . amend-
ments to Notification No. 155-Customs dated the 
1st March, 1986 so as to authorise even the Joint 
Director of Industries to is'Sue necessary· certiftcate 
of recommendations for availing of concessional 
rate of import duty on import O'f components re-
quired for setting up assembly or manufacture. 

(iv) G.S.R. 891 (E) published in Gazette of India 
dated the 4th November, 1987 together with an 
explanatory memorandum regarding revised rate 
of exchange for conversion of Russian Rubble into 
Indian currency or vice-versa. 

(5) A copy each of the following Notifications (Hindi 
and English versions) under section 296 of the In-
come-tax Act. 1961:-

(i) S.O. 2944 published in Gazette of India dated the 
31st October, 1987 regarding exemption to 'An-
dhra PradeSh Scheduled Castes Cooperative Fin-
ance Corporation Limited, Hyderabad' under sec-
tion 10(23C) of the Income-tax Act 1961 for the 
period covered by the assessment years 1985-86 to 
1987-88. 

(ii) S.O. 2945 published in Gazette of India dated the 
31st October, 1987 regarding exemption to 'Delhi 
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Society for the Welfare nor Mentallv R ~tardert 
Children' under section 10 (23C) of the Inco"l1e-
tax Act, 1961 for tl'le period covered by the assess-
ment years 1985-86 to 1987-88. 

(iii) S.D. 2946 published in Gazotte of India. dated 
the 31st October, 1987 regarding exemptlOn to 
'The Forum of Financial Writers, New Delhi' un-
der section 10 (23C) of the Income-tax Act. 1961 
for the period covered by the ass~ssment years 
1982-83 to 1986-87. 

(i..,) S.O. 2947 published in Gazette of India dated the 
31st October, 1987 regarding exemption to 'Indian 
Dairy Corporation' under section 10 (23C) of the 
Income-tax Act, 1961 for the po.riod covered 1:,y the 
assessment years 1985-86 and 1986-8-7. 

(v) S.O. 2948 published in Gazette of India date~ the 
31st October, 1987 regardin~ exemption to 'Indira 
Gandhi National Centre for Arts' under section 
10·(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1987-88 and 1988-
89. 

(vi) S.O. 294:9, published in Gazette o'f India (fated 
the 31st October. 1aS7 regarding exemption to 'Shri 
Sadguru . Seva 8angh Trust Bombay' uI\der sec-
tion 10(23C) Of ·the Income-tax Act, 1961 for the 

. period cevered 'by the' aSsessmeDt years 1985-86 to 
1988-89. . . 

(vii) S.O. 2~50 pUblished in Gazette of India dated 
the 31st October, 1987 regardine: exemption to 
'Ecumenical Christian Centre, Bangalore' under 
sectiou 10 (23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1985-86 to 
1Q88~. 

(viii) S.O. 2951 published in Gazette of India dated 
the 31 st October, 1987 regarding exemnt;on to 'Seva 
Mandir, Udaipur' under section 10 (23C) of the 
tllcome-tax Act, 1961 for 'the period covered by 
the assessmen.t year 1988-89. 

(ix) S.O. 2952 publhhed in Gazette of India dated +he 
. 31st October, 1987 regarding exemption to 'The 
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Salesian Province of Calcutta' (Northern India) i. 
under section 10(23C) of the Income-tax Act, 1961 
for the period covered by the assessment years 
1985-86 to 1988-89. 

(x) S.O. 2953 published in Gazette of India dated the 
31st October. 1987 regarding exemption to 'Andhra 
Pradesh State Seeds Certification Agency, Hydera-
bad' under section 10 (23C) of the Income-tax Act, 
1961 for the period covered by the assessment years 
1984-85 to 1988-89. 

(xi) S.D. 2954 published in Gazette of India datP.d 
the a1st October. 1987 reJ!arding exemption to 
'Family Planning Foundation' under section 10 
(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment year 1988-89 

(xii) S. O. 2955 published in Gazette of India dated the 
31st October, 1987 regarding exemption to 'La] 
Bahadur ShaRtri National Memorial Trust' under 
section 10(23C) of the Income-tax Act. 1961 for the 
period covered by the assessment year 1988-89. 

(xiii) S. 0" 2956 oublished in Gazette of India dat(~d 
the 311::t October. 1987 re~arding exemption to 
'Lady Tata Memori<lI Trust' under section 10(23C) 
of the Income-tax Act. 1961 for the period covered " 
by the assessment years 1985-86 to -1988-89. 

"(;chr\ "S.O. "2957pti1-!1ished in Gazette "of India dateii, the 
" "" ":st1st Ot't'l}--pr. 198'7 re(!ardinl' exemption to 'Armv 

WivP.q Welfare Association, Bomhav' under section 
10 (23C) of the Income-tax Act. 1961 fnr the neriod 
covered by the assessment years 1985-86 to 1988-89. 

(xv) S.O. 2963 pl1blished in Gazette of India dated the 
~l:c:t Octol,er. 1987 "ellArcHnl'! eXP'l"Intion tn 'Greater 
r.81cutta LenrnRV TrPJltment and Health F'AuCRtion 
~chpme (GRECAVrF..c:;), nnder sertjon JO(23C\ .nf 
the Income-tax Act. IPRl fnT' the neMorl covered oy 
the assessment years 1985-86 to 1988-89. 

(xvi) S" 0" ?964 Dubl;qhed in ~a7.ette of Innia nJlted 
the 31 st ()t-tober. 1 Q87 l'ep"liroinll px-emo'tion tn 'T{in'! 
GenrJ!e V Memorial Bornh~v' un~p.r seetio,", 10(2::lC' 

" ,.,f the Income-tRx Act. 1M"! 1n ... the NOT'fnt\ covered 
:by the assessment ypars 1986-87 to 1988-89. 
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(xvii) S. 0 . 2965 published in Gazette of India dated 
the 31st October, 19&7 regarding exemption to 
'Royal Commonwealth Society for the Blind, Bom-
bay' under section 10 (23C) of the Income-tax Act, 
1961 for the period covered by the assessment 
::ears 1985-86 to 1988-89. 

(xviii) S.O. 2966 published in Gazette of India dated 
tJ,e 31st October, 1987 re~ardin'q; exemotion to 
'Indian MeteorCi)lo~cal Society. New Delhi' under 
section 10 (23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1985-86 to 
1987-88. 

(xix) S.O. 2967 published in Gazette of India dated 
t.he 31st October, 1987 regarding exemption to 
'Sanjivani Trust, Bombav' under section 10 (23C) 
of the Income-tax Act, 1961 for the period· covered 
by the assessment years 1986-87 and 1987-88. 

(xx) S.O. 2968 published in Gazette of India dated the 
:-tlst Oc'tober. 1987 regardinQ' exemption to 'Railway 
Women's Central Organisation' under section 10 
(23C) of the Income-tax Act, 1961 for the neriod 
covered by the assessment years 1985-86 to 1988-89. 

(xxi) S. O. 2969 published in Gazette of India dated 
the 31st October, 1987 rellardinJ!' exemotion to 'Con-
sumer. Education andRl!seal'Ch CP.nfre. ·AJrineda-
hArt·' under section 10 (23C) . of the Income-tax Act .. 
1961 for thp. periorl covered by the assessment 
years 1986-87 to 1988-89. 

(xxii) 5.0. 2~70 Dublishpd in GS7.ette of India dated 
t.he 31st October, lQR7 Te'llardinlt e"Cemntin1'\ to 
'(juiara~ Ecnlollical Educ~tion and Rec:p.I'lt"C'h Foun-
nation. Gan~hina"l'Ir' IIndel' section lO(23r.) of ~J,e 
Income-tax Act. 1001 fot" the nP.Tit'ln l'Overed by the 
assessment years 1987-88 and 1988-89. 

(xxiii) R O. ?Q71 Dublh:hpd in Ga7.ette of India date" 
the 31st Odoh",l'. 19R7 Tet:l''''rnj,,~ e'Vp.mo'i;;on t.t') 
'Guilirat. Raiva Rlih'lt SlImiti' llnd"'l' section 10(2.'~C) 
,.,f the Tncome-tlix Act. t9*" fnT' the Nl";nn cOvered 
by the assessment vears 1985-86 to 1988-89. 

S 



(av)1 S.Ot. 2972 publishad'in Gazette of Imita, dated 
the 3l&t October; 1987 regarding exemption. to 
'AlEhil Bharat Krishi Goaeva Sangh, Wardha' under 
section. 10 (23C), o! the Income-tax Act, 1961 for the 
peciod covered by the assessment years 1985-86 to 
1988-89. 

(6) Ii. ,copy of the Tobacco Grading (Commercial) Rules, 
1987 (Hindi and English versions) published in 
Notification No. G.S.R. 601 in Gazette of 
India dated the 8th August, 1987 under sub-section 
(2) of section 3 of the Agricultural ProdUCe (Grading 
and Marking) Act, 1937. 

4., Anao.nc:_t Ity the Speaker 

The Speaker informed the House of the receipt of a petition on 
21 July, 1937 from Shri Ram Pyare Panika, a member of this 
House against Shri Lalduhoma, another member under para-
graph. 6 of the Tenth Schedule of the Constitution read with 
rule 6. -of Members of Lok Sabha (D.i.squal:fication on RTOund of 
Defection) Rul~ 1985 pEaying that Shri Lalduhoma be declared 
t() have incurred Qisqualj,fication for being a memher of the 
HOUR Wilder paragraph 2(a) of the Tenth Schedule to the Con-
stitution for having resigned from the Congress (I) Party and 
fQl11liDg, a. new party. -

,Tbe-.Spe.akezo ·obsened ,that dter baving- received the com-
mmiB of. Shri Lalduhema'and the Leader of- the - -Le'~(slature 
party concerned and havinp; re~ard to the nature and circumst-
ances of the ca'3e, he hud deeided to refer the petition to the 
Committee of Privileges under rule 7(4) of the said Rules for 
making • preliminary enquiry and submitting a report to him. 

5. Statemeat h7 Minister 
/ The Mtniater of State in the Ministry of External Affairs made 

a statement regarding the situation in Fiji. 

6. Matten Un_ R1de 377 

J (1) Shri Braja Mohan Mohanty raised a matter rep,rding need 
to provide more funds -far the on-going Irrigntionprojects in 
Orissa. . 
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v('2) Dr. G. S. &jhans raised·a matter regarding need to set 
up industries in Mithila region ·to -solve the unemployment 
problem. 

vf.i) Prof. Narain Chand ·Parashar raised a matter 'regarding 
need to review the orders .regardingapplication.of FiR. 127 for 
calculation of the amount of non-returnable contribution for 
the upgradation of EDBOIEDSO to departmenta1~' sub-Post 
C>Hice. . 

J4) Shri S. B. Sidnal raised. a matter regarding-Deed -to have 
a time-bound programme for providing drinking water to all the 
villages in the country. . / 'J 

/ 
v'(5) Shri Satyendra Narayan Sinha raised a matter regarding 
need to utilise the services of retiredlretiring medical practi-
tioners . to meet· the shortage of doctors in rural. areas. 

J<6) Shri G. Bhoopathy raised a matter regarding need to 
set up a TV transmitter at Rama'gundam in Karimnagar, 
Andhra Pradesh. 

0(7) Shri C. J anga Reddy raised a' matter regarding need to 
amend Andhra Pradesh Education I Order, 1974 and .A:ttdhra Pra-
desh Public Employment Order, 1975 to give proper representa-
tion to the people of TeJengana. 

V(8) Shri Sharttaram Naik raised a matter Tegarding need to 
allot more power ,to Goa from Kaiga Atomic Power Stati'on'. 

,~. Discussion under Rule 193 
Discussion on the situation arising out of the : incident of 

'8ati' at Deorala village in Rajasthan and the~teps .proposed 
by the Union Government to prevent such deplorable inci-
dents in future, raised by Dr. Chinta Mohan on ~the 12th 
November, 1987, continued. 

The following members took part in thedebate:-
(1) Dr, (Mrs.) T. Kalpana Devi 
(2) Shri Somnath Rath 
(3)Smt. Jayanti Patnaik 
f4) Shri C. Janga Reddy 
(5) Shri Braja Mohan Mohanty 
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(6) Shri Balwartt Singh Ramoowalia 
(7) Dr. G. S. Rajhans 
(8) Kum. Mamata Banerjee . 
. (9) Shri Arif Mohammed Khan 

(10) Smt. Vyjayanthimala Bali 
(11) Shri Ram Singh Yadav 

Shri P. V. N arasimha Rao replied to the discussion. 
The discussion was concluded. 

}J. Government Bill-Passed ' 
/ THE SHIPPING DEVELOPMENT FUND COMMITTEE 

(ABOLITION) AMENDMENT BILL, 1987. 
The motion for consideration of the Bill was moved by Shri 

Janardhana Poojary. 
The following members took part in the debate:-

. (1) Shri B. B. Ramaiah 
(2) Dr. Sucihir Roy 
(3) Shri Thampan Thomas 

Shri Janarcihana Poojary replied to the debate. 

The motion for consideration was adopted and clause-by· 
clause consideration of the Bill was taken up. 

Clause 2 was adopted. -' 

Clause 1, the Enacting Formula and the Long Title were 
also adopted. 

The motion that the Bill be passed was moved by Shri 
Janardhana Poojary. 

The motion was adopted and the Bill was passed. 

9. Gpvemment 8ill-Und£lr Consideration 
J THE NATIONAL HOUSING BANK BILL, 1987. 

The motion for consideration of the Bill wasrnoved by Shri 
Janardhana Poojary. 

8 
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The following members took part in the debate:-
(1) Shri V. Sobhanadreeswara Rao 
(2) Dr. G. S. Rajhans 
(3) Shri Thampan Thomas 
(4) Shri Anadi Charan Das 
(5) Shri Vijoy Kumar Yadav (Speech unfinished) 

The discussion was not concluded. 

\/,10. HaIl.aD·Hour Discussion 
Shri Shantaram Naik raised a discussion on the points aris-

lng out of the reply given by the Minister of State in the Minis-
try of Tourism. on 9 November. 1987, to Unstarred Question 
No. 356 regarding Five Star Hotels. 

Shri J agdish Tytler replied to the discussion. 

11. Report of Business Advisory Committee 
Smt. Sheila Dikshit presented the Forty-third Report of the 

Business Advisory Committee. 

6.06 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 17th 

November, 1987) 

SUBHASH C. KASHY AP, 
Secretary-General. 

- - ----- --------------
CORRIGENDA 

In Bulletin Part I dated 13th November. 1987-
Page 4, Line 2-

fOr 'Shri Dinesh Goswami read 'Dr. Chinta Mohan' 
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LOKSABHA. 

BULLETIN-PART I 1 
[Brief Record of proceedings, 

Tuesday, November 17, 19871Kartika 26, 1909 (Saka) 

No. 289 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 145-150 and 152 were orally 
answered. Starred Question No. 144 was postponed to 1 
December, 1987. Replie;, to Starred Questions No. 151 and 
153-166 were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 1440-1509 and 1511-

1674 were laid on the Table. 

a.Question of Privilege ~ 0.. 0 tI 

Referring to the question of arrest I detention of Sh.d 
V. C. Shukla, a Member of the House, on 16th November, 
1987, as alleged by some Members, Spea.ker observed that he 
had immediately asked the Government to find out the facts. 
On being informed that Shri V. C. Shukla had not· been 
arrested Or detained, Deputy Speaker, who was then in the 
Chair, had duly conveyed the information to the House. 

Speaker added that at 9.30 P.M. last night, he had received 
a communication at his residence from the Station House 
Ofticer, Lodi Colony Police Station. informing him that Shri 
V. C. Shukla, MP, was detained from 12.30 P. M. till 4 P.M. 
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Speaker observed that this was a serious matter invoh,,-' 
the prestige, rights and privileges of the House and of ;o..ts 
Members. The questions that arose were-

(i) If Shri V. .\;. Shukla was actually detained at 
. 12.30 P.M. bv the Delhi Police, why was the Speaker 

not immediately informed of the detention parti-
cularly when the House was in session and the de-
tention was takin~ place in Delhi itself and there 
could hardly be any difficulty in immediate com-
munication? 

(ii) Why wrong information was given to the Speaker 
and through him to the HoUSe to the dect that 
Shri Shukla had not been detained while actually 
he was detaintd for 3~ hours? 

Speaker observed that he was satisfied that there was a 
prima jacie case needing inquiry. He had, therefore, decided 
to refer the matter to the Committee of Privileges to make an 
early inquiry on high pt"iority basis and report to the House. 

(Lok Sabba adjourned at 12.40 P. M. to re-asaembled at 
2 P.M.) 

At 2 P. M., Secretary-General announced that the Speaker 
had directed that the House would remain adjourned re-
assemble till 2.30 P.M. 

4. Penonal explanatiom under Rule 357 
Shri Ram Dhan and Prof. K. K. Tewari made personal ez-

planations regarding certain happenings in the House during 
the day. 

~.40 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 18th 

November, 1987). 

SUBHASH C. KASRY AP, 
Secretary-General. 
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LOKSABBA 

1 
BULLETIN-PART I 

[Brief Record of Proceedings] 
., 

Wednesday, November 18, p! 9871Kartika 27, 1909 (Saka) 

No. 290 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 167-170, 173 and 175 were orally 
answered. Replies to Starred Questions Nos. 171, 172, 174,. 
176-183, 185 and J 86 were laid on the Table. 

2. Unstarred Qu~tions 
Replies to Unstarred Questions Nos. 1675-1734, 1736. 

1738-1770, P.l772·-1808 and 1810--1839 were laid on the 
Table. 

3. Papers Laid OIl the Table 

The following papers were laid on the Table:-
( 1) A copy each of the following Notifications (Hindi 

and English versions) un~r sub-section (5) of 
section 45 of the Food Corporations Act, 1964:-

(i) The Food Corporation of India (Contributory 
Provident Flmd) (Eighth Amendment) Regula-
tions, 1987 publish~ in Notification No. 42/F. 
No. 27-1/79-EP 'ill; Gazette of India dated the 
3rd September, 19.87. 
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(ii) The Food Corporation of India (Staff) (Ninet,; 1 
Seventh Amendment) Regulations. 1987. pub-
lished in Notification No. 43/F. No. EP. 36 (l) / 
85 in Gazette of India dated the 5th October, 
1987. 

(2) A copy of Notification No. S.O. 800 (E) (Hindi 
and English versions) published in Gazette of India 
dated the 27th Aupm, 19~7 making certain amend, 
mente: to NotificatIon No. S.O. 278(E) dated the 
31st March, 1987 published on 1st April 1987 
issued under section 3. cf the Bureau of' Indian 
Standards Act, 1986-

(3) A copy of Notific_ation No. S.O. 2413 (Hindi and 
English versions) published in Gazette of India 
dated the 12th September, 1987 making certain 
amendments to Notification No. S.O. 464(E) 
dated the 12th May. 1987 issued under sub-section 
( 1) or section 4 of the Bureau of Indian Standards 
Act, 1986. 

(4) A copy of the Central Warehousing Corporation 
(Second Amendment) Rules, 1987 (Hindi and 
English versions) published in Notification No. 
G . S . R. 868 (E) in Gazette of India dated the 23rd 
October. 1987 under sub-section (3) of section 41 
of the Warehousing Corporation Act. 1962. 

(S) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Warehousing Corpo-
ration for the year 1986-87 along with . Audited 
Accounts under sub·section (11) of section 31 of 
th~ Warehousing Corporations Act, 1962. 

Oi) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Warehousing Corporation for the year 1986-87. 

(6) A copy of the Lubricating ~1~ a~d Greases rro-
cessin~, Supply and Disb!b~tion Re81;llahon) 
Amendment Order, 1987 (Hinda and Engbsh ver-
sions) published in Notification No. G. S. R. 728 
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in Gazette of India dated the 26th Septeniber, 1987 
under sub-section (6) of sectiOn 3 of the Essential 
Commodities Act, 1955. 

(7) A copy each of the following papers (Hindi and 
Engl~h versions) UDder Iub-section (1) of section 
619A of the Companies Act. 1956:-

(a) (i) Review by the Government OD. 'th~ working of 
the Madras Refiocries Limittd for the year 
1986-87. 

(ii) Anaual R~ of the Madras R.efineries Limited 
for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government OIl the working of 
the Cochin Refineries Limited for the year 
1986-87. 

(ii) Annual Report of the Cochin Refineries Limited 
for the year 1986-87 along with Audited Ac-
counts and the Mlllments of tile Comptroller and 
Auditor General thereon. 

(8) A cavY of the Natiooal Water Policy (Hindi and 
English versions). 

(9) A copy of Notification No. O.S.R. 755(E) (Hindi 
and English versions) published in Gazette of Imlia 
dated the 8th September, 1987 containing Order 
directing that the proviiions of the Extradition Act, 
1962. other than Chapter m. shall apply to the 
Federal Republic of Germany with effect from the 
3rd September, 1'987 under section 35 of the said 
act. 

(10) A copy each of the following Notifications (Hindi 
and English venions) under- alb-section (2) of 
section 30 of the Regional Rural Banks Act, 
1976:-

. (i) The Sri Ranta Grameeaa Bank (Staff) Service Re· 
aut1ltions, 1985. ' 
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(u) The Patliputra, ,Qramin Bank (Staff) Service &~, 
. guiations, 1985 •. 

(iii) The Bhagalpur Banka Ksbctriya Gramin Bank 
(Staff) Service Regulatious, 1985. 

(iv) The Valsad Dang Gramin Bank (Staff) Servi~ 
Regulations, 1984. 

(v) The Surat-Bharuch Gramin Bank (Staff) Service 
Regulations, 1984. 

(vi) The Sabarkant'ha Gandh:inagar Gramin Bank 
(Staff) Service Regulations, 1985. 

(vii) The Junagarh Amreli Gramin Bank (Staff) Ser-
vice Regulations, 1982. 

(viii) The Chikamagalur-Kodagu Grameena Bank 
(Staff) Service Regulations, 1985. 

(ix) The Sahyadri Gramin Bank (Staff) Service Re-
gulations, 1985. 

(x) The Mahakaushal Ksbetriya Gramin Bank (Staff) 
Service Regulations, 1985. 

(xi) The Indore-Ujjain Kshetriya Gramin Bank 
(Staff) Service Regulations, 1985. 

(xii) The Vidisha-Bhopal Kshetriya Gramin Bank 
(Staff) Service Regulations, 1987. 

(xiii) The Yavatmal Gramin Bank (Staff) Service 
Regulations, 1986. 

(xiv) The Faridkot Bhatinda Bank (Staff) Service Re-
gulations. fi986. 

(xv) The Bundi-Chittorgarh Kshetriy~ Gramin Bank 
(Staff) Service ~guJations, 1985. 

(xvi) ~e Bhilwara-Ajmer Ksbetriya Gramin Bank 
'I (StaB) Service Regulations, 1985. 

r 
(xvii) The Dungarpur. Banswara Kshetrlya Gramm 

'Bank (srd) SetviceRcgulations, 1985. 



... (xviii) The "S1t~aripha~~. ~etriya Gramin Bank 
(Staff) ServIce Regulations, 1984. 

(xix) The MuzaframagarKshetriya Gramin Bank 
(Staff) SerVice Regulations, 1984. 

(xx) The Ganga Yamuna Gramin Bank (Staff) Ser-
vice Regulations, 1985. 

(xxi) The Pithoragarh Kshetriya Gramin Bank 
(Staff) Serv.ice Regulations, 1986. 

(11) A copy each of the following Reports (Hindi and 
English versions):-

(i) Report of the Sri Visakha Grameena Bank for the 
year ended the 31st December, 1986 together with 
the Accounts and the Auditor's Report thereon. 

(ii) Report of the Pragjyotish Gaonlia Bank: for the 
year ended the 31st December, 1986 together with 
the Accounts and the Auditor's Report thereon. 

(iii) Report of the Singhbhum Kshetriya Gramin Bank: 
for the year ended the 31st December. 1986 to-
gether with the Accounts and the Auditor's Re-
port thereon. 

(iv) Report of the Samastipur Kshetriya Gramin Bank 
for the year ended the 31st December, 1986 to-
gether with the Accounts and the Auditor's Re-
port thereon. 

(v) Report of the Ranchi Kshetriya Gramin Bank for 
the year ended the 31 st Decembef, 1986 together I 
wIth the Accounts and the Auditor's Report 
thereon. 

. , -I 

(vi) Report of the tea. tJank Nongyndong Ri Khasi 
Jaintia Bank for the year ended the ,31.st Decem-
be·r, 1986 together' with ,the A~cpunts and the 
Auditor's Report thereon. . 
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('Iii) Report of the Bolangir Anclnuik Gr.amya B~ 
for the year ended the 31St December, 1986 ta? 
gether with the Accounts and the Auditor's R~ 
port thereon. " 

(viii) Report of the Koraput Panchabati Gramya Bank 
,~ the year ende4thc,31st Dteember, 1986 to-
gether with tJle AC'CClmda and the Auditor's Re-
port thereon. 

(ix) 'Repcrt E'f 1be Xllahandi AnchalJka Gramya Bank 
'for the year ended the 31st December, 1986 to-

gether with the Accounts and the Auditor's Re-
port thereon. 

(:I) Report of the Tripur Gramin Bank for the year 
ended the 31st Decemb=r, 1986 together with the 
Accounts and the Auditor's Report thereon. 

- (xi) Report of the Bhagirath Gramm Bank for the 
year el'ided the 31st I)tCenlber. 1986 together with 
lite ACCOUftts lind the Auditot's' ~port thereon. 

(.ti-j ) Report of the Bania Ksbeuiya Gramill Bank for 
the year ended the 31st December. 1986 to-
gctner with the Accounts and the Auditor's Re-
port thereon. 

(xiii) Report of tJae Allahabad Kshetriya Gram:n Bank 
for the year ended the 31st December, 1986 to-
gether with the Accounts and the Auditor's Re-
port thereon. 

(xiv) Report of the Pratapgarh Ksbetriya Gramin 
Bank, Pratapgarh, for the rear ended the 31st 
December, 1986 together wIth the Accounts and 
the Auditor's Report thereon. 

(xv) -Report of the Cbbatrasal Gramin Bank for the 
year cnded the 31st December, 1986 together 
with the Accounta and the Auditors Report there-
on. 
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· (xvi) Report -01 the .Ml.IZaffamalat:' Kshetriya Gramin 
Barik tor the year ended the 31st December, 1986 
together with the Accounts and the Auditor's Re-
port thereon. 

(xvii) Report of the Pithoragarh Kshetriya Gramin 
Bank for the year ended the 31 st December, 1986 
together with the Accounts and the Auditor's Re-
port thereon. 

(xviii) Report of the Bardhaman Gramin Bank for 
the ye~r epd~,.the 31st December. 1986 together 
with the Accounts and the Auditor's iteport there--
on. 

(xix) Report of the Mizoram Rural Bank for the 
year ended the 31st December. 1986 together 
with the Accounts and the Auditor's Report. 
thereon. 

(12) A copy each of the following Notifications (Hindi 
and English versions) iSSUed under the Central Ex-
cise Rules, 1944;-

0) G.S.R. 789(E) published in Gazette of India dated 
the 16th September, 1987 together with an explana-
tory memorandum regarding exemption to met8l-
ware used in the manufacture of enamelware from 
the whole of the duty of excise leviable thereon. 

(ii) G.S.R. 790(E) and 791(E) published in Gazette 
of India dated the 16th September, 1987 togethCt" 
with an explanatory memorandum seeking to libera-
H5~ the availment of the central excise duty con,. 
cessiOft in respect of cement produced in factories 
which have commenced production from 1st Ian .. 
uar-y, 1982 onwards. ' , " 

(iii) G.S.R. 798(E) published in Gazette of India datecl 
the 17th September, 1987 together with an cx-
pI ana tory memorandum making certain amend-
Olrnts to Noufication No. 167/86·CE dated tho 
1st March, 1986 so as to withdraw the exemption 
for fire works manufactured without the aid of 
powel'o 



ti\ , :C.S.lt 813 (E) published in Gazette of India datedQ 
the 22nd September, 1981 together with an explana-
tory memorandum making certain amendmenta to 
Notification No. 175/86-CE dated the Ist March, 
1986 so as to deny small scale exemption in respect 
of 'specified goods' affixed with ,the brand namel 
trade name of a person who is not eligible for the 
exemption under the said notification. 

,(v) G.S.R. 814(E) published in Gazette of India d.ated 
the 22nd September, 1987 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 140/83-CE dated the 
5th May, 1983 so as to deny small scale exemptioa 
in respect of cosmetics and toilet preparations affix-
,ed with a brand name of a person who is not eligi-
'ble for exemption under the said notification. 

(vi) G.S.R. 8] 5(E) published in Gazette of India daled 
the 22nd September, 1987 together with an explana-
tory memorandum making certain amendments to 
Notification No. 75187-CE dated the Ist March. 
1987 so as to deny small scale exemption in res-
pect of air-conditioning and refrigeration applian-
ces and machinery and parts thereof affixed with a 
brand name of a person who is not eligible for exem-
ption under the said notification. 

(vii) G. S . R. 820(E) published in Gazette of Indi" dated 
the 24th September, 1987 together with an expla-
natory memorandum making certa;n amendme.nts to 
Notification Nos. 82184-CE dated the 31st March. 
1984, 76186-CE dated the 10th February. 1986 and 
431j86-CE dated the 6th October, 1986. 

{vm)o: 'S. R~ 8~3(E) published in Gazette of India dated 
the 1st October: 1987 together with an explanatory 
memorari~m makin$! certain amendments to Noti-
fication No .. 117186-C~ dated thel~t March. 1987 
so as to increase the effective rate of excise duty on 
molasses produced in vacuum pa'l 'suJ!ar fac·ories 
from Rupees 30 to Rupees 60 per- tonne. 
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(ix) G.S.R. 834(E) published in Gazette of India dated 
the lst October, 1987·togetherwith an explanatory 
memorandum regarding exempti0D to water coolers 
equipped with geyser assembly so as to levy excise 
duty only on the value of geyser assembly. 

(x) G.S.R. 835(E) published in Gazette of India dated 
the 1st October, 1987 together with an explanatory 
memorandum prescribing a scheme for allowing cre-
dit of Rupees 258 'per kilolitre of Ethyl Alcohol used 
in the manufacture of specified final products in 
order to off set the adverse effect of the increase 
in the excise duty on molasses for alcohol based che-
mical industries. 

(xi) G.S.R. 839(E) published in Gazette of India dated 
the 5th October, 1987 together with an explanatory 
memorandum seeking to prescribe an effective rate 
of duty of 20 per cent ad valorem in respect of poly-
vinyl alcobol manufactured from duty paid Vinyl 
Acetate Monomer. 

(xii) G. S. R. fl53(E) published in Gazette of India dated 
the 12th October, 1987. together with an explanatory 
memorandum making certain amendments to Notifi-
cation No. 74185-CE dated the 17th March, 1985 
so as to withdraw the excise duty exemption on Black 
and White Television picture tube of screen size not 
exceeding 15 centimetres. 

{xiii) G. S . R. 854(E) published in Gazette of India dated 
tbe 12th October. 1987 making c,ertain amendments 
to Notification No. 68t86-CE dated the 10th Feb-' 
ruary, 1986 so as to prescribe (i) excise duty of 20 
per cent on radio and clock combination (ii) excise 
duty of Rupees 2001- per, set on Blac;~ and White 
T.V. sets or screen size upto 15 centimetres and 
(iii) exciSe duty at various specific rates on Black 
and White T.V. sets . in combination with radio, 
clock ,and !Cassette recorder. 

'(xiv) G. S, R. RS9(E) published in Gazette. Of India dated 
the 15th October, 1987 together with an explanatory 

r ' 
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memprandUIQ se. ekina to prov~e exemption fr~ 
basic excise duty on excegs productipn .ot swgar. y 

ptodaced in a factory during the perlod from Ist 
October to 30th November, 1987 as compared to. 
the average production in the correspOliding periods 
at. tlIe previOus three sugar years. . 

(13) A c,?PY each of the following Notifications (Hindi 
and English versio~) under section 35 of the Ex-
tradition A~'t. 1962:--

(l)G.S;R. '415(E) publishea~ Gazette of India dated 
the 28th April, 1987 specifying certain offences under 
seet10n 128 or aeetions 221 to 225- or section 327 
or section 328, as the case may be, of the Indian 
Penal Code to be extradition offeras within the 
meaaills of the Extradition Act. 1962 in relation to· 
nn foreign States other than treaty States and in re-
latioD to all CollJlllOl!Wealtb countries together with 
a corrj~dum to the English .ersion thereto pub-
lished in Notification No. O.8.R. 720(E) in Gazette-
ot India dated the 19th August, 1987. 

(ii) O.S.R. 6S9(E), published in Gazette of India dated 
. the 7th AUgust, 1987 containing Order regarding ex-

tradition treaty signed between the Government of 
India and the Government of Canada on the reci-
procal ~x'raditfon of offenders. 

·<,!4) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of the Institute of Physics, Bhubaneswar. 
for the ,ear 1986-87. 

(ii) A copy of the Audited Accounts (Hindi and English 
.ersiom) ~f the Institute of PhySics, Bhubaneswar~ 
fur the year 1~86-87. 

(iii) A BtatemdDt (Hindi and Ellglillh 1'ersioas) regarding 
Review by the Government on the working of the-
Institute of Physit:s, Bhubaneswar, foe tle year 198~ 

. 87. . 
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(IS) (i) A copy of the Annual R.ep<>rt(Hindi and English 
versions) of the Tata Memorial· Centre, Bombay, for 
f;nr. year 1986-87 along with Audited Accounts. 

(ii) A statement {Hindi and English versions) regarding 
Review by the. Government on the -working of the 
Tata Memorial Centre, Bombay, for the year 1986· 
87 . 

. (16) (j) A copy of 'the Auriua! Report (HiDdi and English 
versions) of the Mehta R.esearch Institute of Mathe-
mati~s and )f~~tical Physics"Allababad, for the 
year 1986·87. . _ ' 

(ii) A copy of the- Annual Accoullt5 (Hiildi and English 
versions) of the Mehta Research Iilstitute of Matlte--
matics and Mathematical Physics, Allahabad, for the 
year ~ 986-87 together with Audit Report thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Mehta Research Institute of Mathematics and Mathe-
matical Physics, Allahabad, for the year 1986-87. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Saba Institute of Nuclear Physics, 
Calcutta, for the year 1986·87 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regardin& 
Review by the Government on the working of the 
Saha Institute of Nuclear Physics, Calcutta, for the 
year 1986-87. 

(18) A copy of the Criminal Courts and Court-martial or 
Coast Guald Court, as the case may, (AdjuBtment of 
Jurisdiction) Amendment Rules, 1987 (Hindi and 
English versions) published .in Notification No. 
S.O. 2581 in Gazette of India dated the 26th Sep-
tember, 1987 issued under sub-section (i) of sec-
tion 475 of the Code of C..;minal PrQCeClure, 1973. 

, , 

(19) A Matement (Hindi and English verSiODS) regarding 
rejection of the award given by the Board _I Arbitra-
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tioJ)un4cr the JO;int ,Consultative Machinery an~j 
Compulsory Arbitration for the Central Govemmen'{' 
Emplo),ees. 

(20) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of sectio,n 3 
of tbe A1l looia Services Act. :1951: - ' 

(i) The Indian Administrative Service (Appointment by 
, Promotion) Second Amendment Regulations. '1987 

publishe-d in Notification No. G.S.R. 803(E) \n 
Gazette of India date(! t~e 18th September, ei987. 

(ii) The Indian Administrative Service (Appointment by 
Promotion) First Amendment Regulations, 1987 
published in Notification No. G.S.R. 804(E) in 
Gazette of India dated the 18th September, 1987. 

(iii) The Indian Forest Service (Fixation of Cadre 
Strength) Fifth Amendment Regulations, 1987 
published in Notification No. G. S. R . 826 in 
Gazette of India dated the 7th November, 1987. 

(iv) The Indian Forest Service (pay) Sixth Amendment 
Rules, 1987 published in Notification No. 

G . S . R . 827 in Gazette of India dated the 7 th 
November, 1987. 

(v) The Indian Administrative Service (Regulation of 
Seniority) Rules, 1987 published in Notification 
No. G. S. R. 896(E), in Gazette of India dated 
the 6th November. 1987. 

4. Report of the Committee on Private Members' Bill. and Be. 
solutions 

Shri M. Thambi Durat presented the Forty-third Report 
(Hindi and English ver~lon.) of the Committee on Private 
Members' ,Bills 'and Resolutions. 

5. Calling Attention 
/ Shri Amal Datta called the atte~tion of the Minister of Home 

Affairs to' the situation·in the ,North Eastern regi~ppa~icularly 
the boundary'diSpute h4rtween' As.sam andN~ia~d ~~,c:l ~tep'9 
taken by the Governm'!nt'ih that'regard. ~" 
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., The Minister of Home Affairs· made a statement in regard 
-aiereto. 

(Lok Babha adjourned at 1-10 P.M. and re-asSembled at 2.14 
P.M.) 

6. Motion regarding Forty-third Bepot1 of the Business Advisory 
Committee 

8mt. Sheila Dikshit moved the following motion:-
"That this House do agree with the Forty-third Report ot 

the Business Advisory Committee presented to the 
House on the 16tb NQvember, .1987." 

The motion was adopted. 

7. Matters Under Rule 377 

v(i) Shri Anadi Charan Das raised a matter regarding need to 
take steps for social integration. 

02) Shri Manku Ram Sodi raised a matter regarding need to 
direct the Government of Madhya Pradesh to fill up the vacant 
posts of doctors in Tribal areas of the State. 

y{3) Dr. Prabhat Kumar Mishra raised a matter regarding 
need to pay interim relief to the workers of BALCO in Korba. 

~4) Shri Bharat Singh raised a matter regarding need to take 
relief measures for farmers of Delhi affected by drought . 

• AS) Shri I. Rama Rai raised a matter re'garding need to sane-
. 'fion immediately a containerised t.elephone exchange for 
Kasargod district in Kerala. 

06) Shri Suresh Kurup' raised a matter regarding need for 
central help to ensure early completion of a memorial to com-
memorate movement a~ainst untouchability and for the human 
rights to the down-trodden at Vaikom (Kerala'). .' 

0 7) Shri P. Kolandaivelu raised. a matter reslU'~ing need to 
purchase cloth requited bv Government or~tions from 
State Apex Societies and Khad! Board. 
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08) Shri Sitaram Sayaji Bhoye raised a matter regarding j 
lor the Central Government to take over the scheme of drinking 
water supply to Nandgaon (Nasik district). 

*8. Statutory Resolution-Under Consideration 

Discussion on the followin~ Resolution moved by Dr. Chinta 
Mohan on the 12th November, 1987, continued:-

"That this House disapproves of the Constitution (Schc-
dul~ Tribes) Order (Amendment) Ordinance, 1987 
(Ordinance No. 5 of 1987) promulgated. by the Presi-
dent on the 19th September, 1987." 

/"9. Government Bill-Under Consideration 

The Constitution (Scheduled Tribes) Order (Amendment, 
Bill, 1987. 

Combined discussion on the motion for consideration of the 
Bill moved by Dr. (Smt.) Rajendra Kumar! Bajpai on 12th 
November, 1987 and :the Resolution (vide para 8 above), con-
tinued. 

Shri C. Janga Reddy took part in the debate. 

The discussion was not concluded. 

10. Discuuion Under Kule 193 

/ Shri I. Rama RBi raised a discussion on the reported negotia, 
tions between the Government of India and the Union Carbide 
Corporation for an out-of-court settlement in regard to payment 
of compensation for the victims of Bhopal gas tragedy. 

The following members took part in the debate:-

(1) Shri Basudeb Acharia 
(2) Shri Zainul Ea!lher 
(3) Shri C. Madhav Reddv 

"'Discussed together. 
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· . 
I f (4) Sh,ri V~rendra PatH 

(5) Shri Indrajit Gupta 
(6) Shri K. N. Pradhan 

The discussion was not concluded. 

06.08 P.M. 

(Lok Sabha adjourned till 11 A.M; on Thursday, the 19th 
November, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 

CORRIGENDA 

In Bulletin Part 1 dated 17th November, 1987-

Page 2, Lines 22-23-

delete "re-assemble" 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proeeediagsl 

Thursday, November, 19, 1987/Kartika 28, 1909 (Saka) 

No. 291 
11 A.M. 
1. StarredJ Questions 

Starred Questions Nos. 187, 188 and 190-193 were orally 
answered. Replies to Starred Questions Nos. 189, 194-205 
and 207 were laid on the Table. 

Z. Unstarred Question 

Replies to Unstancd Queations Nos. 1840-1863, 1865-
1942 and 1944-20~5 were laid on the Table. 

3. Papers laid on the Table 
The following paFers were laid on the Table:-

(1) A copy each of the following papers (Hindi IIlIld 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Rail India Technical and Economic Services 
Limited, New Delhi, for the year 1986-87. 

(it) Annual Report of the Rail India Technical and 
Economic Services Limited, New Delhi. for the 
year 1986·87 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General tbereon. 

1 



(2) A copy each of the following papers (Hin\and 
English "~rsions) under sub-section (1) of section 
619A of the Companies Act, 1956:- ... 

(i) Review by the Government on the working of the 
Houghly Dock and Port Engineers Limited, Cal-
cuttu. for the year 1984-85. 

( ii) Annual Report of the Hooghly Dock and Port 
Engineers Limited, Calcutta, for the year 1984-
85 abng with Audited Accounts and the com-
ments of the Comptroller ,and Auditor General 
thereon. 

.J. 
(3) (i) A copy of the Annual Report (Hindi and Eng-

lish versions) of the University of Delhi, Delhi. for 
the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the University 
of Delhi, Delhi, for the year 1985-86. 

(4) A statement (Hindi and English versions) showing 
reasons for the delay in laying the papers mention-
ed at (3) ~bove . 

... Messarelll from Rajya Sabba 

messages from Secretary-General reported the following 
Rajya Sabha. . , 

(i) That at its sitting held on the 17th November, 1987, 
Rajya Sabha passed the Metro Railway (Construe- • 
tion of Works) Amendment Bill, 1987. 

(it) That at its sitting held on the 18th November, 1987 . 
Rajya Sabha passed the Representation of the People 
(Third Amendment) Bill, 1987. 

5. Bills Passed by Raba Sabba-Laid on the Table , 
(1) The Metro Railways (Cons~tion of Work.~) Amend-

ment Bill, 1987. 
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~ (2) The Representation of the People (Third Amendment) 
. Bill, 1987. 

6. Matters Under Rule 377 

v (1) Shri Birbal raised a matter regarding need for early 
clearance to the Sidhmukh and Nohar Canal Projects of Rajas-
than pending with Central Water Commission. 

02) Shri Abdul Hannan Ansari raised a matter r~'!riding 
need to look into the problems of weavers and the irreg ties 
in supply of yarn and sale of Janata cloth in Bihar. 

v(3) Dr. Chander Shekhar Tripathi raised a matter regarding 
need to beautify the Bakhira lake in Khalilabad Parliamentary 
constituency with a view to promotiing tourism. 

04) Shri P. Namgyal raised a matter regarding need to take 
relief measures for the people affected by recent snowfall In 
Zanskar sub-division of Kargil district and Lingshed area of 
Leh district in Jammu and Kashmir. 

v""'\5) Shri Madan Pandey raised a matter regarding need to 
pay immediately the 'Interim Relief' to the staff and workers of 
I.D.P.L. 

\./"(6) Shri Bhattam Sriramamurty raised a matter regarding 
need for more strin'gent measures to stop smuggling in the 
country. 

07) Shri Mohd. Mahfooz Ali Khan raised a matter regarding 
need to provide more funds to the State Government of Uttar 
Pradesh to meet the situation created by drought. 

/(8) Shri Aziz Qureshi' raised a matter regarding need for steps 
to remove the apprehensions of the people regarding biological 
warfare and joining PElris Convention in view of Indo-US 
Vaccine Pact. 
0(9) Shri Somnath Rath raised a matter regarding need for 
live telecast of the Car Festival in Purl. 

v"(10) Shri Bhadreswar Tanti raised a matter regarding agita-
tion by Purbanchaliya Rail Karmi Sanstha for revocation of 
punitive action against certain railway employees. 
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*7. Statu.tery BeIoIutiOil-Neptived t 
Discussion on the following Resolution moved by Dr. Chmf{ 

Mohan on the 12th November, 1987, continued:-
"That this House disapproves of the Constitution (Sche. 

duled Tribes) Order (Amendment) Ordinance, 1987 
(Ordinance No. 5 of 1987) promulgated by the Presi-
dent on the 19th September, 1987. t, 

After discussion as indicated in para 8 below, the Resolution 
was negatived. 

*8. GoVermDeDt BIU-Paf'.sed !. Tbe Constitution (Scheduled Tribes) Order (Amendment) 
Bill, 1987_ 

Combined discussion on the motion for consideration of the 
Bill moved by Dr. (Smt.) Rajendra Kumari Bajpai on 12th 
November, 1987 and the Resolution (tnc:Ie para 7 above), con· 
tinued. 

The following members took part in the debate:-
(I) Shri P. Namgyai 
(2) Shri Ajit Kumar Saba 
(3) Shri Banwari Lal Purohit 
(4) Shri Vijoy Kumar Yadav 
(5) Shri Mahablr Prasad Yadav 
(6) Shri D. B. Patil 
(7) Prof. Narayan Chand Parashar 

(Lok Sabha adjourned at 1.03 P. M. and re-assembled at 
2.05 P.M.) 

(8) Shri Umakant Mishra 
(9) Shri Ganga Ham 

(10) Shri Syed Shahabuddin 
(11) Shri Manikrao HodlYa Gavit 
(12) Shri Ram Swaroop Ram 

Dr _ (Smt.) Rajendra Kumari Bajpai replied to the debate. 

-Discussed together. 
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T)r. Chinta Mohan spoke (by way of reply to his Statutory 
... o)'Olution). 

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

ClaUSe 1, the Enacting Formula and the Lon2 Title were also 
adopted. 

The motion that the Bill be passed was moved by Dr. (Smt.) 
Rajendra Kumari Bajpai. 

The motion was adopled and the Bill was passed. 

9. Government Bill-Under Consideration 

J THE NATIONAL HOUSING BANK BILL, 1987 

Discussion on the motion for consideration of the Bill moved 
by Shri Janardhana Poojary on the 16th November, 1987, con-
tinued. 

The following members took part in the debate:-

(1) 8hri 8harad Dighe 
(2) Prof. N. G. Ranga ..... 
(3) 8hri Anil Basu 
(4) 8hri Y. 8. M&hajan 
(5) 8mt. Kishori Sinha 
(6) Shri Piyus Tiraky 
(7) 8hri T. Basheer 
(8) 8hri P. Namgyal 
(9) 8hri A. Charles 

(10) 8hri P. Appalanarasimham 
(11) 8hri Hussain Dalwai 
(12) 8hri G. M. Banatwalla 
(13) 8mt. Basavarajeswari 

The discussion was not concluded. 
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**1t. Statement by MInister • 

/ The Minister of Finance made a statement.reeardinl deci-
sional Government to pay an instalment of DeameasAUowance 
to the Central Government Employees w.e.f. 1st July, 1987. 

6.02 P.M. 
(Lok Sabhaadjourned till 11 A.M. on Friday, the 20th 

November, 1987). 

··Made at 5.18 P.M. 

SUBHASH C. KASHY AP, 
Secretary-General. 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedingsl 

Friday, November 20, 19871Kartika 29, 1909 (Saka) 

No. %92 
11-01 A.M. 
1. Starred Questions 

Starred Questions Nos. 210, 211, 2J3, 215 and 216 were 
orally answered. Replies to Starred Questions Nos. 209, 212, 
214, 217, 219-221, 223-227 were laid on the Table. 

2. Unstarred Questions 
Replies tu Unstarred Questions Nos. 2056-2068, 2070-2136, 

2138-2147, 2149-2160 and 2162-2288 were laid on the Table. 

3. Papel'8 Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Wealth-tax (Amendment) Rules, 1987 
(Hindi and English versions) published in Notifica-
tion No. S.O. 973(E) in Gazette of India dated the 
4th November, 1987 under sub-section (4) of section 
46 of the Wealth-tax Act, 1957. 

(2) A copy of the Central Excise (Eighth Amendment) 
Rules, 1987 (Hindi and English versions) published 
in Notification No. G.S.R. 897 (E) in Gazette of India 
dated the 9th November, 1987 together with an ex-
planatory memorandum under sub-eeetion (2) of sec-
tion 38 of the Central Excises and Salt Act, 1944-

(3) A copy of Notification No. S.O. 978 (El (Hindi and 
English versions) published in Gazette of India dated 
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the 10th NoVember, 1987 together with an exp1a.ua-
tory memorandum regarding revised rate of exclAge 
for' conversion of Australian Dollar into Indian cur-
rency or vice-versa under section 159 of the Customs 
Act, 1962. 

(4) A COllY of Notification No. S.O. 872 (E) (Hindi and 
En~lish versions) published in Gazette of India dated 
the 1st October, 1987 makinll certain amendments to 
Notification No. S.O. 328 (E) published in Gazette of 
India dated the 6th April, 1987 issued under section 
3 of the Commissions of Inquiry Act, 1952. 

(5) A copy each of the following Notifications (Hindi and 
En~lish versions) issued under the Central Excise 
Rules, 1944:-

(1) G.S.R. 890 (E) publisher! in Gazette of India dated 
the 3rd November. 1987 together with an explana-
torv memorandum making' certain amendments to 
Notification No. 272179-CE dated the 18th October, 
1979 !!O a!! to permit removal of Capital Goods from 
Kandla Free Trade Zone to the Domestic Tariff 
Area (DTA) on payment Of ~uty on the deprecia-
ted value of the Capital Goods. 

(if) a.s.R. 898 (E) published in Gazette of India dated 
the 9th November, 1987. tOllether with an explana-
tory memorandum seekinll to provide that the 
excise duty on rock ohosphate, in any form. faIling 
under sub-heading No. 2505.00 01 the Schedule to 
the Central Excise Tariff Act, 1985 and used 8S a 
fertiliser or as an input in the manufacture of fer-
tilisers, shall not be required to be paid durin£!' the 
period from 28th Februarv to 7th October, 1986. ' 

(Hi) G.S.R. 899 (E) published in Gaiette of India dated 
the 9th November, 1987 tol!ether with an explana-
tory memorandum seeking t(\ provide that the ex-
cise duty on lime, falling under sub-heading No. 
2505.00 Of the Schedule to the Central Excise Tariff 
Act, 1985 anii used in the factory of production in 
the manufacture of calcium carbonate. shall not be 
reQuired to be paid durin~ the period from 28th 
February to 7th December, 1986. 
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(6) A copy each of the Agreements (Hindi and English 
versions) entered into by the Reserve Bank of India 
with the Governors Of Arunachal Pradesh, Goa and 
Mizoram under sub-section (2) of section 21A of the 
Reserv'e Bank of India Act, 1934. 

(7) A copy of Notification No. F. 4(31)-W&M/87 Hindi 
and English versions) dated the 17th November, 1987 
regarding issue of 9 per cent. Relief Bonds, 1987 from 
1st December, 1987. 

(8) A copy each of the following Notifications (Hindi and 
English versions) issued under section 3 of the Im-
ports and Exports (Control) Act, 1947:-

(i) The Exports (Control) Fourteenth Amendment 
Order, 1987 published in Notification No. S.O. 793(E) 
in Gazette of India dated the 25th August, 1987. 

(ii) The Exports (Control) Fifteenth Amendment Order, 
1987 published in Notification No. S.O. 826 (E) in 
Gazette of India dated the 15th September, 1987. 

(iii) S. O. 921 (E) published in Gazette of India dated the 
14th October, 1987 prohibitinlit the imports and ex-
ports of all goods, whether directly or indirectly, in-
to or from any POrt or place in India from or to any 
place in Fiji. 

4. Statements by Ministers 

V(i) The Minister of State for Petroleum & Natural Gas made 
a statement regardinJl the fire incident in the Visakh Refinery 
of Hindustan Petroleum Corporation Limited (HPCL) on 11th 
November, 1987. 

(ii) The Minister of Parliamentary Affairs made a statement 
regarding Government business for the week commencing the 
23rd November, 1987. 

J. (iii) The Minisfer of State for External Mairs made a 
statement reg&rding latest developments in Sri Lanka. 

·Made at 3 P.M. 
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5. MotiOll for E1ectiOll to Committee 

Sh.ri Shivraj V. Patil moved the following motion:- • 
''That in pursuance of section 12(1) of the National 

Cadet Corps Act, 1948, the ~mbers of this House do 
proceed to elect, in such manner as the Speaker 
may direct, one member from amongst themselves 
to s~ as a member of the Central Adviso.ry Com-
mittee for the National Cadet Corps for a term of 
one year from the date of election, subject to the 
other provisions of the said Act and the Rules made 
thereunder ." 

The motion was adopted. 

8. Government BiU-wader consideration 

/ THE NATIONAL HOUSING BANK. BILL, 1987 

Discussion on the motion for consideration of the Bill mov-
ed by Shri Janardhana Poojary on the 16th No~mber, 1987. 
continued. 

The following members took part in the debate:-

(1) Shri Ram Swaroop Ram 
(2) Shri Ram Narain Sing:h 
(3) Shri SribaUav Panigrahi 
(4) Shri Shantaram Naik 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 
2-08 P.M.) 

(5) Prof. Saif-ud-Din Soz 
(6) Shri Girdhari Lal Vyas 
(7) Shri Virdhi Chancier Jain 
(8) Dr. Datta Samant 
(9) Shri Manvendra Singh 

(10) Shri G. I. Patel 
(11) Shri Uma Kant Mishra 

The discussion was not conclu~. 



7. ~tion rea-ardina' forty-third report of the Committee on 
~ t;rivate Members' Billa and resolutioDl 

Shrimati Usha Rani Tomar moved the following motion::-

"That this House do agree with the Forty-third Report 
of the Committ,ee on Private Mem~s' Bills and 
Resolutions presented to the House on the 18th 
November, 1987." 4 

The motion was adopted. 

8. Private Members' OUls-introduced 

V(l) The Human Resources (Utilisation)' Bill, 1987 by Shri 
Santosh Kumar Singh. 

/(2) The Constitution (Amendment) Bill, 1987 (Insertion 
Of new article 30A) • by Shri Syed Shahabuddin. 

V(3) The Administrative Tribunals (Amendment) Bill, 1987 
(Insertion of new section 2A) , by Shri K. Ramamurtily. 

04) The Constitution (Amen~nt) Bill, 1987 (Amend.-
ment of article 276) , by Shri S. G. Gholap. 

_ /(5) The Recognition of Trade Unions Bill, 1987, by ProL 
l\1adhu Dandavate. 

v(6) The Blind Persons (Employment) Bill, 1987, by Prof. 
Madhu Dandavate. 

07) The Indian Penal Code (Amendment) Bill, 1987. 
(Substitution of new slection jor sectwn 306), by Prof. Madhu 
Dandavate. 

v'tS), The Constitution (Amendment) Bill, 1987 (Amendmmt 
of arhcle 30) , by Shri Thampan Thomas. 

"'(9) TIle Constitution (Amendment) Bill, 1987 (Amend.-
ment of l'enth ScheduLe) , by Shri Shantaram Naik. 

vqO) T~e Prohibition of Sati Bill, 1987 by Sbrimati Bas&-
varaJeswarl. 
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/' Private Member's Bill-under eoalideratioD 
THE CONSTITUTION (AMENDMENT) BILL, _ 
(A~t of a7'ticle 2M etc.) by Shri Piy.us "Tiraky. 

Further discussion on the motion for consideration of the 
Bill moved on 28th August, 1987, continued. 

The following members took part in the debate:-
(1) 8hri Ram Pyare Panika 
(~ Dr. G. Vijaya Rama Rao 
(3) 8hri P. NamgyaJ. 
(4) Shri Virdhi Chander Jain 
(I) Shri K. Pradhani 
(6) Shri Jujhar Singh 
(7) Shri H. R. Bhardwaj 

Shri Piyus Tiraky replied. to the debate. 

On the motion for consideration of the Bill. the House 
divided. Result of the Division could not be announced, as it 
was found that there was no quorum in the House. ~ 
Division was therefore held over for the next Private Mem-
bers' Bills day and the House was adJourned for want of 
quarum. 

5-06 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 23rd Nov-
ember, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of ProceecliJlgs] 

Monday, November 23, 1987lAgrahayana 2, 1909 (Saka) 

No. 293 
11 A.M. 
1. Obituary Reference 

The Speaker made a reference to the passing away of Shri 
Jaideep Singh, a sitting member of Lok Sabha. 

Thereafter, members stood in silence for a short while as 
a mark of respect to the decea5led. 

2. Starred Questions 
Starred Questions Nos. 230-233, 235, 236 and 238-240 were 

orally answered. Replies to Starred Questions .. Nos. 228, 
234, 237 and 241-247 were laid on the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 2289-2331, 2333-2406, 

2408-2469 and 2471-2501 were laid on the Table. 
A statement by the Minister of State in the Ministry Df 

Labour correcting the reply 'given on f; November, 1987 to Un-
starred Question :No. 21£ regarding payment of wages to . 
female workers by DDAIHUDCO was also laid on the Table 
to-day. 

,. Papers Laid on the 'fable 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English 
versIOns) of the National Capital Region Planning 
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Board, for the year 1986-87 under section 26 C!.,he 
National Capital Region Planning Board Act, 1~. 

(2) A copy each of the fol1owing Notifications (Hindi and 
English versions) under section 159 of the Customs 
Act, 1962:-

(i) G.S.R. 865 (E) published in Gazette of India dated 
the 19th October, 1967 toge~r with an explana-
tory memorandum making certain amendments to 
Notification No. 239 I 87-Customs dated the 17th 
June, 1987 so that the exemption from customs 
duty in respect of polyurethane leather for .mje in 
the manufacture of footballs for exports becomes 
applicable to all inflatable balls for exports. 

(ii) G.S.R. 870(E) published in Gazette of India dated 
the 26th Octob,er, 1987 together with an explana-
tory memorandum making certain amendments to 
Notification No. 207187-Customs dated the 12th 
May, 1987 so as to prescribe nil auxiliary duty in 
respect of polyurethane leather for use in the 
manufacture of inflatable balls for export. 

(iii) G.S.R. 871 (E) published in Gazette of India dated 
the 27th October, 1987 together with an explana· 
tory memo.randum making certain amendments to 
Notification No. 45!>186-Customs dated the 5th 
November', 1966 so as to enhance the concessional 
rate of basic customs duty from the level of 40 
per cent ad valorem to 45 per cent ad oo.1cwem 
and also to extend the validity of the said notifi-
cation upto 31st October, 1988. 

(iv) G.S.a. 872 (E) and 873 (E) published in Gazette 
of India dated the 27th October, 1987 together with 
an explanatory memorandum regarding exemp-
tion to Aluminium ingots when imported into 
India from the basic customs duty in eXcess ot 
Rupees 2000 per metric tonne and from the whole 
of the auxiliary duty of customs leviable thereon. 

(v) G.S.R. 878(E) and 879 (E) published in 
Gazette of India dated the 29th October, 1987 to-
gether with an explanatory memorandum regard-
ing exemption to N-Paramn when imported into. 
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India for the manufacture of Linear Alkyl Benzene 
from the basic customs duty in excess of 30 per 
cent ad valorem and from the whole of the addi-
tional and auxiliary duties of customs leviable 
tlalreon. 

(vi) S.O. 984 (E) published in Gazette of India dated 
the 12th November, 1987 together with an explana-
tory memorandum regarding revised rate of ex-
change for conversion of Deutsche Marks into 
Indian currency or vice-versa. 

(3) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central Ex-
cise Rules, 1944:-

(i) G.S.R. 763 (E) published in Gazette of India dated 
t~ 9th September, 1987 together with an expla-
natory memorandum regarding exemption to para-
ammophenol and para-nitrophenol used in the 
manufacture of paracetamol from the whole of the 
duty of excise leviable thereon su~ to certain 
conditions. 

(ii) G.S.R. 823 (E) published in Gazette of India dated 
the 25th September, 1987 together with an expla-
natory memorandum rescindin~ Notification No. 
208169-CE dat~ the 27th August. 1169. 

(iii) G.S.R. 869 (E) published in Gazette of India dated 
the 26th October, 1987 toge.ther .with an explana-
tory memorandum maktng certain amendments to 
Notification No. 13318~CE dated the 1st MarCh, 
1986 so as to clarify that the concessional rate in 
respe.ct of resins would apply to moulding powder 
also. 

(iv) G.S.R. 88!) (E) published in Gazette of India dated 
. the 29th October, 1987 together with an explana-

tory memorandum regarding exemption to Tere-
phthalic acid from the whole of the duty of excise 
leviable thereon. . 

tv) G.S.R. 877(E) published in Gazette of India dated 
the 29th October, 1987 together with an explana-
tory memorandum extending the validitv Of Noti-
fication No. 190187-CE dated the 4th August... 1987 
upto the 1st April, 1968. 
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(vi) G.s.R. 892 (E) pubUshed in Gazette of India Qed 
the 4th November, 1987 together with an explana-
tory memorandum seekint! to provide that excise 
duty in excess of what was specified in small scale 
exemption Notification No. 175186-CE dated the 
1st March, 1986 is not required to be paid on body 
bUilt motor vehicles cleared by independent body 
builders during the period between 1st March, 1M 
to 30th June, 1986. 

(4) A copy of Notification No. S.O, 1011(E)(Hindi and 
English versions) published in Gazette of India dated 
the 20th November, 1987 containing an order of 
moratorium in respect of the Traders Bank Limited, 
New Delhi for the period from the close of business 
on the 20th November, 1987 upto and inclusive of 
20th March, 1988 issued under sub-section (2) of sec-
tion 45 of the Banking Regulation Act, 1949. 

(5) A copy each (If the followin'g Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 3 of the Agricultural Produce (Grading and 
Marking) Act, 1937:-

(i) The Basrnati Rice (Export) Grading and Marking 
(Amendment) Rules, 1987 published in Notification 
No. G.S.R. 693 in Gazette of India dated the 12th 
September, 1987. 

(ii) The Chillies Grading and Marking (Amennment) 
Rules, 1987 'Publishe-I in Notification No. S.O. 2859 in 
Gaze.tte of India dated the 17th October, 1987. 

(6) A cOPv each of the following papers (Hindi and Eng-
lish v~sions) under section 619A of the Companies 
Act, 1956:-

(1) Review bv the Go~emment on the workinlt of the 
Jammu and Kashmir State Aruo Industries Develop-

ment Corporation Limited, Srinagar, for the year 
1978-79. 

(ii) Annual Report of the Jammu and Kashmir State 
Agro Industries Development C01'pQI'ation Limited, 
Srinagar, for the year 1978-79 along with Audited 
Accounts and the comments of the Comptroller' 
and Auditor General thereon. 
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",0-
Jr" 1", (7) A statement (Hindi and English versions) ,shOwing 

reasons for delay in laying the papera mentioned at 
(6) above. 

5. Meesaees from Bajya Sabha 
Secretary-General reported the following messages from 

Rajya Sabha:-
(i) That at its sitting held on the 19th November, 1987, 

Rajya Sabha passed the Authorised Translations 
(Central Laws) Amendment Bill. 1987. 

(U) That at its sitting held on the 19th November, 1987 
Rajya Sabha agreed without any amendment to the 
Shipping Development Fund Committee (Abolition) 
Amendment Bill, 1987, passed by Lok Sabha on the 
16th November, 1987. 

6. Bm Passed by Rajya Sabha-Laid on the Table 
The Authorised Translations (Central Laws) Amendment 

Bill, 1987. 

/7. Calling Attention 
Shri Veerendra PatH called the attention of the Minister of 

Industry to the situation arising out of the closure of two 
units of Mis. A.C.C. Babcock Ltd. at Shahbad in Karnataka 
and Durgapur in West Bengal and the steps taken by the Gov-
ernment to mitigate the hardships of the workers. 

The Minister of Industry made a statement in regard thereto. 

8. Government Bm.-Introduced 
J(i) The Railway Claims Tribunal Bill, 1987. 

v(ii) The Comptroller and Auditor-General's (Duties, Powers 
and Conditions of Service) Amendment Bill, 1987. 

9. Matters Under Rule 377 
vb> Dr. G. S. Rajhans raised. a matter regarding need to 

provide financial assistance to the State Government of Bihar 
for converting kucha roads into all-weather pucca roads in 
Mithila region of North Bihar. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 
2.05 P.M.) 
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/(~Shri.K.. . .PJ:adhaui,JrHs.··a. matt~ regarding' need 10 pJft 
Qte; d:aiJ,.8IIht:. -.m.1eyperit. to·· Bhuoaneshwar or Hyderabac! 
via Visakhapatnam. 
/ (3) Shri MuUappally Ramachandran raised. a matter--regard. 

"{rig need to set up industdal Units in Cannanore (Kerala) 
based on clay. ~ . 
./(.) Shri Kamodi Lal Jatav raised a matter regarding need 
to-lease- natUm resources on -cooperative basis to SC and ST 
~ation of Madhya Pradesh for their development. 

v(5.) Prgf. Saif-ud·Din Soz raised a matter reg8l'ding need to 
review ~ drug policy. 

v(:6) Dr. (Smt.) Phulrenu Guha raised a matter' regarding 
need to evolve a common policy to stop elq)loitation of fisher-
men . 

...-17) ShriSriballav Panigrahi raised a matter regarding need 
to link Jharsuguda (Orissa) in the programme of extension 
of Vayudoot Services. 

-../'(8) Shri Basudeb Acharia raised a matter regarding need to 
review the policy of mass industrialisation in Orissa in view 
at a study conducted UJlder the auspices of IDBI. 

... Qe\Jerament. BlD-Pa.sed 
V'-' THE NATIONAL HOUSING BANK BILL, 1967 

Discussion aD. the motion far consideration of the Bill 'moved 
by Shri Janardhana Poojary on the 16th November, 1987. 
continued. . 

The following members took part in the debate:-
(1) 'Dr. (~mt.) Phull'enu Guha 
(2) Shri Jagannath Patnaik 

S~ J anardhana Poojary replied to the debate. 
"The'motion for cOOlsideration was adopted and clause-by-
clause. consideration. of the Bill was taken up. 

Clauses 2 to 15 were adopted. 
Clause 1'8 was adopted, as amended. 
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i.flauses 17 to 39 were adopted;;.,· 

.. Clause 46 was adopted, as amended. 
" j' 

Clause 41 was adopted ~. . . 
Clause '42 was adopted, as amended, 

Clauses 43 .to:·S7were aiiopted. 
i . 

First Schedule and Secdnd 'Schedule were.~ciO,pied:-' 

Clause 1, the Enacting Formula.and the Long' Titie were also 
adopted. 

The motion that the Bill, as amended, be passed was .mo.ved 
by Shri Janardhana Poojary. 

The motion was adopted and the Bill, 8Samended, was 
passed. 

/1. Discussion Under Rule 193 . 

Discussion on the reported negotiations between the :Govem-
ment of India and the Union Carbide CorporatiGn for an 
out-of-court settlement in regard to payment of C'OIppensation 
for the victims of Bhopal gas tragedy, raised by Shri I."'Rama 
Ral on the 18th November, 1987, continued. 

The following members took part in the debate:--

(1) Shri Sharad Dighe 
(2) Shri S. Jaipal Reddy 
(3) Dr, G. S. Rajhans 
(4) Shri G. M. BanatwaUa 
(5) Shri Aziz Qureshi 
(6) Dr. Datta Samant .. 
(7) Shri Somnath Chatterjee 
(8) ,Shri Thampan. Thomas 

Shri J. Vengal Rao replied t~ the ~cus~~n:." .. 
The dilKlussion was canell,dad., .,. '~.' .. ' '.' 



12. Govenunent BUI-Passed • 1 
vI"rHE REPRESENTATION OF THE PEOPLE (TffiRD 

AMENDMENT) BILL, 1987, CII pasaed by Ra.;ya. Sa.bha. 
, .. . . 

The nlotion for consideration of the . Bill was moved by 
Shri H. R. BhardwaJ. 

The fonowin~members took part in the debate:-
(1) Shri K. Ramachandra Reddy 
(2) Shrl Girdhari La1 Vyas 
(3) ~hri ThampanThomas 
(4) Shri Dal Chander Jain 

Shri: 'H. R.Bhardwclj 'replied to the debate. 
The motion for consideration was adopted and clause-by-

clause. consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the BIll be passed was moved by Shri 

H. R. Bhardwaj. 
The motion was adopted and the Bill was passed. 

/3. Contempt of the House 
The Deputy Speaker informed the House that at about 

11.30 hours today a visitor calling himself Dhirender Pratap 
Sharm~ son of Shri Surcsh Chand Sharma shouted slogan 
from the Visitoni' Gallery. The Director Security took him into 
custody immedIately and interrogated him. The visitor had 
made a statement and had expressed regret for his action. He 
had also begged pardon -for the same_ 

The Oeputy Speaker observed that he had brought it to the 
notice of the House for such action as the House might deem 
fit. 

Thereafter, the foll"Owing motion moved by Smt. Sheila 
Dikshit was adopted:-

"This House resolves that the person calling himself 
Dhirender Pretap Sharma son of Shri Suresh 



Chand Sharma who shouted slogan from the Visi-
tors' Gallery at about 11.30 hours today and wlrom 
the Director Security took into custody immedi-
ately, has committed a grave oftence and is guilty 
of the contempt of the House. 

This House further resolves that in view of the regret 
expressed by him, he be let off with a stern warning 
on the rising of the House today." 

14. Government Bill-Under Consideration 
V THE REGIONAL RURAL BANKS (AMENDMENT) BILL, 

1987 
The motion for consideration of the Bill was moved by 

Shri Janardhana Poojary. 

An amendment for reference of the Bill to a Joint Commit· 
tee of the Houses was moved by Shri Basudeb Acharia. 

Shri C. Madhav Reddy took part in the debate. His speech 
was not concluded. 

The discussion was not concluded. 

15. Report of Business Advisory Committee 
Smt. Sheila Dikshit presented the Forty-fourth Report of 

the Business Advisory Committee. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 24th 

November, 1187). 

SUBHASH C. }{ASHY AP, 
Secretary-General. 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceediagsl 

Tuesday. November, 24, 19871Agrahayana 3, 1909 (Sua) 

No. 294 
1 J A.M. 
1. Starred Ques.ions 

Starred Questions Nos. 249-25'1 and 255-258 were orally 
answered. Replies to Starred Questions Nos. 248. 252-254 and 
259-267 were laid .on the Table. 

J' Short Notice Question ! 

. Short Notice Question No. 1 addressed to the Minister of 
Petroleum and Natural Gas regarding shortage of LPG in Delhi 
was orally answered and supplementaries thereon were also ans· 
wered. 

3. Unstarred Questions 
Replies to Un starred Que·stions Nos. 2502-2518, 252~ 

2541, 2543-2702, 2704-2721 and 2723-2735 were laid on 
the Table. 

4. Pa!M!nI Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers .(Hindi and Eng-
lish versions) under sub-section ~1) of section 619A 
of the Companies Act, 1956:-

(i) A statemen~ regarding Review by the Government 
on the working of the Maruti UdyogLirilited, New 
Delhi. for the year 1986-87. 
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(ii) Annual Report of the Maruti Udyog Limited, New' 
Delhi. for the year 1986-87 along with Audited Ac-
,counts and the comments of the Comptroller and 
Auditor General thereon_ 

(2) A statement (Hindi and English versions) (i) correcting 
the reply given on the 4th August. 1987 to Un starred 
Question No. 1341 by Shri E. Ayyapu Reddy re-
garding additional revenue on account of revision of 
coal prices by Coal India Limited and (ii) giving 
reasons for delay in correcting the reply. 

(3) A copy of the Food Corporation of India (Staff) 
(Ninety-Eighth Amendment) Regulations, 1987 
(Hindi and English versions) published in Notification 
No. 441F. No. EP. 8-1184 in Gazette of India dated 
the 16th October, 1987 under sub-section (5) of 
section 45 of the Food Corporations Act, 1964. 

(4) A copy each of the following papers (Hindi anJ 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) 0) Review by the Government on the working of 
the Bongaigaon Refinery and Petrochemicals Li-
mited, for the year 1986-87. 

(ii) Annual Report of the Bongaigaon Refinery and 
Petrochemicals Limited, for the year 1986-87 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Lubrizol India Limited, Bombay, for the year 
1986-87. 

(ii) Annual Report of the Lubrizo! India Limited, 
Bomb.ay, for the year 1986-87 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(5)' A statement (Hindi and English versions) (i) cor-
recting the reply given on the 18th August, 1987 to 
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Unstarred (Juesti:oB No. 3479 by ~ Vudbi Chan-
ocr Jam n;~arQ1Dg f'.etrol Pumps in RajasUlan an'" 
til) giVing Jcasons tor delay in correcung the reply. 

(6) A copy of we Central Excise (Sixth Am~dmeDt) 
Rules, 1Y~' Vii-ndi and EnghSb versions) pub1isl1-
ed in Nollticallon No. 11.S.R. 71S2(E) in'liazettc of 
jndla dated the 15th ~ptember, lY~7 under sub-
section (2) of section 3~ of tbe Centra1Exclscs and 
Salt Act, l Y44. 

(7) A copy each of the following Notifications (Hindi 
and .t:.nglJSh verslOns) under secuon 159 or the 
Customs Act, 1962:-

(i) S.O. 9~6(E) published in Gazette of India dated 
the 13th November, lY~7 together With an ex· 
planatory memorandum !egardlllg revISed rates 
of c){chunge for convefSlon of Austrian Schillings. 
Dutch Guilders, Pound Sterling and Swiss Franet 
into IndIan currency or vice-vNsa. 

(ji) S.O. 987 (E) published in Gazette of India dated 
the 16th November, 19M7 together with an ex-
planatory memorandum regardmg revised rate 01 
exchange for conversion of Damsh Kroner ioto 
Indian CUll ency or vice~versa. 

(8) A copy of the Petroleum (Amendment) Rules, 1987 
(Hindi and English versions) published in Notifica· 
tion No. G.S.R. 591 (E) in Gazette of India dated 
the 22nd .June, 19H7 under sub-section (4) of sec-
tion 29 of the Petroleum Act, 1934. 

(9) A copy of the Compa.nies (Acceptance of Deposits) 
Amendment Rules, 1987 (Hindi and English ver· 
sions) pubJishr:d in Notification No. G.S.R. 850(E) 
in Gazette of India dated the 12th October, 1987 
under sub-section (3) of section 642 of the Compa-
nies Act, 1956. 

(10) A copy of Notification No. S.O· 960(E) (Hindi and 
English ver!'iuns) published in Gazette of Indiu 
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.• ,'0:'" 

~ the 28.th October, 1987 directing that th~" 
provisiOD$ 01 section 21 and 22 Qf, the Monopolies 
'and Restricti.ve Trade Practices Act, 1969 shall not 
apply to aD): proposal for the increase in the pro-
duction of any goods or the provision of any servi-
ces whicl:a ..ace meant exclusively for export outside 

. India udor which relates to an undertaking estab-
. liihed or proposed to be established in a free trade 
zone, under sub-section (3) of section 22A of the 
Monopolies and Restrictive Trade Practices Act, 
1969. 

, -,. ,. . (PH). (i) A copy of the Annual Report (Hindi and Eng' 
. lish versions) of the National Institute of Small in-

dustry Extension Training, Hyderabad, for the year 
1986-87 along with Audited Accounts. 

(ii) A statement (Hindi and English versions), regard-
ing Review by the Government on the working of 

" :,"", . .the National Institute of Small Industry Extension 
Tr&ining, Hyderabad, for the year 1986-87. 

(12) A copy each of the following papers (Hindi and 
. English versions) under slib'section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by thb Government on the working of the 
Hindustan Antibiotics Limited, Pimpri, Pune, for 

the year J 986-87. 
(ii) Annual Report of the Hindustan Antibiotics Limited. 
. 'Pimpri, Pune, for the year 1986-87 along with 

Audited ACCllunts and the comments of the Comp-
troller and Auditor General thereon. 

5;··¥otion Regardbaa' Forty.fourth Report of the Busines.<Il 
Ad~ory COlllJl1ittee' 

Shri Jt. K.L. Bhagat mGved the following motion: 
"That this House do agree with the Forty,fourth Report of 

the Business Advisory Committee presented to the 
House on the 23rd November, 1987." 

The motion was adopted. 



,..., 
6. Ma.tten Under Bale 3'7'7 
\/'(1) Shri N. Dennis raised a matter regarding need 'to ftt up 
rublJet based industries in KanYaJrumat:i. 

02) Shri V. S. Vijayaraghavan raised a matter regarding need 
to reduce the air fare by Air India in the Gulf-sector. 

v<'3) Shri Braja Mohan Mohanty raised a'matter regarding need 
to provide financial assistance for desilting Chilka l~ of Orissa 
and developing of as a tourist centre. . . 

v"'(4) Shri Ajay Mushran raised a matter regarding need to fiU 
up all the vacancies reserved for Ex-servicemen particularly in 
B, S. F. by amending the rules suitably. 

/(5) Shri Ja'gannath Patnaik raised a matter regarding need to 
increase the assistance to Orissa in view of recent damage by 
cyclone and rains. 

V(6) Shri Husain Dalwai raised a matter regarding need .. to 
sanction special ad hoc grants for the development' of Konian 
region of Maharashtra. 

/(7) Shri P. Penchalaiah raised a matter regarding need to 
convert the existing unmanned railway crossing gate at J'atla-
kanupur village in Np.lhre district of Andhra Pradesh into !l 
manned level crossing . 

..A8) Shri Gokul Saikia raised a matter regar~!t.!~ needt~'~oirt­
plete the Gerukamukh Project to control floods ana supply 'poWer 
to Assam. 

7. Government Bill-Passed 
../ THE CONSTITUTION (FIFTY -SIXTH AMENDMENT) BILL. 

1987 
The motion for consideration of the Bill was moved bVShrl 

Chintamani Panigrahi, 

The following members took part in the debatp:;......, 
(1) Shri K. Ramachandra Reddy 
(2) Shri Naresh Chandra Chaturvedi 
(3) Shri Ja'gan Nath Kaushal 
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(4) Shri Somnath Chatterjee 
.~ 

(Lok Sabha adjouTned at 1 P.M. and re-C18,em.bled at 2.03 P.M.) 

(5) Shri Zaniul Basher 
(6) 8hri V. S. Krishna Iyer 
(7) Shri Balkavi Bairagi 
(8) Shri P. Kolandaive1u 
(9) Shri Yogeshwar Prasad Yogesh 

(10) Smt. Geeta Mukherjee 
(ll) Shri Bhadreahwar Tanti 
(12) Shri C. Janga Reddy 
(13) Prof. Saif-ud-Din l:)oz 
(14) Shri G. M. Bantttwalla 

Shri Chintamani Panigrahi replied to the debate. 

On the motion for consideration of the Bill, the House divided. 
Ayes ·339; Noes ·2. The motion was adopted by a majority of 
the total membership of the House and by a majority of not less 
than two-thirds of the members present and voting. 

Clause-by-clause consideration of the Bill was then taken up. 

On the motion for adoption of clause ~. the House divided, 
Ayes ·349; Noes ·Nil. 

Clause 2 was adopted by a majoritv of the total membership 
of the House and by a majority of not less than two-thirds of the 
members present and voting. 

On amendments Nos. 2, 3, 5 and 6 to Clause 3 moved by Shri 
P. Kolandaivelu, the House divided, Ayes ·33; Noes ·305. The 
amendments were accordingly negatived. 

On amendment No. 4 to Clause 3 moved by Shri Thampan 
Thomas, the House divided, Ayes .-a3; Noes 320. The amend. 
ment was accordingly negatived. 

On the motion for adoption of .clause 3, the House divided, 
Ayes ·352; Noes ·2. 

-------- ---_.- --_._------_ .. _----- - -
·Subject to correction. 
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':". ClaUSe 3 was adopted by a majority of the total membership 
of the House and by a majority of not less thantwo·thirds of 
the members present and voting. 

Clause·1 was adopteC!, 'as amended. 
The Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved 
by Shri Chintamani Panigrahi. 

On the motion the Hcu!le divlded, Ayes ·347; Noes ·Nil. The 
motion was adopted by co majority of the total membership of 
the House and by a majority of not less than two-thirds of the 
members present and voting. The Bill, as amended, was passed 
by the requisite majo!'ity in accordance with the provisions of 
article 368 of the Consftution. 

". Discussion Under Rule 193 
Shri Dinesh Goswami raised a discussion on the situation arlS-

in'g out of the natural calamities, with particular reference to 
drought, floods and cyclone. 

The following members took part in the debate:-
(1) Shri M. Raghuma Reddy 
(2) Dr. Manoj Pandey 
(3) Smt. Prabhawati Gupta 
(4) Shri Thampan Thomas 
(5) Shri Somnath Rath 
(6) Shri Madan Pandey 
(7) Shri Vijoy Kumar Yadav (Speech unfinished) 

The discussion was not concluded. 
6P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 25th 
November, 1987). . 

"Subject to correction. 

SUBHASH C. KASHY AP, 
Secretary-General. 

7 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of P,roceediJagsl 

Wednesday, November 25, 19871Agrahayana 4, 1909 (Saka) 

No. 295 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 270-272 and 274 were orally ans-
wered. Replies to the remaining questions were laid on tlIle 
Table. 

2. Unstarred Questions 
Replies to Un starred Questions Nos. 2736-2742, 27~2764, 

2766-2798, 2800. 2802-2880, 2882-2887 and 2889-2910 were 
laid on the Table. 

3. Papers Laid on the TobIe 
The following papers were laid on the Table:-

(1) A 'copy of the Central Wakf Council (Amendment) 
Rules, 1987 (Hindi and English versions) published in 
Notification No. G.S.R. 712(E) in Gazette of India 
dated the 14th August, 1987 under sub-section (3) of 
section 8D of the Wakf Act, 1954. 

(2) A copy of the Durgah Khwaja Saheb (Amendment) 
Bye-Laws, 1987 (Hindi and English versions) pub· 
lished in Notification No. G.S.R. 864(E) in Gazette 
of India dated the 19th October, 1987 under sub-sec· 
tion (6) of section 20 of the Durgah Khwaja Saheb 
Act, 1955. 

(3) A COpy of the Narmada Water (Second Amend-
men.)' Scheme, 1987 (Hindi and English versions) 
published in Notification No. S. o. 819(E) in 
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Gazette of India dated the 10th September, 198 IJr< 
under sub-section (7) of section 6A of the Inter-State 
Water Disputes Act, 1956. 

(4) A copy of the Daman and Diu Pradesh Council (Pro-
cedure and Conduct of Business and Consultation 
with Counsellors) Rules, 1987 (Hindi and English 
versions) published in Daman and Diu Gazette dated 
the 1st September, 1987 under sub-section (3) of sec-
tion 19 of the Daman and Diu (Administration) Re· 
gulation, 1987. ' 

(5) A copv of the Report (Hindi and English versions) 
on the Eighth General Election to the House of the 
People from As~am and Punjab and on the Bye-Elec. 
tions to that House held in 1985-Statistical. 

(6) A copy of the Registration of Electors (Amendment) 
Rules, 1987 (Hindi and Enl!lish versions) published in 
Notification No. S.O. 814(E) in Gazette of India dated 
the 3rd September, 1987 under sub-secti'On (3) of sec-
tion 28 of the Representation of the People Act, 1950. 

(7) A copy each of the following Notifications (Hindi and 
English versions) under section 159 'Of the Customs 
Act, 1962:-

(1) G.S.R. 751(E) published in Gazette of India dated 
the 3rd September, 1987 together with an exPlana-
tory memorandum containing corrigendum to Notifi· 
cation No. 179186-Customs dated the 1st March, 1986. 

(U) G.S.R, 905(E) published in Gazette of India dated 
the 10th November, 1987 tngether with an explana-
torv memorandum containing corrigendum to Noti-
fication No. 188\87-Customs dated the 29th April, 
1987. i 

(iii) G.S.R. 906(E) published in Gazette of India dated 
the 10th November. 1987 togethp.r with an explana-
tOry memornndum containing corrillendum to Notifi. 
cation No. 345!86-Customs dated the 16th June, 
1986 . 

. (iv) G.S.R. 907rE) published in Gazette of India dated 
the 11th Nov~mber, 1~87 together with an explana-
tory memorandum making certain amendments to 
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Notiftcation No. 208j81-Customs dated the 22nd 
l:)eptember, l~H! so as to include certam more meQl-
cinesjdrugs and equlpments in the lJst of lJte savlIlg 
drugSjmeUlcmesjequlpments WillCh are allowed to b~ 
imported tree of duty. 

(v) G.S.R. 91l(E) published in Gazette of India dated 
the 13th November, 1987 together with an explana-
tory memorandum making certain amendments to 
NotIfication l'Io. 314jtl5-Customs dated the 11th Octo-
ber, 1985 so as to define the scope and ambit of the 
expression '1\1tlUldS' which are permitted at a con-
cessional rate of customs duty. 

(vi) 8.0. 991(E) published in Gazette of India dated the 
17th Ntlvembt:'r, 1987 together with an explanatory 
memorandum regarding revised rate of exchange fOI 
conversion of Belgium ,It'rancs into Indian currency or 
vice-~Tsa. 

(8) A copy each 0)' the following Notifications (Hindi 
and EngliSh versions) issued under the Central Ex-
cise Rules. 1944:-

(i) G.S.R. 881 (E) published in Gazette of India dated 
the 29th October, 1987 together with an explana-
tory memorandum extending the validity of Noti-
fication No. 219/84-CE dated the 1st December, 1984 
upto the 30th November, 1990. 

(if) G.S.R. 882(E) published in Gazette of India dated 
the 29th October, 1987 together with an explanatory 
memorandum making certain amendmellts to Noti-
fication No. 32/86-CE dated the 10th February, 
1986 so as to modify the definition of bought leat 
tea factories for the purpose of charging conces-
sional rate of excise duty on tea produced in such 
factories. 

(9) (i) A COpy of the Annual· Report (Hindi and Eng-
lish verJions) of the Indian Academy of Sciences, 
Bangalore, for the year 1986-87 along with Audited 
Accounts. 

(if) A statemt!nt (Hindi and English versions) regarding 
Review Oy the Government on the working of the 
Indian Acadt'my of Sciences, Bangalore, for the year 
1986-87. 



(10) (i) A copy 01 the Annual &p0rt (Himdi and Englis9~ 
versions) of the Indian National Science Academy. 
New Delhi. for the year 1986-87 along with Audited 
Accounts. 

(ii) A statemcnt (Hindi and English versions) regarding 
Review by the Government on the working of the 
.Indian National Science Academy, New Delhi, for 
.the year 1986·87. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of t!ie Birbal Sahni Institute of Palaeobo-
tany, Lucknow, for the year 1986-87 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Birbal Sahni Institute of Palaeobotany, Lucknow, 
for the ycar 1986-87. 

{12) -(i) A copy of the Annual Report (Hindi and English 
versions) of the Wadia Institute of Himalayan Geo-
logy, Dehra Dun, for the year 1986-87 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versioJ}s) regard-
ing Review by the Government on the working of 
the Wadia Institute of Himalayan Geology, Dehra 
Dun, for the year 1986-87. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bose Institute, Calcutta, for the year 
1986-87 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) ~gard­
ing Review by the Government on the working of 
the Bose Institute, Calcutta, for the year 1986-87 . 

. (14) A copy each of the following Notifications (Hindi 
and English versions) under sub-s~tion (2) of sec-
tion 3 of the All India Services Act, 1951:-

(1) The Indian Forest Service (Fixation of Cadre 
Strength) Sixth Amendment Regulations, 1987 
published in Notification No. G.S.R. 835 in Gazette 
of India dated the 14th November, 1987. 
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(ii) The Indian Forest Service (Fixation of Cadre 
Strength) Seventh Amendment Regulations, 1987 
published in Notification No. G.8.R. 836 in Gazette 
of India dated the 14th November. 1987. 

,(iii) The Indian Forest Service (Pay) Seventh Amend-
ment Rules. 1967 published in Notification No. G.s.a 
837 in Gazette of India dated the 14th Novemaer. 
1987. •• . 

(iv) The Indian Forest Service (Pay) Eighth Amendment 
Rules, 1987 published in Notification No. G.S.R. 838 
in Gazette of India dated the 14th November .. 1987; 

(v) The Indian Administrative Service (Fixation of 
Cadre Strength) Seventh Amendment Regulations, 
1987 published in Notification No. G.S.R. 841 in 
Gazette of India dated the 14th November, 1987. 

(vi) The Indian Administrative Service (Pay) Seventh 
Amendment Rules, 1987 published in Notification No. 
G.8.R. 842 in Gazette Of India dated the 14th Novem-
ber, 1987. 

(vii) The Indian AdministratiVe Service (Cadre) Amend-
m,ent Rules 1987 published in Notification No. G.S.R. 
909(E) in Gazette of India dated the 11th November, 
1987. 

• (15) A copy of Notification No. 254187-Central Excises (Hindi 
and English versions) published in Gazette of India dated the 
25th November, 1987 issued under the Central Excise Rules, 
1944 together with an explanatory memorandum seeking to 
prescribe effective rates of additional excise duty in lieu of sales 
tax on man-made fabrics 'falling under Chapters 54 and 55 of 
the Central Excise Tariff on the basis of the width of the fabrics 
in supersession of Notification No. 60187-Central Excises, dated 
the 1st March, 1987. 
4. Mes~ from Bajya Sabha 

Secretary-General reported the following messages from 
Rajya Sabha:- I'· 

(1), That at its sitting held on the 24th November, 1987, 
Rajya Sabha passed th,e Equal Remuneration (Amend-
ment) Bill, 1987. 

*Laid at 5.30 P. M. 

·s 



(ii) That at its sitting held on 24th November, 198~ 
Rajya Sabha agreed without any amendment to the 
Constitution (Scheduled Tribes) Order (Amendment) 
BilL 1987, passed by Lok Sabha on 19th November, 
1987. 

S. Bill passed by Bajya Sabh..--Laid on the Table 

The Equal Remuneration (Amendment) Bill, 1987. 

8. aeport of the Committee on Private Members' Bills and Be-
IOlutionl 

Shri M. Thambi Durai presented the Forty-·fourth Report 
(Hindi and English versions) of the Committee on Private 
Members' Bills and Resolutions. 

7. Matters Under Rule 317 

I V'(1) Shri Ganga Ram raised a matter regarding need to set 
up a high powered Committee to make constructive and practi-
cal suggestions regarding child labour . 

../ (2) Dr. Chandra Shekhar Tripathi raised a matter regarding 
need to fix the price of Aminophylin and Theophylin medicines 
and to recover the extra money charged by the companies. 

V(3) Shri Lakshman Mallick raised a matter regarding need 
for the Central Government to meet the entire cost of dredging 
in Paradip port. 

0/' (4) Shri K. N. Pradhan raised a matter regarding need tQ 
open a Central School at BHEL, Bhopal. 

J(5) Shri Jujhar Singh raised a matter regarding need to fix 
norms for utilising fwlds available for 'maintenance' of irriga-
tion dams. 

V'" (6) Shri Thampan Thomas raised a matter regarding need 
to set up 100 MW thermal plant near Cochin refinery to meet 
the acute power shortage in Kerala. 

V(7) Shri K. Mohan Das raised a matter regarding need to 
reconsider the Ceq of 3.5 per cent on FOB prices of Pepper . 

.. 



· 08) Smt. Vyjayanthimala !Sali raised a matter regarding ».eed 
'- , absorb the loaders-cum-packers earlier working with Air 
Freight (P) Ltd., in International Airports Authority of India. 

~vernment BiU-Under Consideration 

THE REGIONAL RURAL BANKS (AMENDMENT) BILL, 1987 

Further discussion on the motion for consideration of the Bill 
and an amendment thereto moved on the 23rd November, 1987, 
continued. 

The following members took part in the debate:-

(1) Shri C. Madhav Reddy 
(2) Shri P. Namgyal 

(Lok Sabha adjourned at 1 P. M. and re-assembled at 
2.05 P.M.) 

(3) Shri K. S. Rao 
(4) Shri Basudeb Acharia 
(5) Shri Ram Nagina Mishra 
(6) Shri Dharam Pal Singh Malik 
(7) Shri Thampan Thomas 
(8) Smt. Basavarajeswari 
(9) Prof. N arain Chand Parashar 

(10) Shri Vijoy Kumar Yadav 
(11) Shri Vijay N. Patil 
(12) Shri Umakant Mishra 
(13) Shri Bhadreshwar Tanti 
(14) Shri V. Krishna Rao 
(15) Shri Chintamani Jena 
(16) Shri Ram Narain Singh 
(17) Shri Virdhi Chander Jain 
(18) Shri G. M. Banatwalla 

(19) Shri Srlballav Panfgrahi 
(20) Shri Piyus Tiraky 

The discussion was not concluded. , 



/9. HaIf-8Il-heur DiseuBsioJl , ) 
Dr. G. S. Rajhans ra}sed a discussion on the points arisinJl[ out 

of the answer given by the Minister of State in the Ministry of 
Personnel, Public Grievances and Pensions on 11 November, 
1987 to Starred Question No. 66 regarding training of senior 
officers abroad. 

Shri P. Chidambaram replied to the discussion. 

6.25 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 26th 

November, 1987.) 

SUBHASH C. KASHY AP, 
Secretary-General. 

8 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of ProceediBgsl 

,Thursday, November 26, 19871Agrahayana 5, 1909 . (Saka) 

No. 296 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 289-294 and 297 were orally. 
answered. Replies to the remaining questions were laid on 
the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2911-3019 and 3021-
3124 were laid on the Table. 
3. Papers Laid on the Table 

The following paper') were laid on the Table:-. 
(1) A copy of the Merchant Shipping (Examination of 

Skippers and Mate of Fishing Vessels) Rules, 1987 
(Hindi and En~lish versions) published. in Notification 
No. G.S.R. 509(E) in Gazette of India dated the 
18th May, 1987 under sub-section (3) of section 458 
of the Merchant Shipplng Act, 1958. 

'f2) A copy of the Annual Report (Hindi and English 
versions) of H:e Maulana Azad College of TechnolollY, 
Bhopal, for the year 1986·87 together with Audit Re-
port thereon. 

(3) A COPy each of the following Notifications (Hindi 
and English versions) under sub-sect!on (1) of section 
28 of the Mines and Minerals (Regulation and Deve-
lopment) Act, 1957:-

(i) The Mineral Concession (Second Amendment> 
Rules, 1987 published in Notification No. G.S.R. 
855 (E) in Gazette of India dated the . 14th October, 
1987. 



(ii) G.S.R. 856 (E) published in Gazette of India da"",i( 
the 14th October, 1987 containinJ( corrigendum. to 
Notification No. G.S.R. 458(E) published in Gazette 
of India dated the 5th May, 1987. 

(4) A COpy each of the following papers (Hin~i and Eng-
lish versions) under sub-section (1) of section 619A ot 
the Companies Act, 1956:-

(i)Beview by_the Government on the workiJJ& of .the 
National Aluminium Company Limited, Bhubanes-
war, for the year 1986-87. 

(ii) Annual Report of the National Aluminium. Com .. 
panv Limited, Bhubaneswar, for the year 1988-87 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(5) A copy of the Drugs and Cosmetics (First Amend-
ment) Rules, 1987 (Hindi and English versions') pub-
lished in Notification No. G.S.R. 71(E) in Gazette of 

. India dated the 30th January, 1987 together with a 
corrigendum to the Hindi version thlereto pub1illhed 
in Notification No. G.S.R. 723(E) in Gazette of Illdm 
dated the 21st AUiUst, 198T, under section 38 of the 
Drugs and Cosmetics Act, 1940. 

(6) A 'COEY .each of the following Notific,ation (Hindi 
and Englilb versions) under sub-section (2) of 8I!C" 
tion 23 of the Prevention of Food Adulteration Act, 
1954;-

0) The Prevention of Food Adulteration (Fourth 
AmeJ1dmelnt) . Rules, 1986 published m. Notification 
No. GSR. 8511 (E) in Gazette of India dated the 
13th June, .1986 together with conigenda thereto 
published in Notification No. G.s.a 1207 (E) in 
Gazette of India dated the 18th November, 1986 and 
Notification No. G.s.R. 28(E) published in Gazette 
of IDd1a dated the 13th January, 1987. 

(ii) The ~tion of Food Adulteration (Fifth 
Amendment) Rules, 1986 published in Notification 
No. G.S.R. 910(E) in Gazette of India dated the 
27th JUDjI, 1986 together with a c:orrigendum to the 
Hindi wraion thento publisbed in Notification No. 
G.S.a. 580(E} in Gazette Of India dated the 15th 
May, 1987. 



.t.,;, 
(7) {i} A copy of the Annua~ Report (Hindi and English 

versions) of the All Indla Institute of Speech anc1 
Hearing, Mysore, for the year 198~7. 

(ii) A copy of the Annual Accounts' (Hindi and DagHsh 
versions) of the All India Institute of Speech and 
Hearing, Mysore, for the year 1986-87 together with 
Audit Report, thereon. 

(iii) A copy of t~ Review (Hindi and English versions) 
by the' Government on the working of the AD lUdia 
Institute of Speecb and Hearing, Mysore, for the yell!' 
'1986-87. 

(8) A copy of the Annual Report (Hindi .and English ver-
sions) of the Societv for Promotion of Wastelands 
Development. New Delhi, for the year 1986-87. 

(9) A copy of the Annual Accounts (Hindi and English 
versiona) of the Society for Promotion of Wastielands 
Development, New Delhi, for the year 1.986-8'7 toge-
ther with Audit Report thereon. 

(10) A statement (Hindi and English versions) regarding 
Review by the Government on the W8l'ki.Qe 01. .the 
Societv for Promotion of Wastelands Development, 
New Delhi, for the ~ar 1986-87. 

4. Motion for Eleetlun to Committee 
Shri Rajesh Pilot moved the following motion:-

"nat in purswmee of ~leCtiOll (2) (a) of Section , 
of the Merchant Shipping Act, 1958. the members 
Of this House do proceed to elect. in such manner 
as iDe Spealc.er may direct. four member& from 
among themselves, to aerve as mem.benI of the Na-
tional Shipping Board, subject to other provisiola 
of the said Act". I 

The motion was adopted. 

5. Govenmeltt Bilf-;Jntroduced 
/THE IlJ.EGAL MIGRANTS (DETElUtf1NATlON BY TRIBUN-

ALS} AMENDMENT BILL, 1987 
Tha motion for leave to introduce the Bill moved by Shri 

Buta Singh was opposed. On the motion file House divided. 
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Ayes *172; Noes ·17. The motion was accordinglyadopted 
and the Bill was introdu' ed. 

6. .. «.era 1IDder Rule 377 
\/(1) 'Shri B8lkavl Bai,ragi r81sed a matter regardmg need to 

declare the road between Nasirabad and Mhow as a National 
Hi~hway. , 
v-(2) Dr.· Prabhat Kumar Mis'hra raised a matter regarding 

need to direct the Government of Madhya Pradesh to ensure 
appointment of teac!lerli in' all schools in the backward areas 
01 the State inhabitEd by Tribals, Hoarljans etc .. 

v13) Shri Keshorao Pardhi raised a matter regarding need 
to remoVe discrimination in regard to the supply of power to 
censin companies in Kamataka. 

V (4) Shri Chintamaui Jena raised a matter regarding need 
to -allocate improved oilseeds to Central Organis,ation for Oil 
Industries at the same rate as to Vanaspati industry to enable 
it to maintain the prices of edible oil ,at reasonable level. 

0(5) ShrfSudai'san Das raised a matter regarding need to 
have steamer service throughout the year from Calcutta to 
Karimganj to overcome the seasonal scarcity of essential com-
modities in Tripura, Mizoram, Cachar and Karimganj districts-
of Assam and Western part of Manipur. 

v(6) Snlt. N. P. Jhansi Lakshmi raised a matter regarding 
need to "Set up a TV relay station :at Chittoor in Ancihra Pra-
desh. 

\/(7) Dr. Datta Samant raiSed a matter regarding need to 
appoint a Judge of the Supreme Court to resolve the Maha-
ralhtra-Karnataka bOundary dispute. 

/(8) Shri Uttam Rathod raised a matter regarding need to 
enquire into the non-payment of compensat;.on under the Crop 
Insurance Scheme to the tribal farmers in Maharashtra. 

v(9) Shri JagdiSh Awasthl raised a matter regarding need to 
stop the flow of contaminated water into the Ganga in Kanpur. 
------....... -----------_.-..:...-.-
·Subject to correction. 



'1. !V8I'IUIlent BUI-Puled 
ng; REGIONAL RURAL BANKS (AMENDMENT) BILL, 19S7 
.". Further discussion on the motion for CODIideratioD of the 

Bill and an amendment thereto moved. on the 23Ird November, 
1987 continued. 

Shri Janardh8Ilj8 Poojary rep,lied to the debate. , 

The amendment moved for l"ti!ference Of the BUl to a JoilK 
Committee of the Houses was negatived.. 

The motion for consideration was adopted and cla\lle-by .. 
clause consideration of the Bill was taken up. 

(Lok Sabha adj01£rned at 1.15 P.M. and re-IWembled CJt 2.20 
P.M.) 

Clauses 2 to 17 were adopted. 
'.~ 

Clause 1, the Enacting Formula and the Long TiUe .... 
also adopted. 

The motion that the Bill be passed w~ moved b7 am; 
Janardhana Poojary. 

The following members took part in the d.ebate-
(1) Shri C. Janga Reddy 

(2) Shri Janardhana Poojary. 

The motion W)8S adopted and the Bill was p!&necL 

8. Government Bills-Under Consideration 
."'(i) THE RAILWAY CLAIMS TRIBUNAL BILL, 1987 , 

J··(n) THE METRO RAILWAYS (CONSTRUCTION OF 
WORKS) AMENDMENT BILL, 1987 as passed by Raj1a SabhL 

The motions for consideration of two Bills viz. (i) The 
Railway Claims Tribunal Bill, 1987 and (ii) The Metro RaU .. 
ways (Construction of Works) Amendment Bill, 1987 WeN 
moved by Shri Madhavrao Scindia 
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The following members took part in the ccmblDeCl deti&te:~ 

~. ,;~.: shnAmal Da~ 
., • .' (2)Stni.Shar~Dighe 
.,J ',: ~:::, (3)-- ShriBhattem Sriramamurthy 

(4) Shri Vijay N. PaW 
(5) Shrl. V. ,s. Krishna Iyer 

. (6) ,Sbri V~dhi Chancier JjBin 
.~~,,,,, (7) "sim" Bh~eswar Tanti (Speech unfinilhed) 

.' 'j: ,l'be. ,discussion was not concluded. . -" ~ ........ -.. ....". ..." . 

/' Di8eussion wRt~l" Itule 193 , 
';. - -Dr.' ~: Mohan raised a discussion on the rise ,in prices 
of essential commodities. ... "" 

The following members took part in the debate:--

".,,:!(~. :;:"~=~~m:ri Shaktawat 

(3). J?r. G. S. Rajhans 
":':;':'.~ (4) Shri V. 'S. Krishna Iyer 

(5) ~um. Mamata Banerjee 
(6) 'sliri. H4ttsh Rawat 

.('9 Shri Sode R,amaiah 
JS) Shri Sharad Dighe 

(9) ~ p~ ,Namgyal 
(10) ,Sbri Saifuddin Ahmed 

The discussion was not concluded. 
8 P.lL , 
"ff ~;'Slbll. acijoUmed till 11 A.M. on Friday, the 27th N'~velP~ 
"~'1981) . , ' 

'-".:. 
••••.. ,... l~ _. SUBHASH C. KASHYAP, 

Secretary-General 

8 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of ProceediRgsl 

Friday, November 27, 19871Agrahayana 6, 1909 (Saka) 

No. 197 
11 A.M . 

. / 1. Obituary References 
The Prime Minister, Prof. Madhu Dandavate, Sarvashri C. 

Madhav Reddy. Basudeb Acharia, Indrajit Gupta, P. Kolan-
daivelu, Prof. Saif-ud-Din Soz, Sarvashri Balwant Singh Ramoo-
walia, Mohd. Mahfooz Ali Khan, Piyus Tiraky, G. M. Banatwalla, 
George Joseph Mundackal and the Speaker made references to 
the passing away of Sarvashri G. L. Dogra. a sitting Member of 
Lok Sabha; Shri Nar.ain Din,· a Member of Second Lok Sabha; 
Shri Ram Avtar Shalma, a Member of Fourth Lok Sabha and 
Shri Sheo Narain, a Member of Third, Fourth and Sixth Lok 
Sabha. 

Members ~tood in silence for a shortwhile and thereafter the 
House was adjourned tor the day as a mark of respect to the 
memory of the deceased. 

1'1.23 A.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 30th 

November. 1987). 

SUBHASH C. KASHY AP, 
Secretary-General. 

1 
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LOKSABIIA. 

BULLETIN-PART I 
[Brief ReCtlrd of Proceedings} 

Monday, November 30, 1987/Agrahayaoa 9, 1909 (Sam) 

No. 298 

11.02 A.M. 

L StarHd Questions 

Starred Questions Nos. 331-333, 335, 336, 338, 341, 3143, 348 
and 349 were orally answered. Replies to the remaining 
questions were laid on the Table. 

Replies to Starred Questions Nos. 310-330 listed for 27 
November, 1987 were also laid on the Table. Lok Babha having 
adjourned after obituary references on that day. 

/2. Short Notice Question 

Short Notice Questicm No.2 addressed to the Minister of 
Information and Broadcasting regarding News item about 
Ramayana Serial was orally answered and supplementaries 
thereon were also answered. 

3. Unstarred Queltions 

Replies to Unstarred Questi'Ons Nos. 3346--3431, 3433-3507 
and 3509 3554 were la;.d on the Table. 

Replies to Unstarred Questions Nos. 3125-3127, 3129-3236 
and 3238-3345 listed for the 27 November, 1987 were also laid 
on the Table. 
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4. Papen Laid on tbe Table 

The following papers were laid on the Table:-
(1) A. copy of the A:nnual Report (Hindi and English ver-

IlOns) of the Film and '.1'elevlSion Institute of India, 
Pune, for the year 1986-87. t 

(2) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Film and Television Institute of 
India, Pune, for the year 1986-87 together with Audit 
Report thereon. 

(ii) A s~atement (Hindi and English versions) regarding 
ReVIew by the Government on the working of the 
Film and Television Institute of India, Pune, for the 
year 1986-87. 

(3) A COpy of the Employees' Provident Funds (Third 
Amendment) Scheme, 1987 (Hindi and English ver-
sions) published in Notification No. G.S.R. 832 ill 
Gazette of India dated the 7th November, 1987 under 
sub-section (2) of section 7 of the Employee's Pro-
vident Funds and MisceUan.eous Provisions Act, 1952. 

(4) A copy of the Delhi Apartment Ownership Rules 1987 
_ (Hindi and English versions) published in Notifi-
cation No. G.S.R. 914(E) in Gazette of India dated 
the 17th November. 1987 under sub-section (3) of sec-
tion 27 of the Delhi Apartment Ownership Act, 1986. 

(5) A copy each of the following Reports (Hindi and 
English versions):-

(1) Report of the Alaknanda Graroin Bank for the year 
ended the 31st December, 1986 together with the 
Accounts and the Auditor's Report thereon. 

(ii) Report of the Nadia Gramin Bank for the year end-
ed the 31st December, 1988 together with the Ac-
counts and the Auditor's Report thereon. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Marine Products Export Develop-
ment Authority. Cochin, for the year 1986-87 along 
with Audited Accounts, under su1rsection (3) of 
section 22 of the Marine Products Export Develop. 
ment Authority Act, 1972. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Marine 
Products Export Development Authority, Cochin, for 
the year 1986-87. 

(7) A copy of the revised Khasyol Cantonment (Division 
into wards) Rules, 1987 (Hindi and English versions) 
published in Notification No. S.R.O. 267 in Gazette 
of India dated the 26th September, 1987 under sub· 
section (3) of section 281 of the Cantonments Act, 
1924. 

(8) A copy each of the following Notifications (Hindi 
and English versiOns) under section 21 of the 
Coconut Development Board Act, 1979:-

(i) The Coconut Development Board (Chief Coconut 
Development Officer and Secretary) Recruitment 
(Amendment) Rules, 1987 published in Notifica-

tion No. G.S.R. 722 in Gazette of India dated 
the 26th September, 1987. 

(ii) The Coconut Development Board Recruitment 
(Amendment) Regulations. 1987 published in 
Notification No. G.S.R. 723 in Gazette of India 
dated the 26th September, 1987. 

(9) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (6) of sec-
tion 3 of the Essential Commodities Act, 1955:-

(1) The FertiHser (Control) (Amendment) Order, 1987 
published in Notification No. S.O. 822(E) in 
Gazette of India dated the 14th September, 1987. 

(ii) S.O. 889(E) published in Gazette of India dated 
the 6th October. 1987 regarding appointment of 
officers of the Central Fertiliser Quality Control 
and Training Institute, Fridabad and its Regional 
Offices at Bombay, Calcutta and Madras as Ins-
pectors of fertilisers. 

(iii) S. O. 977 (E) f!ublished in Gazette of India dated 
the 9th November, 1987 re'garding particulars for 
marking "n the containerS of· fertilisers. 
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(to) (i) A OOP'V of the Annual Report (Hindi and Eng- ' 
!ish vertioDs) of the Cotton Textile Export Promo-
tion Council. Bombay, for the year 1986-87 alClng 
with Audited Accounts. 

{ii' A (:opY of the Review (Hindi and English versions) 
by the Government on the working of the Cotton 
Textiles Export Promotion Cauncll, Bombay, for the 
year 198&-87. 

(11) (i) A C'Opy (If the Annual Report (Hindi and English 
versions) of the Ihdian Silk Export Promotion COtm-
cil., Bombay, for 'the year 1986-87 aloog with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the India 
Silk Expart Promotion Council, Bombay for the 
year 1965-87. 

(12) (a) (i) A copy .of the Annual Report (Hindi and 
English versions) of the Ahmedabad Textile Indus-
try's Research Association, Ahmedabad. for the year 
lQ86.87 along with Audited Accoants. 

(Ii) A copy of the Annual Report (Hindi and English 
versions) of the Bombay Textile Research Associa-
tion, Bombay, for the year 1986-87 along with Audited 
Accounts. 

(iii) A eopy of the Annual Report (Hindi and English 
versions) of the South India Textile Research Asso-
ciation. Coimbatore, for the year 1986-87 along with 
Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and English 
versions) of the Northern India Textile Research 
Association, Ghaziabad, for the year 1988-87 along 
with Audited Accounts. 

(b) A copy of the Review (Hindi and English versions) 
by the Government on the workin, of the Ahmedabad 
Textile Industry's Research Association, Ahmedabad, 
Bombay Textile Research Associa'tion, Bombay, 
South India Textile Research AlsociaUon, Coimba-
tOll'eSlld Northern India Textile Beseareh Assocla-
Uoa, Ghaziabad, for the yeST 1.981.87. 
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5. Supplementaty ne.1IIMIs ..... Graats (GeaeI:al) 

Shri B. K. Gadhvi presented a statement (Hindi and Eng-
lish versions) smming the Supplementary Demands for Grants 
in respect of the Budget (General) for 1987-88. 

6. Messages from Rajy it Sabha 

Secretary-General reported the following messages from 
Rajya Sabha:-

(i) That at its sittjlJ.g held on the 26th November, 1987 
Rajya Sabha ~reed without any amendment to the 
Constitution (Fifty-sixth Amendment) Bill, 1987, 
passed by Lok Sabha on the 24th November, 1987. 

(ii) That at its sitting held on the 26th November, 1987 
Rajya Sabha passed the All India Council for Techni. 
cal Education Bill, 1987. 

7. Bill Paaed by Ra;ya Sablla-Laid 011 the Table 

The All India Council for Technical Education Bill, 1987. 

~. Report of Committ~e On Public Undertakinp 
Shri Vakkom Purushothaman presented the Thirty-

third Report (Hindi and English versions) of the Committee 
on Public Undertakings on Action Taken by Government on 
the recommendations contained in their Thirteenth Report on 
Bhar.at Electronics Ltd.-Capacity Utilisation, Production and 
Pricing, Research and Development. 

/ 9 Report of the Committee on the Welfare of Sehetluled 
Castes and Scheduled Tribes 

Shri Manoranjan Bhakta presented the Thirty-first Re-
port (Hindi and English versions) of the Committee on 
the Wel~are of Scheduled Castes and Scheduled Tribes 
on Action Taken by Government on the recommendations 
contained in Twenty-first Report of the Committee on the 
Ministry of Finance (Department of Economic Aftairs-Insu-
r8AOe Division)-&servations for. and employment of. Sche-
duled Castes and Scheduled Tribes in Life Insurance Corpora-
tion of India Ltd. -----.. - -- ----------
• At 12.27 P.M. 



10. Report of Committee on Absence of Members 
Chaudhary Ram Parkash presented the Tenth Report 

(Hindi and English versions) of the Committee on Absence of 
Members from the Sittings of the House. 

11. Statements by Minil!lterl!l 

Jc'i) The Minister of Agriculture made a statement regarding 
minimum support priCe of Toria crop of 1987-88. 

(ii) The Minister of State in the Ministry of Parliamentary 
Affairs made a statement regarding Government business for 
the week commencing t.he 30th November, 1987. 

12. Government BUh-Passed 

.(i) THE COMPI'ROLLER AND AUDITOR-GEN.l!!.RAL'S J (DUTIES, POWERS AND CONDITIONS OF SERVICE) 
AMENDMENT BILL. 1987. 

The motion for consideration of'tl-te Bill was moved by Shri 
B. K. Gadhvi. 

The following members took part in the debate:-
(1) Shri E. Ayyapu Reddy 
(2) Shri Girdhari Lal Vyas 
(3) Shri V. S. Krishna Iyer 

Shri B. K. Gadhvi repJied to the debate. 
The motion for consideration was adopted and c1am'e-by· 

clause consideI"ation of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause I, the Enacting Formula and the Lon~ Title were 

also adopted. 
The motion that the Bill be passed was mov~d by Shri 

B. K. Gadhvi. 
The motion was adopted and the Bill was passed. 

J (ii) THE HIGH COURT JUDGES (CONDITIONS OF SER· 
VICE) AMENDMENT BILL, 1987 

The motion for consideration of the Bm was moved by 
Shri P. Shiv Shankar. 
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The following Members took part in the debate:-

(1) Shri V. S. Krishna Iyer 

(LOK SABHA ADJOURNED AT 1 P.M. AND RE-ASSEMB-
LED AT 2.04 P.M.) 

(2) Shri Satyendra Narayan Sinha 
(3) Shri K. Rlrinachandra Reddy 
(4) Shri A. Charles 
(5) Dr. Sudhir Roy 
(6) Shri Ram Swaraup Ram 
(7) Shri K. R Natarajan 
(8) Dr. G. S. Rajhans 
(9) Shri Mohd. Mahfooz Ali Khan 

(10) Shri Sriballav Panigrahi 
(11) Shri Vijay Kumar Yadav 
(12) Shri Ram Bhagat Paswan 
(13) Shri Shantaram Naik 
(14) Shri Piyus Tiraky 
(15) Shri Bhadreswar Tanti 
(16) Shri Girdhari La! Vyas 
(17) Shri N. V. N. Somu 
(18) Shri Somnath Chatterjee 

Shri P. Shiv Shankar replied to the debate. 

" ~ 

The motion for consideration was adopted and clause-by· 
clause consideration of the Bill was taken up. 

Clause 2 was adopted. 

Clause 1. the Enacting Formula and the Long Title were 
also adopted. 

The motion that the Bill be passed was moved by Shri P. 
Shiv Shankar. 

The motion was adopted and the Bill was passed. 
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J13 .. Balf-aa-1aou.r Di$:1IIIion 
DR. G. S. Rajhans raised a discussion on the pointing arising 

out of the answer given by the Minister of Finance on 20 
November, 1987 to Starred Question No. 213 regarding Rate of 
ldatifm by 1981. 

Shri B. K. Gadhvi replied to the discussion. 
6.18 P.M. 

(I.ok Sablul c,tljoumed" till 11 A.M. on Tuesdtry, 
the 1st December, 1987) 

SUBHASH C. KASHYAP. 
Secretary-General. 

CORRIGENDUM 
In Bulletin Part I dated November 9. 1987-

Page 1. jtem 1: 
(a) line 1, lor "No1i. 21-23" read "Nos. 21-24" 

(b) line 3. delete·"24,". 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedingsl 

Tuesday, December 1. 1987lA'grahayana 10,' 1909 (Saka) 

No. 299 
11 A.M. 
1. Starred Questions 
Starred Questions Nos.' 351. 353-355 and 357-360·.were orally 

answered . Replies to the remaining questions were laid on 
the Table. 

2. -Unstllrred Questions 
Replies to- Un starred Questions Nos .• 3555-3559, 3562-3599, 

3001, 36~3653, 3655-3761. 3763-3770 and 3'772-3789 were 
laid on the Table. . 

3. 'Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of 'Set!tion 619A 
of the Com,.,anies Act, 1956:-

(a) (i) A statement regarding Review ,by the Govern-
ment on the work:n~ of the National Newsprint and 
Baper Mills Limited, Nepanagar, for ·the year 1986-
87. 

(li) Annual Report of the National Newsprint and Paper 
Mills ,Limite~. Nepanagar, for the year 1986-87 
along wit", Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(b) (i) A statement regardin~ Review: by 'i:he Govern-
ment on the working of the Bharat Pumps and 
Compressors Limited, Naini, for.1:he. year 1986-8'7. 
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(j 
(11) Annual Report of the Bharat Pumps and Compres-

sors IJmited, Naini, for the year 1986-87 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(c) (i) A statement regarding Review by the Govern-
ment on the working of the Eharat Heavy Plate 
and Vessels Limited, Visakhapatnam, for the year 
1986-87. 

(ii) Annual Report of the Bharat Heavy Plate and 
Vessels Limited. Visakhapatnam, for the year 
1986-87 along with Audited Accounts and the com-
ments of the Cumptroller and Auditor General 
thereon. 

(2) A COpy each of the following Notifications (Hindi and 
English versi.ons) under sub-section (6) of section 3 
of the Essential Commodities Act, 1956:-

(i) The Pulses, Edibl~ Oil seeds and Edible Oils (Storage 
Control) (Second Amendment) Order, 1987 publi-
shed in Notification No. S.O. 833(E) in Gazette of 
India dated the 18th September, 1987. 

(li) The Pulses, Edible Oilseeds and Edible Oils (Storage 
Control) Third Amendment Order, 1987 published. in 
Notification No. S. O. 983(E) in Gazette of India 
dated the 12th November, 1987. 

(iii) The Pulses, Edible Oilseeds and Edible Oils (Storage 
Control) Fourth Amendment Order. 1987 published. 
in Notification Nn. S.O. 992(E'I in Gazette of India 
dated the 18th November. 1987. 

(3) A COPy of the Oil and Natural Gas Commission 
(TravellinQ; Allowancp.' AmeTldment Rerrulation<;, 

1985 (Hin<:1i and Enl!1isl-t vp.rsions) published in Noti-
fication No. 17 (4~) 18S-Reg. in Gazette of India dated 
tl,e 27th July, 1985 under sub-section (4) of section 
32 of the Oil and Natural Gas Commission Act, 1959. 

(4) A statement (Hindi and En~lish versions) showing 
reasons for delay in laying the notification mention-
ed at (3) above. 
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(5) A copy each 01 the following papers (Hindi ~d 
{} EnglIsh versions) under sub-sectlon (1) of section 

• 619A of the Companies Act, 1956:-
(a) (i) Review by the Government on the working of 

the Engineers India Limited, New Delhi. for the 
year 19H6-b7. 

(ii) Annual &.port of the Engineers India Limited, 
New Delhi, for the year 1986-87 along with Audit-
ed Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on the working 
of the Indian Oil Corporation Limited, Bombay, 
for the year 1986-87. 

(ii) Annual Report of the Indi,an Oil Corporation 
Limited. Bom bay, for the year 198&87 along with 
Audited AccQun1.s and the comments of the Com-
ptroller and Auditor General thereon. 

(c) (i) Review by the Government on the working of 
the Oil India Limited, for the year 1986-87. 

(ii) Annual Report of the Oil India Limited, for the 
year 1~86-lfi along with Audited AccoUllts and the 
comments ui the Comptroller and Auditor General 
thereon. " 

(d) (i) Review by the Government on the working of 
the IBP Company Limited, Calcutta and its sub-
sidiary v~z. Messrs Balmer Lawrie and Company. 
Limited, for the year 1986-87. 

(ii) Annual Report of the IBP Company Limited, Cal-
cutta and its subsidiary viz. Messrs Balmer Lawrie 
and Company Limited, for the year 1986-87 along 
with Audited Accounts and the comments of the 
Comptroller and Audito.r General the~n. 

(e) (i) Review by the Government on the working of 
the Biecco Lawrie Limited, Calcutta, for the year 
1986-87. 

(ii) Annual Report of the Bieeco Lawrie Limited, Cal-
cutta, for the year 1986-87 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

3 



(6) A 'copy each of the following N6tificatibns (Hindi/'nd 
English versions) under section 159 of 1~ CUSt\.UlS 
Act, 1962:-

(i) . G.s.a: 901 (E) published in Gazette of India dated 
the 10th November, 1987 together with an explana-
tory memorandum making certain amendments to 
Notification .No. 263/B5-c.:ustoms dated, the 16th 
AUgQ", 1986 so as to enlarge the list .of items in 
entry at S1. No.9 of the said notification thereby 
permitting Moulds, Dies and Inst.ruments to be 
imported free of customs duty. 

(ii) G.S.R.. 902.(E) .published in Gazette. Of India dated 
the 10th November, 1987 together .with an explana-
tory memorandum making certain amendments to 
Notification No. 262185-Customs dated the 16th 
August, 1985 so as to enlarge the list of items in 
~ntry . at 81. No. 9 of the said notification thereby 
permitting Moulds, Dies and Instruments to be im-
ported free of customs duty. 

(iii): -GSR. 903 (E) published in Gazette of India dated 
the lOth November, 1987 together with an explana-
tory memorandum making qertain amendments to 
Notification No. 340186-Customs dated the 13th June, 
1986110 as to enlarge the list of items. in entry at 
51. No.9 of the said notification thereby permitting 
Moulds, D.ie6 and lnstruments to be imported fre.= 
of customs duty. 

(iv) G.S.R. 904 (E) published in Gazette of lr.dia dated 
. the 10th November, 1987 together with an explana-

tory· memorandum· making certain . amen~nts to 
Notification No. 339185-Customs dated the 21st 
November. 1985 so as to enlarge the list of items 
in the· entry at 81. No. 9 of the said notification 
thereby permitting Moulds. Dies and Instruments 
to be imported free of customs duty. 

(7) A copy each of the following Notifications: (Hindi and 
English versions) issued under the Central Excise 
RUles, 1944: - . 

(i) G.s.R. 883~(E)published in Gazette of India dated 
the 30th October, 1987 together with, an explanatory 
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memor.andum making certain amendments to N oti-
fication No. 175l86-CE dated the 1st March, 1986 
so as to provide that the wai\?!1' of the condition of 
registrati911 of a small scale unit that was hitherto 
available to a certain class of units has been with-
drawn, in respect of factories registered under the 
Industries (D!evelopment and Reg\.llation) Act, 
1951. 

(it)' -G.8.R 884(E)puhUshed in Gazette of India dated 
the -30th October, 1987 together with an explanatory 
memorandum makin~ certain amendments to Noti-
fication No. 147184-CE dated the 18th June, 1984 so 
as . to correet a typographical error in the original 
notification. 

(iii) G.S.R. 886 (E) published in Gazette of India dated 
the 2nd November, 1987 together with an explana-
tory memorandum making certaln amendments to 
Notification Nos. 1721 84-CE, 178184-CE. 182184-CE 
and 186184-CE dated the 1st August, 1984 so as to 
provide that exemption to waste and scrap of non-
ferrous metals would only be available if no credit· 
is taken on the input from which su-ch scrap is 
ge:nerated. 

(8) A copy of the Petr oleum (Amendment) Rules. 1987 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 590(E) in Gazette of India dated the 
22nd June, 1987 under sub-section (4) of section 29 of 
the Petroleum Act, 1934. 

(9) A copy of Notlfication No. S. O. 868.(E) .(Hindi and 
EngLsh verSIons) published in Gazette of India 
dated the 29th September, 19-87 regarding extension 
of the period 'of take over. of the management ot 
Mess.rs Alok Udog Vanaspati and Plywood Limited, 
beyond flveyears under sub-section (2) of section 18A 
of the Industries ·(Development and Regulation) Act, 
1951. 

(10) (i) A copy of the Annual Accounts (Hindi and English 
versions) . of the National Federation of Industrial 
Cooperative Limited. New Delhi, for the year 1982-83 
together with AllditReport thereon. 
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(ii) A statement (Hindi and English versions) regarding 0J 
Review by the Government on the Audited Accounts ... 
of the National Federation of Industrial Cooperatives 
Limited, New Delhi, for the year 1982-83. 

(11) A statement (Hindi and English versions) showing 
~asons for delay in laying the papers mentioned at 
(10) above. 

(12) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 19.>6:-

(i) Review by the Government on the working of the 
Smith Stani"treet Pharmaceuticals Limited. Calcutta, 
for the year 1986-87. 

(ii) Annual Report of the Smith Stanistreet Pharmaceuti-
cals Limited, Calcutta. for the year 1986-87 along with 
Audited. Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

4. Leave of Absence 
The following members were granted leave of absence from 

the sittings of the House for the period mentioned against 
each:-

(1) Shri Gangadhar 10th to 28th August, 1987 (8th 
S. Kuchan Session-Part 1I) 

(2) Shri M. V. Chandra-
shekara Murthy 

(3) A. R. Murugaiah 

(4) Shri S. S. Rama-
samy Padayachi 

(5) Shri Sunil Dutt 

3rd to 25th August, 1987 (8th 
Session-Part II) 

1st to 28th August, 1987 (8th 
Session-Part II) 

8th to 12th May, 1987 (8th 
Session-Part I); 27th Ju.ly to 
28th August, 1987 (8th Session-
Part II) and 6th to 26th Novem-
ber. 1987 (9th Session). 

27th April to 12th May, 1987 
(8th Session-Part 1); 27th Ju1v to 
24th August, 1987 (8th Session-
Part-II) _ 
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(6) Dr. A. Kalanidhi 

(7) Shri Khurshed Alam 
Khan 

(8) Shri Martand Singh 

(9) Shri V. N. Gadgil 

6th November to 11th December, 
1967 (9th Session). 
18th Nove:nber to ~.nd Decem· 
ber, 1987 (9th Session)., 
8th to 30th November, 1987 (9th 
Session) . 
16th November to 11th Decem-
ber, 1987 (9th Session). 

5. Report of Committee em Papers Laid on the Table 

Prof. (Mrs.) Nirmala Kumari Shaktawat presented the 
Seventeenth Report (Hindi and English versions) of the Com· 
mittee on Papers Laid on the Table. 

6. Minutes of Committee on Papers Laid on the Table 
Prof. (Mrs.) Nirmala Kumari Shaktawat laid on the Table 

Minutes (Hindi and En2lish versions) of the sittings of the 
Committee on Papers Laid on the Table relating to their 
Seventeenth Report. 

../. Statement by Ministp.r 
The Minister of State for Railways made a statement regard-

ing fire accident in a coach of 14 Dn. Ajmer-Delhi Fast Pas· 
senger train between Kishangarh and Mandawariya stations of 
Western Railway on 29 Novemebr. 1987. 

8. Matters Under Rule 377 
vi' (1) Smt. Jayanti Patnaik raised a matter regarding need for 
expansion of Integrated Child Development Projects in Orissa. 

\,/"(2) Shri Shantaram Naik raised a matter regarding need to 
establish an independent lAS cadre for Goa State. 

,./(3) Shri Deep Narain Ban Mahlint raised a matter regarding 
need to instal aT. V. tower in Balrampur. Gonda. Uttar Pra-
desh. 
~ (4) Shri Umakant M:ishra raised a matter regarding need to 

provide necessary facil~ties to the people engaged in carpet 
making in Mirzapur and Bhadoi areas of Uttar Pradesh so as 
to augment production. 
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tJ 
V'(5YShri Chintamani Jena raised a 'matter"regarding .Deed to 
withdraw orders' banning booking to and unloading of goods on 
Railway stations situated at a. distance of 25 .km. from the 
transhipment ,points on various Zonal Railways. 

06) • Shri Saifuddin Choudhurv raised _ a :matter .regarding 
need to clear the dues by the National Federation of Industrial 
Cooperatives Ltd. to the different handloom societies. 

V(7) . Shri Abdul Hamid raised a matter regarding need to 
assess the damage caused by floods in Brahamputra and its 
tributaries in Assam and draw up short/long term· schemes to 
rehabilitate the affected people. 

J(S) Kum. Mamata Banerjee raised a matterre~g'need 
to declare birthday of Netaji Subh.ash Chandra Bose as a 
'national holiday'. 

,I. Government" Bill-Passed 
J(i) THE RAILWAY CLAIMS TRIBUNAL BILL, 1987 

'(in THE METRO RATLWAYS (CONSTRUCTION OF 
.../ WORKS) AMENDMENT BILL, 1987 as passed by Rajya 

Sabha. 
Discussion on the motions for consideration of the' Bills- viz. 

(i) The Railway Claims Tribunal Bill, 1987 and(ii) The .Metro 
Railways (Construction of Works) Amendment Bill, 1987 
moved on the 26th November, 1987, continued. 

The following members took part.in the combined debate:-
(l)Shri Piyus Tiraky 

. (2) . Shri. Braja Mohan Mohanty 
(3) Shri N, Soundararajan 
(4) Kum. Mamata Banerjee 
(5) Shri Ram Narain Singh 

(Lok Sabha adjouTned at 1.01 P.M. and Te-assembledat 2.04 
P.M.) 

(6) Dr. (Smt.) Phulrenu Guha 
(7) Shri N. V. N. Somu 

----- ------_ .... _--_ ..... _---------
-Discussed together. 
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() 
(8) Shri Kammodilal Jatav 
(9) Shri Asutosh Law 

(10) Shri Ram Bahadur Singh 
(11) Shri C. J anga Reddy 

5hri Madhavrao Scindia replied to the debate. 
(i) The mption for consideration of the Railway Claims Tri-

bunal Bill. 1987 was adopted and clause-by-clause consideration 
of the Bill was taken up. 

Clauses 2 to 38 were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri 

Madhavrao Scindia. 

The motion was adopted and the Bill was passed. 

(ii) The motion for consideration of the Metro Railways 
(Construction of Works) Amendment Bill, 1987, was adopted 
and clause-by-clause consideration of the Bill was taken up. 

Clause 2 was adopted. 
Clause 1. the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri 

Madhavrao Scindia. 
The motion was adopted and the Bill was passed. 

"" ..... JO. Diseus~ion under Rule 193 
Further discussion on the situation arising out of the Natu-

ral Calamities, with particular reference to drought, floods and 
cyclone. raised by Shri Dinesh Goswami on the 24th November, 
1987, continued. 

The folloWinll members took part in the debate:-
(1) Shri Vijoy Kumar Yadav 
(2) Shri Kamla Prasad 5iMh 
(3) Shri K. D. Sultanpuri 
(4) Shrj 5uresh Kurup 

9 



(5) Shri Jagannath Chaudhary 
(6) Shri Balasaheb Vikhe Patil 
(7) Shri D. L. Baitha 
(S) Shri S. Thangaraju 
(9) Shri Jagannath Patnaik 

(0) Smt. D. K. Bhandari 
,(11) Prof. N. G. Ranga 

(12) Shri V. S. Vijayaraghavan 
(13) Shri Ram Narain Singh 
(14) Shri Nawal Ku:hore Sharma 
(15) Shri Daulatsinhji Jadeja 
(16) Shri Amar Roypradhan 
(17) Dr. A. K. Patel 
(18) Shri R. Jeevarathinam 

The discussion was not concluded. 

11. Report of : Business Advisory Committee 
Smt. Sheila Dikshit presented the Forty-fifth Report of 

the Business Advisory Committee. 
6.10 P.M. 
(Lok Sabha aajourned till 11 A.M. on Wednesday, the 2nd 

December, 1987) 

.. 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Records of Proceedings] 

Wednesday, December 2, 19871Agrahayana 11, 1909 (Saka) 

No. 300 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 372-378 were orally answered. Re-
plies to the remaining questions were laid on the Table. 

2, Unstarred Questions 
Replies to Unstarred Questions Nos. 3790-3831, 3838--3855, 

3857-3898 and 3900--3948 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

Cii A copy of the Memora (Hindi and English ver-
sions) outlin'n! e Detailed Action Taken on the 
recommendations contained in the Second Annual 
ReDort of the Commission for Scheduled Castes and 
Scheduled Tribes for the year 1979-80. 

(2) A copy of the Annual Report. (Hindi and En/llish ver-
t:=? .sions) of the Institute of Constitutional and Parlia-

mentary Studies. New Delhi. for the year 1986-87 
along with Audited Accounts. 

J!2. (1) A copy of the Annual Reoort (Hindi and En~lish 
.. ' versions) of the Centre for Electronics Desi.rn and 

. Technolo'!V. Auranrtabad. for the year 1986-87 along 
with Audited Accounts. 

~ 



(U) A statement (Hindi and English versions) regardiDt i 
Review by the Governm,ent on the workinjl of tbef 
Centre for Electronics Design and Technology, Auran-
gabad, for the year 1986-87. 

(4) (i) A copy of the Annual Report (Hindi and E: 
versions) of the Raman Research Institute, Bang , 
for the year 1986-87 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of t.l¥! 
Raman Research Instltute, Bangalore, for the year 
1986-87. 

(5) (i) A copy of the Annual Report (Hindt and English 
versions) of the National Remote Sensing Agency, 
Hyderabad, for the year 1986-87 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the workilli of the 
National Remote Sensin~ Agency, Hyderabad, for t~ 
year 1986-87. 

(6) (i) A copy of the Annual Report (Hindl and English 
versions) of the Physical Research Laboratory, Ahme-
dabad, for the year 1986-87 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review hv the Government on the w()rkin~ Of the 
Physical Research Laboratory. Ahmedabad; for the 
year 1986-87. 

(7) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of ses:tion 619A of 
the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the workinR of the Uranium Corporation of 
India Limited, for the year 1986·87 .. 

(ti) Annual Report of the Uran~um Corporation of India 
Limi~d, for the vear 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 
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) 
(b) (i) A statement regardin~ Review by the Govern-

ment on the working of the Indian Rare Earths Limi-
ted, for the year 1986-87. 

(ii) Annual Report of the Indian Rare Earths Limited, 
for the year 1986-87 along with Audited Accounts and 
the comments of the Comptroller and Auditor Gen&-
ral thereon. 

(8) A copy of the I.nnual Report (Hindi and English ver-
sions) of the Institute of Applied Manpower Research, 
New Delhi,for the year 1986-87 along with Audited 
Accounts. 

(9) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Institute of 
Applied Manpower Research, New Delhi, for the year 
1986-87. 

(10) A copy of the Annual Report (Hindi and English ver-
sions) of the Indian Institute of Public Administra-
tion, New Delhi, for the year 1986-87 along with Audi-
ted Accounts. 

(11) A copy of the ReVIew (Hindi and English versions) by 
the Government on the working of the Indian Institute 
of Public Administration, New Delhi, for the year 
1986-87. 

4. Message from Rajya Sabha 
Secretary-General reported a message from Rajya Sabha that 

at its sitting held on the 30th November, 1987. Rajya Sabha 
agreed without any amendment to the Air (Prevention and 
Control of Pollution) Amendment Bill, 1987, passed by Lok 
Sabha on the 11th November, 1987 . 

.). Report of tlte Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes 
SHRI RAM RATAN RAM presented tl-te Thirty-

second Report (mndi and En~lish. ver'3ions) of. the Com-
mittee on the Welfare of Scheduled Castes and Scheduled 
Tribes on Action TRken bv Government en the recommenda-
tiont: t!ontained in Twentv-fourth Report of the Committee on 
the Minist.ry of Finance (Deoartment of E,.o .... n,.,..,;~ Aflait8-
Banking Division)-Reserv8ltions for, and . emplovment . of, 
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Scheduled Castes and Scheduled Tribes in UCO Bank and credit~ 
facUities provided by ~ Bank to Scheduled Castes and &he- . 
duled Tribes. 

(Lok Sabha adjourned at 12-20 P. M. and re-assembled at 
2.02 P.M.) 

6. Motion for Election to Committee 
SHRI B. SHANKARANAND 

motion:-
moved the following 

"That the members of this House do proceed to elect 
in the manner required by sub-rule (3) of Rule 254 
of the Rules of Procedure and Conduct 'Of Business 
in Lok Sabha, one member from amon2 themselves 
to serve as a member of the Joint Committee to en-
quire into Bofors Contract vice Dr. K. G. Adiyodi 
died. " 

The motion was adopted. 

7. Motion regarding report of the Joint Committee-Extension of 
Time 

SHRI ARVIND NETAM 
tion:-

moved the following mo-

"That this House do further extend upto the last day of 
the Budget Session, 1988. the time for presentation of 
the report 'Of th~ Joint Committee on the Bill to con-
solidate and amend the law relating to Railways." 

The motion was adopted. 
8. Motion reg-ardlng the Forty-fifth Report of Business Advisory 

Committee 
SHRI H. K. L. BHAGAT 

tion:-
moved the following mo-

"That this House do agree with the Forty-fifth Report of 
the Eusine'!s Advisory Committee presented to the 
House on the 1st December, 198'7. ,. 

The m9tion was adopted. 

S. Matter Under Rule 3T7 
\/'(l)Shri Ju;har Singh ral~p.d a matter reft«\t-dinil need to',tate 
steps to cheek environmental prollu.tion In Kota, Rajasthan. 
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.(¢) Shri Ganga Ram raised a matter regarding need to declare 

Baan and Fatenabad t~~ of· Agra. arutSuilcollabad tebsiJ. ot 
Mainpuri district infested by dacoits. as backward area. 
~) Chowdhry Man~hool Singh nriIed a matter regarding 
need to provide foddel' and otner asaistance to the drought 
affected people of Bikanel'. 
~ A) Shri Az~z Qureshi raised a m~tter regarding need for 
Jff~rts for peace in West Asia. 
,/'(6). Smt. Usha Choudhury raised a matter reprding need to 
give incentives to the cotton growers of Maharashtra State.· 
./(6) Dr. Chinta Mohan raised a matter regarding need' to 
connect National Highway No.5 with National Highway-No; 4 
by constructing a road from Nayudupet to Chittoor. 
V'(7) Shri Balwant Singh Ramoowalia raised a matter regarding 
need to provide speedy relief ~o the victims of' November, 19M 
riots. 
/(8) Shri Raj Kumar Rai raised a matter regarding need to 
fix responsibility for f;teer:' increase in the prices of ooup 
syrups. 
10. Discussion under rule 193 

V Discussion on the dtuation arising out of the Natural Cala.-
mities. with particular referen;e to drought. floods and cyclone. 
raised by Shri Dinesh Goswami on the 24th November, I1J87. 
continued. 

The following members took part in t1:ce debate:-
(1) Shri Virdhi Chander Jain 
(2) Shri Piyus Tiraky 
(3) Dr. G. S. Rajhans 
(4) Shri Kali Prasad P.andey 
(5) Shri Bharat Singh 
(6) Shr!' Balwant Singh Ramoowalia 
(7) Shri Uttam Rathod 
(8) Shri Mohd. A yub Khan 
(9) ShriAsutosh Law 

(10) Shri S. Jaipal Reddy 
(11) Smt. Usha Thakkar 
(12) Shri D. B. P!!Itil 
(13) Shri Hans" Rawat 
(14) Shri Shanti Dhariwal 

,~ 



(15)Shri Mohd Mahfooz AliKhan 
(16) Shri Vishnu Modi 
(17) Shri P. Namgyal 

. Sb.ri G. 8. Dhillon replied to the discussion. 
The discussion was concluded. 

/11. Besipation by Member • , .. . . 
The Deputy Speaker informed the House that the Speaker 

had re~eived a letter dated 2nd December, 1987, from Shri 
Chingwang Konyak, an elected Member from Nagaland con-
stituency of Nagaland resigning his seat in Lok Sabha anq that 
the Speaker had accepted his resignation with effect from 2nd 
December, 1987. 

/12. Supplementary Demands for Grants (GeJ;teral)-1987-88 
Discussion on the Supplementary Demands for Grants Nos. 

1, 4, 5, 6, 10, 18, 22; 27; 37; 44; 48; 54, 58, 69, 64, 67, 69, 76, 88 and 
9~ in respect of the Budget (General) for 1987-88, commenced. 

Three cut motion.s (Nos. 1 to 3) were moved. 
8hri Biattam 8riramamurty took part in the debate. His 

speech was not concluded. 
"'Y The dis:::ussion was not concluded. 

Vt:t Half-an-Hour cliseussion , 
Shri Virdhi Chander Jain raised a discussion on the points 

arisin~ out of the reply given by the Minister of State for Science 
and Technology, Atomic Energy, Space, Electronics and Ocean 
Development on 11 November, 1987 to Unstarred Question No. 
643 rf~~arding functiOning of Kota Atomic Power Station. 

Shri K. R. Narayanan replied to the discussion. 

6-10 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd 
December. 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABBA 

,BULLETIN-PART I 
[Brief Record of Proceedinga] 

Thursday December 3, 1987/Agrahayana 12, 1909 Sake.) 

No. 301 
11·02 A.M. 
1.. Star:l'ed QUestioD; 

Starred Questions Nos. 394-396. 398 and 399 were orally 
answered. Replies to the remaining questions weril laid on 
the Table. .,. 

z.. . Unstaned Questions 
Replies to Unstarred Questions Nos. 3949-4069. 4071~110 

and 4112-4166 were laid on the Table. 
3 .. Papers Laid on the Table 

The following papers were laid on the Table:-

, ·'f ..... , 

(1) A copy each of the following papers (Hindi and Ena-
,lish versions) under sub-section (1) of section 619A 
of the Companies A':!t, 1956:-

(a) (i) Ueview by the Government on the working of 
the Metallurgical and Engineering Consultants 
(India) Limited, Ranchi. for the year 1986-87. 

, (ii) Annual Report of the Metallurgical and Engineer-
ing Consultants (India) Limited, Ranchi. for the year 
1986·87 along with the audited accounts and com-
ments of the Comptroller and Auditor General there-
on. 

(b) (i) Review uy the Government on the worklng of 
the Neelachal l&pat Nigam LimitQc:L Bhubanelwar. 
for the year 1&86-87. 



(ii) Annual Uepol't of the Neelachal !spat Niiam Limil(" 
ed, Bhubaneswar. tor the year 19ts6-87 aLong with 
the audited. accounts and comments of the Comp-
troller and Auditor General thereon. 

(2) A copy of the Kandla Unregistered Dock Workers 
\!ie&wlluon of Employment) Revocatioll Scher'net 
1937 (Hindi and Engliab. versioDs) published in Noti-
fication No. S.O. 820(E) in Gazette of India dated the 
11th September. 1987, under Section SA of the Dock 
Workers (RegUlation of Employment) Act. 1948. 

(3) A copy each of the following Notification (Hindi and 
English versions) under sub-section (4) of section 124 
of the Major Port Trust Act, 1963:-

(i) G.S.R. 60t,;(E) published in Gazette of India dated 
the 29th June. 1987 approving the Calcutta Pon 
Trust Employees' (Conduct) Regulations, 1987, an ... 
nexed to the notification. 

(U) G.S.R. 679(E) published in Gazette Of lnd1a dated 
the 28th July. 11187 approving the Kandla Fort Em· 
ployees (General Provident Fund) Amendment 
Ilegulationa, 1987 annexed to the Notifi.cation. 

(4) Two statements (Hindi and English versions) show-
ing reaEons for delay in laying the Noti1lcations men-
tioned at (3) above. 

(~) (i) A copy of the Annual Report (Hindi and English 
versions) of thP Madras Dock Labour Board, Madras. 
for the year 1986-87 along with AccoWlta and the 
Audit Report thereon. 

(ti) A copy of the Review (Hindi and EngUah versions) 
by the Government on the working of the Madra 
Dock Labour Board, Madras. for the year 1986·87. 

(6) (1) A cop~ of the Annual Accounts (Hindi and Eng-
lish versions) of the Indian_msUt"te of Management, 

Lucknow for the year 1986-87 along with Audit Re-
port thereon. 

(H)" A statement (Hindi and English vel'lions) Ihowing 
reasons for delay in laying the paper mentioned at 
(i) above. 
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<') A copy of the Annual Accounts (Hindi and English. 
versions) of the Regional Engineering College, Rour-
ke!a (Orissa) for the year 1986-87 together ,nth 
Audit Report thereon. 

(8) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of ·section 6t9A 
of the Companies Act, 1956:-

(I) Review by the Government on the working of the 
Hinduftan Zinc Limited, Udaipur, for the year 1~88-
87. 

(U) Annual Report of the Hindustan Zinc Limited, 
Udaipur. for the year 1986-87 along with the !luditec1 
accounts and comments of the Comptroller and Au-
ditor General thereon. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the International Institu1e for po-
pulation Sciences, Bombay, for the year 1986-87 along 
with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Interna-
tionai Institute for Population Sciences. Bombay, for 
the year 1986-87. 

(10) A copy of the Prevention of Food Adulteration 
(Third Amendment) Rules. 1986 (Hindt and English 
versions) pllb~ished in Notification No. a.S.H. 
85&{E) in Gazette of India dated the 13th June, 
1986 together with corrigendum thereto published in 
Notification No. a.S.R. 1149(E) in Gazette of 111m. 
dated the 15th October. 1986. under sub-seetlon (2) 
of section 23 of the Prevention of Food Adulteration 
Act, 1954. 

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Centre for Environment Educa-
tion (Nehru Foundation for Development) Ahmeda-
bad, for the year 1986-87 along with Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Centre for 
Bnvironment ~ucation (Nehru Foundation far Deve. 
lopment) Ahmedabad, for the yeat" 1986-8'7'. 
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'1' 
(12) (1) A copy of the Annual Report (Hindi and En,--

lish versions) of the Central Board for the Prevea-
tion and Control of Water Pollution, New Delhi, for 
the year 1986-87 along with the Audited Statement of 
Accounts, under sub-section (1) of section 39 of the 
Water (Prevention and Control of Pollution) Act, 
1974. 

_ (ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Board for the Prevention and Control of Water Pol-
lution, New Delhi, for the year 1986-87 . 

•. MeUages ,from Rajya Sabba 

Secretary-General reported the following messages from 
RajyaSabha:-

(i) -'I'hat at its sitting held on the 1st December, 1987, 
Rajya Sabha agreed without any amendment to the 
Auroville (Emergency Provisions) Amendment BilL 
1987, passed by Lok Sabha on the 12th November. 
1987. 

(Ii) That at its sitting teld on the 1st December, 1987, 
Rajya Sabha passed the Cine-Workers and Cinema 
Theatre Workers (Regulation of Employment) Am-
endment Bill, 1987. 

5. Bill passed by Rajya Sabha--Laid on the Table-

THE CINE-WORKERS AND CINEMA THEATRE -WORKF.RS 
(REGULATION OF EMPLOYMENT) AMENDMENT BILL. 
1987 • 

.s. ,Matta-. under Rule 377-

vi (1) 8hri Sharad Dighe raised a matter i'egarding need to 
clear the proposal of Government of Maharashtra- for nationali-
sation of Shreeniwas Cotton Mills, Bombay, 

;./{2) Dr. Olander Shekhar Tripathi raised a matter regard-
1og' need to provide a Railway line between Sa}1aiW8n and Ut· 
rola in Uttar' Pradesh in the Eighth Five·Year Plan. 
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J(3) Shri Birbal raised a matter regarding. Deed to :1'elllO'Ve 
the pumr. installed in Sarhind· Feeder. C8n.al to enab).e Rajas-
than to get its full share of water. 

v(4) Shri Manvendra ~h raised a mat~ regarding need 
to fix responaibility for the decision to decontrol the price of 
vitamin bulk drugs which has led to steep increase. in the 
prices of Vitamin formulati~ns. 

viS) Shri Ram Narain Singh raised a matter regarding need 
to allot the work of SYL Canal to a Central Agency to com-
plete the project within a reasonable time. 

0~i) Shri Ashok Gehlot raised a matt~r regarding need to 
direct the Government of Rajasthan to complete the projects 
for supply of water to Jodhpur City one lYar-footing. 

-/(7) ShliAnandi Charan Das raised a ma1:1;erregarding need 
to expedite the maintenance and conservation work of the 
ancient temples IO~'ated atPuri. 

J (8) Shri Ram Bhagat Paswan raised a matter regarding 
need to stop exploitation of farmers by the DDA and to set up 
a Parliamentary C(!)mmittee to evaluate its perfonnance.- .~. 

J (9)Shtf Gadadhar S8ha raised a matter regarding need for 
early clearance to Bakreswar Thermal Project in the· State 
!ector. . 

7. SupplementatY demand. fot grants (General)-.:..i987-18 

Discussion on the Supplementary Demands for Grants Nos. 
I, 4, 5, 6, 10, 18, 22. 27, 37, 44, ~: 54, 58,. 59, 64, 67, 69; 76; 88 
and 93 in respect Of the Budget (General) for 1987-88 and the 
cut motions thereto move on the 2nd December, ~7, con-
tinued. 

The following members took part in the debate:-

(1) Shri Bhattam Sriramamurty 
(2) Shri Murli Deora 
(3) Shri Haroobhai Mehta 
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·.'<4) Dr. Sudhir Roy 
. . (5) Shri Dharam Pal Singh Malik 

(6) Shri Madhusudan Vaira1e 
('J') Dr. (Smt.) Phulrenu;Quba 
,(8) Smt. Geeta Mukherjee 
(9) Dr. Prabhat Kumar Mishra 

(lO)Sbl1 lujhar Singh 
(11) Shti A C. Shanmugam 
(12) Smt. Jayanti Patnalk 
(13) Shri Birinder Singh 
(14) Prof. Madhu Dandavate 

{15) Kum. Kamata Banerjee (speech unAniahed) 

The discussion was not coneluded. 

/" DiMaa.ie= uader We 113 

DUcuuion on the rise in prices 01 euential commodities. 
nilled by Dr. Chinta Mohan on the 26th November, 1987, COB-
tinued. 

TAe following; members took pari in ,.the ~~te:-

(1) Shri Sriballav P8n1gnhl 

(2)Pref. K. V. Th~ 
C3') Shri Girdhati Lal Vyu 
(4) Smt. Prabhawati Gupta 
(5) Shri M. MahaUngam 
(6) Shri P. R. K~am 
(7) Shri K. D. Sultanpuri 
(8) Shri C. Janga Reddy 
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:) (9) Smt. Usha Choudhary 
(10) Shri Vir Sen 

The discussion was Dot concluded. 

8-06 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 4th Decem-
ber, 1987) ! 

-. -"------------. 

SUBHASH C. KASHYAP, 
Secretary-General 

CORRIGENDUM 

In Bulletin Part 1 dated 2nd December, 1987-

Page 6, Item. 12, Line 2-

after 'SS' lor '69' read '59' ., 
MGIPMRND-LS I-2066 LS-3-12-87--800. 



LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, Dec.:ember 4, 19871Agrahayana 13, Pl909 (Saka) 

No. 302 
11.02 A.M. 
1. Obituary Reference 

The Speaker made a reference to the passing away of Shri 
Jaswantraj Mehta who was a member of First to Third Lok 
Sabha. -: 

Thereafter, Member!> stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Questions 

Starred Questions Nos. 414, 417, 419, 420 and 422-424 
were orally answered. Replie!> to the remaining questions were 
laid on the Table. 

3. Unstarred QuestioDs 

Replies to Unstarred Questions Nos. 4167-4232, 4234--
4260, 4262-4274, 4276-428tl, 4283-4296, 4298-4373, 
4375-4378 and 4380-4398 were laid on the Table. 

4. Papers Laid on tbe Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Wool Research Association, Thane, 
for the year 1'1986-87 together with Audited Ac-
count.>. 
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(2) A copy of the Review (Hindi and English verslons) 
by the Government on the working of the Wool 
Research Association. Thane, for the year 1986·87. 

(3) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of sec-
tion 29 of the Regional Rural Banks Act, 1976:-

(i) The Alaknanda Graroin Bank (Meeting of Board) 
Rules. 1986. published in Notification No. 
S.O. 58 in Gazette of India dated the 10th Jan-
uary. Pl987. 

(ii) The lJha~alpur Banka Kshetriya Graroio Bank 
(Meetings of Board) Rules, 1986, published in 
Notification No. S.O. 59 in Gazette of India dated 
the 10th January, 1987. 

(iiii) The Begusarai Kshetriya GraminBank (Meetings 
of Board) Rules. 1986, published in Notification 
No. S.O. 60 in Gazette of India dated the 10th 
January, 1'1987. 

(iv) The Bikaner Kshetriya Gramin Bank (Meetings 
of Board) Rules, 1986, published in Notification 
No. S.O. 61 in Gazette of India dated the 10th 
January. 1987. 

(v) The Visveshwarya Grameena Bank (Meetings of 
Board) Rules. 1986. published in Notification 
No. S.O. 62 in Gazette of India dated the 10th 

January, 1987. 

(vi) The Pithoragarh .Kshetriya Gramin Bank (Meet-
ings of Board) Rules. 1986, published in Notifica-
tion No. S.O. 63 in GazeLle of India dated the 
10th January, 1987. 

(vii) 

,~-"-"":'~ . 

The Ganga Yamuna Gramin Bank (Meetings of 
Board') Rules. 1986. published in Notification 
No. S.O. 64 in Ga2ette of India dated the 10th 
January, 19R7. 
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(viii) The Gwalior Datia Kshetriya Gramm Bank 
(Meetings of Board) Rules, 1986, published in 
Notification No. S.O. 65 in Gazette of India dated 
the 10th January, 1987. 

(ix) The Buldhana Gramin Bank (Meetings of Board) 
Rules, 1986, published in Notification No. S.O. 
66 in Gazette of India dated the 10th January, 
1987. 

(x) The Parvatiya Gramin Bank (Meetings of Board) 
Rules, 1986, published in Notificatioa No. S.O. 
67 in Galette of India dated the 10th January, 
1987. 

(xi) The Adhiyaman Grama Bank (MectiDgs of 
Board) Rules, 1986, published in Notification 
No. S.O. 68 in Gazette of India dated the 10th 
January, 1987. 

(xii) The Malwa Gramin Bank (Meetings of Board) 
Rules, 1986, published in Notification No. S.O. 
69 in Gazette of India dated the 10th January, 
1987. 

(xiii) The Faridkot Bhatinda Kshetriya Gramin Bank 
(Meetings of Board) Rules. 1986, published in 
Notification No. S.O. 70 in Gazette of India 
d'ated the 10th .1 anuary, 1987. 

(xiv) The Kanakadurga Gramin Bank (Meetings of 
Board) Rules, 1986, published in Notification 
No. S.O. 71 in G"zette of .Jndia dated the 10th 
January, ~1987. 

(xv) The Thane Gramin Bank (Meetings of Board) 
Rules, 1986, publi5;hed in Notification No. S.O. 
n in Gazette of India dated the 10th January, 
1987. 

(xvi) The Vidisha Bhopal Kshetriya Gramin Bank 
(Meetings of Board) Rule!s, 1986, published in 
Notification No. S.O. 73 in Gazette of India dated 
the 10th January, 1987. 
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\. , .... 
(xvii) The ValJaJar Grama Bank (Meetings of Board) 

Rules, 1986, publi~hed in Notification No. S.O. 
74 in Gazette of India dated the 10th January, 
1987. 

(4) A copy of the Coinage (Standard Weight and 
Remedy of the Commemorative Coins) of One 
Hundred Rupees (containing Silver 50 per cent, 
Copper 40 per cent, Nickel 5 per cent and Zinc 
5 per cent), Twenty Rupees and One Rupee (con-
taining Copper 75 per cent and Nickel 25 per cent), 
coined' on the theme "Small Farmers" ( on the 
occasion of celebration of the Seventh World Food 
Day on the 16th October, 1987) Rules, 1987, 
(Hindi and English versions) published in Noti-
fication No. S.O. 9] 6(E) in Gazette of India dated 
the 12th October, 19R7, under sub-section (3) of 
section 21 of the Coinage Act, 1906. 

(5) A copy of Notification No. G. S. R. 922(E) (Hindi 
and English versions) published in Gazette of India 
dated the 19th November, 1987 making certain am· 
endment to Notification No. G. S . R. 734 dated the 
23rd August, 1958, under section 43 of the Life 
Insurance Corporation Act, 1956. 

(6) G.S.R. 913(E) (Hindi and English versions) pub· 
lished in Gazette of India dated the 16th November, 
1987 making certain amendment to Notification 
No. 345186-Customs dated the 16th June, 1986, 
under section 159 of the Customs Act, 1962 toge-
ther with an explanatory note. 

(7) O.S.S. 925(£) (Hindi and English versions) pub' 
lished in Gazette of India dp.ted the 20th Novem-
ber, 1987 making certain amendment to Notifica-
tion No. 110-Customs dated the 17th February, 
1986, so as to allow the benefit of assessment under 
Heading No. 98.01 of the First Schedule to the 
Customs Tariff Act, 1975, in respect of goods im-

. ported for Operation Flood II and Flood m Pro-
'jccts of the Indian Dairy Corporation, under sec-
tion 10 of the Customs Tariff Act, 1975. 



(8) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the India Tea and Restaurants Limited Bombay, 
for the year 1985-86.· . 

(ii) Annual Report of the India Tea and Restaurants 
Limited, Bombay for the year 1985-86 along with 
the Audited Accounts and the comments of the 
ComptroHer and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Projects and Equipment Corporation of 
India Limited, New Delhi, for the year 1986-87. 

(ii) Annual Report of the Projects and Equipment. 
Corporation of India Limited, New Delhi, for the 
year 1986-87 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) (a) nbove. 

(10) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Rubber Board, Kottayarn 
(Kerala) for the year 1986-87 together with Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on thl? working of the Rubber 
Board, Kottayam (Kerala) for the year 1986-87. 

• (I~COPY of Notificatio. n No. 372187-Customs (Hindi 
and English versions) published in Gazette of India Irl r<7 dated the 4th December, 1987 making- further , . f (} amendment in Notification No. 86180-Customs, 
dated the 23rd April, 1980 seeking to reduce the 

·Laid at 1.04 P.M. 



r 'i 

basic cnsooms. duty Oft caprolactam from 65 per cent 
ad valorem to 45 per cent ad valorem under sec' 
tion 159 of the Customs Act. t962 together with 
an exolanatory note. 

5. Assent to Bin 
Secretary-General laid on the Table the Representation of 

the People (Third Amendment) Bill, 1987 passed by the Houses 
of Parl!iament during the current session and assented to. 

6. Minutes of the Committee on absence of members 
Chaudhary Ram Parkash laid on the Table Minutes (Hindi 

and English veJ'sions) or the sitting of the Committee on ab-
seBee Of Members flWll the sittings of the House held on the 
26th Noftmber, 1987. 

7. Report ., the Committee OD sahorttiDate I.egislatien 
Shri Shyam La! Yadav presented the Sixteenth nep(~·rt 

(Hindi and English versions) of the Committee on Subordinate 
Legislation. 

S. Statement by Minister 

'!be Minister of State for Parliamentary Mairs made a 
statement regarding Government business for the week :!om-
mencing the 7th December 1987. 

~. Supplelllentary demaacls for grants (Gelleral)- 1987·88 
Discussion on the Supplementary Demands for Grants Nos. 

1, 4, 5, 6, 10, 18, 22, 27, 37, 44, 48, 54, 58, 59, 64, 67, 69, 76, 88 
and 93 in respect of the Budget (General) for 1987·88 and the 
cut motions thereto move:i on the 2nd Decem.~, 1987, con-
tinued. 

The following members took part in the debate: 
(1) Kum. Mamata Banerjee 
(2) Shri Jagannat!'l Patnaik 
(3) Shri J anardhana Poojary 

(Lok Sabha adjourned at 1.05 tmtl re-anembled at 2.11 P.M.) 
(4) Shri Bhadreswar Tanti 
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(5) Shri Ram SWllftlop Bam 
{I, Sm A£iz Qureshi 
(V' Shri 'C. J mga Reddy 

The di~ussion was not concluded. 

10. Motion recantiJIa foI'ty-fGUl'th ~ of :Gle ~ on 
Prtnte Membel'll' BiBs aatI ..... utieDs 

Shrimati Sunderwati Nawal Prabhakar moved the jgUow-
ing motion:-

"That this House do agree with the Forty-fourth Report 
of the Committee on Private Members' Bills and Re-
solutions presented to the House on the 25th Novem-
ber, 1987 subject to the modification that para 4 and 
sub-para (ii) of para 5 thereof relating to allocation 
of time to Resolutions, be omitted." 

The motion was adopted. 

11. Priv6 Members' BlUer blt..-eBd. 

V (1) The Youth Bill, 1987,byShrl Hannan MoJ.1a.h. 

.v' (2) The Constitution (Amendment) Bill, 1987 (SubGtitution 
of .I1eW article for article 201), by Sbn V. S.KriIhna lyer. 

~3) The Constitution (Amaldmeat) BID. 1987 (lueNion of 
new article 30A), by Shri. S. M. Guraddi. 

J(4) The Public Interest Litigation Bill, 1'987 by SbriShaD-
tar.am Naik ! 

\/(5) The Bureau of Indian Standards '(AmencimaDt) .sm, 
1987 (Amendment of section 14), by Shri ShaDtaram NaiIc. 
06) TheCon'stitution (Amendment) Bill 19'87 (Amend. 
ment of (lrticle 51A), by Shri Shantaram Naik. 

·..(7) \The Sati Prevention Bill, 1987 by Shri Ram J5aha4ur 
&ina-h. I 

vt-B) The Prohibition of Tests for Pre-birth Sex Determlna-
tion Bill, 1987, by Shrimati Melra Kumar. I 
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J'!: Private Member's Bill-Negatived , 
THE CONSHl UTION (AMENDMENT) BILL, 1985 (Am-

endment 0/ article 244 etc.) by Shri Piyus Tiraky. 
On the motion for consideration of the Bill, the House diVl-

ded: Ayes "9; Noes "91. I 

The motion was declared as not carried in accordance with 
Rule 157 of the Rules of Procedure and Conduct of Business 
in Lok Sabha and in a~cordance with the provisions of the Con-

. stitution. i 

/13. Private Member's Bill-Under CoDSideration 
. TIlE CONSTITUTION (AMENDMENT) BILL, 1985 (Inse,.. 
.tion 0/ new article 15A), by Shri Thampan Thomas. 

The motion for consideration of the Bill was moved by 
Shri Thampan Thomas. 

The following members took part in the debate:-
(1) Shri Virdhi Chander Jain 
(2) Dr. G. S. Rajhans 
(3) Shri Braja Mohan Mohanty 
(4) Dr. (Smt.) Phulrenu Guha 
(5) 8hri A. C. Shanmugam 
(6) Shri Harish Rawat 
(7) Kum. Mamata Banerjee 
(8) Shri Ramashray Prasad Singh 
(9) Smt. Jayanti Patnaik 

(10) Prof. Saif-ud-Din Soz 
The discussion was not concluded. 

",14. Balf-an-hour Discussion 
V Prof. Saif-ud-Din Soz raised a discussion on the points aris-

ing out of the answer given by the Minister of Agri~ulture on 
23rd November, 1987 to Starred Question No. 231 regarding pay-
ment of wages to beneficiaries of NREP. 

8hri Ramanand Yadav replied to the discussion. 
6-38 p.M. 
(Lok Sabha adjourned till 11 A.M. on Monday the 7th Decem-

'ber, 1987) 

··Subject to correction 
',8 

SUBHASH C. KASHYAP, 
Secretary-General 
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LOKIABHA 

BULLETIN-PART 1 
[Brief Record of ProceedinaaJ 

Monday, December 7, 19871Agrahayana 16, 19<>9 (Sake) 

He.38a 
no01 A.M. 
1. Starred Questions 

Starred Questions Nos. 436-438. 440, 441, 447 and 451 were 
orally answered. RepLes to the remaining questions were laid 
on the Table. 

/. Short Notice Question 
Short Notice Question No. 3 addressed to the Minister of Civil 

Aviation regarding Hike in Air India Airfare was orally answered 
and supplementaries thereon were also answered. 

3. Un.tarred Questions 
Replies to Unstarred Questions Nos. 4399-4424, 442&--4495, 

4497-4507, 4509--4542. 4544-4634 and 4634-A were laid on the 
Table. 

•. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (~indi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act 1956:-

(1) Review by the Government on the working of the 
Hindustan Prefab Limited. New Delhi, for the ,..ar 
1~86-87. 

(ii) Annual Report at the Hindustan Pretab Limited, New 
Delhi, tor the year 1986-87 along with the audited ac· 
counts and comments ot the Comptroller and Auditor 
General thereon. 
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(2) A atatement (Hindi d . 
the reply given aD l:nN Eng~ versions) correcting ~ 
Question No 1431 by g~ r! 1987 to Unstarrec. J chaadran' . ~ vashri Mullapally Rama- I 

and l!t~bhai H. Patel and Shrimati Patel 
~ben. RamJibbat Mavani regarding Children Film 
~ety 01 India. 

(3) A statement (English version) correctine: the replies 
given on 30 November, 1987 to Unstarred QUestion Nos. 
3371 and 3431 by Shri Amarsinh .Rathawa and Dr. 
B. L. Shallesh, regarding (i) Rate of EPF contribu-
tion and (ii) Companies defaulting in Provident 
'Fund arrears, respectively. 

(4) Annual Report (Hindi and English versions) of the 
Employees Provident Fund Organisation fOr the year 
1986-87. 

(5) A copy of the Annual Accounts (Hindi and English 
versions) of the National Capital Region Planning' 
Board, New Delhi, fOr the year 1986-87 along with 
Audit Report thereon, under section 26 of the National 
Capital Region Planning Board Act, 1985. 

(6) A statement (Hindi and English versions) regarding 
Review by the Government on the Accounts of the 
National Capitol Region Planning Board, New Delhi, 
for the year 1986-87. 

(7) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A:af 
the Companies Act, 1956:-

(a) (i~ Review by the Government on the working of the 
Fertilizer Corporation of India Limited, New Dethi, 
fOr the year 1986-87. 

(ii) Annual Report of the Fertilizer Corporation of India 
Limited, New Delhi, for the year 1986-87 along with 
the Audited Accounts and 'the comments of the 
Comptroller and Auditor General· thereon. 

.(b) (i) Review by the Government on the working of 
the Fertilizers and Che.aiicals Trava.ncoreLimited. 
!or the year 198t).;87. 
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(U) Annual Report of the Fertilizers and Chemicall 
Travancore Limited, for the year 1986-87 along with 
the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(c) (i) Review by the Government on the working of 
the Projects and Development India IJmited., far 
the year 1986-87. 

(ti) Annual Report of the Projects and Development 
India Limited, for the year 1986-87 along with the 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(d) (1) Review by the Government on the working- of the 
Rashtriya Chemicals and Fertilizers Limited, for the 
year 1986-87. 

(ll) Annual Report of the Rashtriya Chemicals and Fer-
tilizers Limited for the year 1986-87 along with the 
Audited. Ace-aunts and the comments of the Comp-
troller and Auditor General thereon. 

(e) (i) Review by the Government 'On the working of 
the National Fertilizers Limited for the year 1986-e7. 

(if) Annual Report of the National Fertillzers Limited, 
for the year 1986-8'7 along with the Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(f) (i) Review by the Government on the workinlt of 
the Madras Fertilizers Limited, for, the year 1986.87 .. 

(ii) Annual Report of the Madras Fertilizers" Limited, 
for the year 1986-87 along with the Audited Accounts 
and the comments of the: Comptroller and Auditor. 
General thereon. 

(g) (1) Review by the Government on the working of' 
the Hindustan Fertilizer Corporation Limited, for 
the year 1986-87. 

(u) Annual Report of the Hindustan Fertilizer Corpora-
tion Limited. for the year 1986-87 along with the 
Audited Accounts and the comments of the Compt-
roller and Auditor General thereon. 
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5. Meuq. from Itajya Sabha 
Secretary-General reported a message from Rajya Sabha 

that at its sittin'gheld on the '3rd December. 1987, Rajya Sabha 
agreed without any amendment to the Railway Claims Tri-
bunal Bill, 1987, passed by Lok Sabha on the 1st December, 
1987 . 

•. Report .f the RailwaY Convention Committee (1985) 
SHRI SUBHASH YADAV presented the Ninth 

Report (Hindi and English versions) of the Railway Convention 
Committee on "On-going Railway line Projects". 

7. Presentation of Petition 
SHRI INDRAJIT GUPTA presented a petition signed by 

Shri R. K. Ratnakar and others regarding uniformity in waps, 
payment of provident fund arrears and provisiOn of hOUSe-51tes 
to Bidi workers. 
B. Motion repl'ding Report of the Joint Committee-Extension of 

time 
SHRI SOMNATH RATH moved the following motion:-

"'That this House do fumher extend upto the last day of 
the Budget Session, 1988, the time for presentation of 
the Report of the Joint Committee on the BiU to pro-
vide for the appointment of a Lokpal to inquire into 
allegations of corruption against Union Mi.nisters 
and for matters connected therewith." 

The motion was adopted. 

/. Gevel'llJllent BiU-lntroduced 
THE FINANCE (AMENDMENT) BILL, 1987 

1 •. Statement reprding Ordinance-Laid on the Table 
\") An explanatory statement (Hindi and English versions) 
\ giving reasons for immediate legislation by the Finance (Amend-

ment) Ordinance, 1987 was laid on the Table. 

11. Government BUI-Introduced 
/THE CUSTOMS AND CENTRAL EXCISES LAWS 

(AMEr.IDMENT) BILL, 1987 
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12. Matter Under Rule 377 
fl'vtl) Shri I. Rama Rai l'aised a matter regarding neecf to take 

measures to protect thl! il~terest of arecanut growers of Kerala 
and Karnataka. . . . 

.,/(2) Shri Hussain Dalwai raised a matter regarding need to 
reconsider the decision to allot the plot meant for a garden in 
a residential area of Bombay to the Helicopter Corporation of 
India, . 

v(3) Shri Satyendra Nl11'nin Sinha raised a mattez- regarding 
need to ensure social security in old age bv introducin'g national 
pension plan. 
V<4) Shri Jujhar Singh raised a matter regarding need to re-
orient the functioning of the Ministry of Welfare. 

v15) Shri Madan Pandey raised a matter regarding need for 
rapid industrialisation of backward districts of eastern Uttar· 
Pradesh, particularly Gorakhpur division. 

V (6) Smt. N. P. Jhansi Lakshmi raised a matter regarding 
need to provide broad JC8uge line from Ti,rupathi to Katpadi via 
Pakala. 

\1'(7) Sri K. M. R. Jana:rthanan raised a matter regarding need 
to fix the price of oil sc~ds in accordance with the percentage of 
oil content therein. 

\/18) Prof. Narain Chand Parashar raised a matter regarding 
need to 'give Hill Compensatory Allowance to all Government 
employees irrespective of altitude. 

V 13. Supplementary Demands fOr Grants (General)-l88'7-8I 
Discussion on the Supplementary Demands for Grants Nos. 

1,4, 5, 8, 10, 18, 22, 27; 37; 44; 48; 54; 58; 59; 64; 67; 69; 76; 88 and 
93 in respect of the Budget (General) tor 1987-88 and the cut 
motions thereto moved on the 2nd December. 1987, continued. 

The following members took part in the debate:-
(1) 8hri Somnath Rath 
(2) Shri Ram Narain Singh 
(3) Shri P. Namgyal 
(4) Shri Gokul Saikia 
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(5) Shri Banwari Lal Bairwa 
(6) Shri V. Krishna Rao 

n 
-<'I) Dr. Datta Samant 
(8) Shri K. P. Smgh Deo 

Shri B .. K. Gadhvi replied to the debate. 
All the cut motions were negatived. 
All the Supplementary Demands for Grants (both Revenue 

Account and Capital AccOWlt) for the amounts shown under 
column 3'of. the ppnted List of Supplementary Demands for 
Grants (General) for 1987-88 were voted in full. 

,,/ 14. Government BiD-IntrOduced 
THE APPROPRIATION (NO.5) BILL, 1987 

./1'6; Government Bill-Passed 
THE APPROPRIATION (NO.5) BILL, 1987 

The motion for consideration moved by Shri B. K. Gadhvi 
was adopted and clause-by-clause consideration of the Bill was 
taken up. 

Clauses 2, 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri 

B. K. Gadhvi. 
The. motion was adopted and the Bill was passed. 

vt .. Statement by MbUster 
The Minister of State in the Ministry of External Affairs 

made. a statement regarding the recent deliberations in the US 
Congress on South Asia. 

v.17. Government BiIl-Uuder Consideratien 
THE EQUAL REMUNERATION (~MENDMENT) BILL, 1987, 

as passed by Ralya Sabha 
The motion for consideration of the 001 was moved by Shrl 

P. A. Sangma, 
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• The following members took part in the debate:-
(1) Dr. Datta Samant 
(2) Kum. Mamata Banerjee 
(3) Dr. Manoj Pandey 
(4) Shri Gadadhar SMa 
(5) Shri Shanti Dhariwal 
(6) Smt. Kishori Sinha 
(7) Shri Vijoy Kumar Yadav 
(8) Shri Virdhi Chander Jain 
(9) Dr. G. S. Rajhans 

(10) Shri Thampan Thomas 
(11) Dr. (Smt.) Phulrenu Guha 
(12) Shri Bapulal Malviya 
(13) Shri BhadreswaI Tanti 

The discussion was not concluded. 

J': Discussion Under Rule 193 
Shri S. Jaipal Reddy raised a discussion on the statement 

made by the Minister of State in the Ministrv of External 
Affairs in the House on 7th December, 1987 regarding the re-
cent deliberations in the U. S. Congress on South Asia. 

The following members rook part in the debate:-
(1) Shri Dinesh Singh 
(2) Shri E. Ayyapu Reddy 
(3) Shri Bhagwat Jha Azad 
(4) Shri Saifuddin Chowdhary 
(5) Prof. K. K. Tewari 

The discussion was not concluded. 

19. Report of Business Advisory Committee 
Smt. Sheila Dikshit presented the Forty-sixth Report of the 

Business Advisory Committee. 
6.24 P.M. 

(Lok Sabha adjourned till 11 A. M. on Tuesday. the· 8th 
December, 1987) 

SUBHASH C. KASHY AP, 
Secretary-General. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 8, 1987lAgrahayana 17. 1909 (Saka) 

11 A.M. 
I. Starred Questions 

Starred Questions Nos. 456, 458-460, 462, 463, 465 and 486 
were orally answered. Replies to the remaining questions were 
laid on the Table. 

~. Short Notice Question 
Short Notice Question No. 4 addressed to the Minister of 

Communications regarding Second Digital Phone Unit was 
orally answered and supplementaries thereon were also 
answered. 
3. Unstarred Questions 

Replies to Un starred Questions Nos. 4635-4835, 4837-4842, 
4844-4868 and 4868·A were laid on the Table. 
4. Papers Laid on the Table 

The following paper~ were laid on the Table:-
(1) A copy eaCh I)f the following papers (Hindi and En'~­

lish versions) nnder sub-section (1) of section 619A 
of the Companies Act, 1956:-

(',) (i) Review bv the Government on the working ot 
the Scooters India Limited for the year 1988-87. 

(ii\ Annual Report of the Scooters India Limited for the 
year 1986-87 along with Audited Accounts !and the 
comments of the Comptroller and Auditor General 
thereon. 
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(b) (i) A statement regarding Review by the Govel'D['\ 
ment on the working of the Triveni Structural Limit 
ed for the year 1986-87. 

(ii) Annual Report of the Triveni Structural Limited f01 
the year 1986·87 along with Audited Accounts and 
the comments of the Comptroller and Auditor Gene-
ral thereon. 

(e) (i) A statement regarding Review by the Govern-
ment on the working of the Tungabhadra Steel 

Products Limited for the year 1986·87. 

(li) Annual Report of the Tungabhadra Steel Products 
Limited for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(d) (i) A statement regarding Review by the Govern-
ment on the working of the Instrumentation Limited, 
tor the year 1986-87. 

lii) Annual Report of the Instrumentation Limi~et:'l for 
the year 1986-87 along with Audited Accounts and 
the comments of the Comptroller and Auditor Gene-
ral thereon. 

(e) (i) Review by the Government on the working of the 
Hindustan Salts Limited for the years 1985 to 1987. 

(ii) Annual Report of the Hindustan Salts Limited for 
the years 1985 to 1987 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(f) (i) Review by the Government on the working of 
the Sambhar Salts Limited for the years 1985 to 1987. 

(ii) Annual Report of the Sambhar Salts Limited for 
the years 1985 to 1987 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(g) (i) A statement regarding Review by the Govern-
. ment on the working of the Praga Tools Limited 
for the year 1986-87. ' 
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,d) Annual Report of the Praga Tools Limited for the 
year 1986-87 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(h) (i) A statement regarding Review by the Govern-
ment on the working of the Mining and Allied 
Machinery Corporation Limited for the year 1986-
87. 

(ii) Annual Report of the Mining and Allied Machinery 
Corporation Limited, for the year 1986-87 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(i) (i) A statement regarding Review by the Govern-
ment on the working of the HMT Limited for the year 
1~7. I 

(ii) Annual Report of the HMT Limited for the year 
1986-87 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General there-
on. 

(j) (i) A statement regarding Review by the Govern-
ment on the working of the National Industrial De-
velopment Corporation Limited for the year 1986-87. 

(ii) Annual Report of the National Industrial Develop-
ment Corporation Limited, for the year 1986-87 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(2) A COpy each of the foHowing papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Bingareni Collieries Company Limited 'for the year 
1986-87. 

(ii) Annual Report of the Singareni Collieries Company 
Limited for the year 1986-87 along ,with Audited Ac-
counts and the comments . of the Comptroller and 
Auditor Genera) thereon. 
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(3) A copy of the Indian Telegraph (Fifth Ame~' t)M'~' 
Rules, 1987 (Hindi and English versions) pu n e£" 
in Notification No. G.S.R. 837 in Gazette of, . 
dated the 5th October, 1987 under sub-sjection (5) • 
section 7 of the Indian Telegraph Act, 1885. 

(4) A copy of the Rice-Milling Industry (Regulation and 
Licensing) (Second Amendment) Rules, 1987 (Hindi 
and English versions) published in Notification No. 
G.S.R. 9~(E) in Gazette of India dated. the 25th 
November, 1987 under sub-section (4) of section 22 
of the Rie&-Milling Industry (Regulation) Act, 1958. 

(5) A copy of Notification No. S.O. 1014(E) (Hindi and 
English versions) published in Gazette of India 
dated the 24th November, 1987 regarding delegation 
of powers of the State Government to Union Territo-
ries Administrations under section 34 of the Bureau 
of Indian Standards Act, 1986 issued under article 
2319(1) of the Constitution. 

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Surer Bazar, the Cooperative 
Store Limited, New Delhi, for the year 1985-86 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Super 
Bazar, the Cooperative Store Limited, New Delhi, 
for the year 1985-86. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned a.t 
(6) above. 

(8) (i) A copy of the Annual Report (Hindi and Eng· 
lish versions) of the Bureau of Indian Standards for 
the year 1986-87 along with Audited Accounts under 
se::tion 23 of the Bureau of In-iian Standards Act, 
1986. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Bureau 
of Indian Standards for the year 1986-8'7. 
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_(~) A copy each of the following papers (Hindi and Eng-
lish versions) Wlder sub-section (1) of section 619A 
ot the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Bharat Petroleum Corporation Limited for the 
year 1986-87. 

(U) Annual Report of the Bharat Petroleum Corpora-
tion Limited for the year 1986-87 along with Au-
dited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Hindustan Petroleum Corporation Limned for 

the year 1986-87. 

(ii) Annual Report of the Hindustan Petroleum Cor-
poration Limited for the year 1986-87 along with 
Audited A{!counts and the comments of the Com-
ptroller and Auditor General thereon. 

(c) (i) Review by the Government on the workiHg of 
the Gas Authority of India Limited for the year 
1986-87. 

(ii) Annual Report of the Gas 
Limited for the year 19~87 
Ac::ounts and the comments 
and Auditor General thereon. 

Authority of India 
along with Audited 
of the ComptroUer 

(10) A COpy of the Corporate Plan-1985-2005 (Hindi and 
English versions) of the Oil and Natural Gas Com-
mission. 

(11) A copy of the Passen'ger Cars fitted with Handicapped 
Control Gadgets (Restriction on Re-Sale) Order, 1987 
(Hindi and English versions) published in Notification 
No. 5.0. 806(E) in Gazette of India dated the 1st Sep-
tember, 1987 issued under section IS-G of the Indus-
tries (Development and Regulation) Act, 1951. 

(12) (i) A COpy of the Annual Accounts (Hindi and English 
versions) of the Khadi and Village Industries Commis-
sion for the year 1986-87 together with ,Audit Report 
thereon. 



(ii) A statement (Hindi and Engliah versions) regardiK 
Review by the Government on the Audited Accoun"i:/ 
of the Khadi and VUla'ge Industries Commission for the 
year 1986-87. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Automotive Research Association of 
India, Pune, :for the year 1986-87 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Automotive Research Association of India, Pune. for 
the year 1986-87. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Pulp and Paper Research In-
stitute, Dehradun for the year 1986-87 along with 
Audited Accounts. 

(ii) A copy 'Of the Review (Hindi and English versions) by 
the Government on the working of the Central 
Pulp and Paper Research Institute, Dehradun, for the 
year 1986-87. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Coir Board, Cochin, for the year 
1986-87 under secti'On 19 of the Coir Industry Act, 1953. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government On the working of the 
COir Board. Cochin, fOr the year 1986-87. 

(16) A copy each of the following papers (Hind! and Eng-
lish versions) under sub·section (1) of section 619A of 
the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Hindustan Organic Chemicals Limited for the 
year 1986-87. 

(ii) Annual Report of the Hindustan Organic Chemicals 
Limited, for the year 1986-87 along with Audited 
Accounts and the comments of the Comptroller and 
Audit'Or General thereon. 

(b) (i) Review bv the Government on the working of 
the Indian Petrochemicals CO,rporation Limited for 
the year 1986-87. 
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(ii) Annual &po.:t of the Indian Petrochemicals Cor-
poration Limited for the year 1986-87 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(c) (i) Review by the Government on the working of 
the Indian Drugs and Pharmaceutical Limited for 
the year 1986-87. 

(ii) Annual Report 'Of the Indian Drugs and Pharma-
ceutical Limited for the year 1986-87 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute 'Of Plastics Engineer-
ing and Technology, Madras, for the year 1986-87, 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Institute of Plastics Engineerin~ and Techn'Ology, 
Madras, for the vear 1986-87. 

(18) A copy of the Indian Telegraph {Fourth Amendment, 
Rules. 1987 (Hindi and English versions) published in 
Notification No. G.S.R. 719(E) in Gazette of India 
dated the 18th August, 1987 under sub-section (5) of 
section 7 'Of the Indian Telegraph Act, 1885. 

(19) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A of 
the Companies Act, 1956:-

(a) (i) Review b~· the Government on the working of 
the Hindustan Teleprinters Limited, Madras, for the 
year 1986-87. 

(ii) Annual Report of the Hindustan Teleprinters 
Limited, Madras, for the vear 1986-87 along with 
Audited Accounts and the comments of the 
Comptroller and AuditOr General thereon. 

(b) (i) Review bv the Government on the working of 
the Indian Te-leph'One Industries Limited for the year 
1986-87. 
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(ii) Annual Report of the Indian Telephone Industrle'l\-) 
Limited for the year 1986-87 along with Audited' 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(c) (i) Review by the Government on the working of the 
Telecommunications Consultants India Limited for 
the year 1986-87. 

(ii) Annual Report of the Telecommunications Consul-
tants·India Limited for the year 1986-87 along with 
Audited Accounts and the comments of the Compt-
roller and Auditor General thereon. 

(20) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 6l9A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
North Eastern Electric Power Corporation Limited 
for the year 1986-87. 

(ii) Annual Report of the North Eastern Electric Power 
Corporation Limited for the year 1986-87 along with 

Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

J. Statement by Minister 
The Minister of State for Communications made a sta~ment 

(i) correcting the reply given on the 5th May, 1987 to a supple-
menhry bv Shri Ananta Prasad Sethi, M.P. on Starred Ques-
tion No. 911 regarding telecommunication facilities in rural 
areas, and (ii) giving reasons for delay in correcting the reply. 

6. Motion regarding Forty-sixth Report of· the Bus'ness Advi-
siory Committee 

Shri H. K. L. B''1agat moved the following motion:-

"That this House do astree with the Forty-sixth Report 
of the Business Advisory Committee presented to 
the House on the 7th December, 1987." 

The motion was adopted. 
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9'} Matters Und$" Rule. 377 
111 Shri Ganga Ram raised a matter regarding need to fo~ 

m1l1ate schemes to check environmental pollution in Agra and 
Ferozabad. 
02) Shri R. P. Suman raised a matter regarding need to 

construct a railway bridge over Saryu river at Tanda-Kalwari 
ghat . 

..../ (3) Kum. Mamata Banerjee raised a matter regarding need 
to take necessary measures to solve the unemployment problem 
in the country. 
v14) Dr. Prabhat Kumar Mishra raised a matter regarding 

need to re-start Chilhati Cement Factory, Bilaspur . 
../ (5) Shri Somnath Rath raised a matter regarding need to 
implement the schemes for rural electrification in Ganjam 
district of Orissa. ' 
06) Shri V. S. Krishna Iyer raised a matter re~arding need 

to introduce a direct train from Bangalore to Eastern Uttar 
Pradesh and Bihar via Gorakhpur-Lucknow. 
v(7) Shri S. S. Bhoye raised a matter regarding need to set 
up T.V. relay Centre at Sapshringi and Ankai areas of Nasik 
district, in Maharashtra. 
viS) Shri Suresh Kurup raised a matter re~arding need to 

recognise the Degrees issued by the Medical Colleges of Nige-
ria. 

·8. Statutory ResoIutiQft-NeptiYet! 
Shri C. J anga Reddy moved the follOWing Resolution:-

"That this House disapprove-; of the Finance (Amend-
ment) Ord.inance, 1987 (Ordinance No. 6 of 1987)' 
promul~ated by the President on the 19th Sep1em-
ber, 1987." 

After discussion as indicated in para 9 below, the Resolution 
was negatived . 

.)'9. Government Bill-Passed 
V THE FINANCE (AMENDMENT) BILL, 1987. 

The motion for consideration of the Bill was moved by Shrl 
B. K. Gadhvi. ' ------
.Discussed together. 
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IIf't 
The following members took part in t~e combined debate I.;J 

on the Resolution (vide para 8 above) and the motion for 
consideration. I . 

(1) Shri Ananda Gajapatbi Raju 
(2) Dr. Sudhir Roy 
(3) Shri Girdhari Lal Vyas 
(4) Shri H. M. Patel 
(5) Shri Haroobhai Mehta 

Shri B. K. Gad1wi replied to toe debate. 
Shri C. Jan~a Reddy spoke (by way of reply to his Statu-

tory Resolution). ' 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. ! 
Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. ' 
The motion that the Bill be passed was moved by Shri B. 

K. Gadhvi. ! ' 
The motion was adopted and the Bill was passed. 

(Lok Sabha adjourned at 1.46 P.M. and re·assembled at 2.47 
P.M. 

10. Discussions under Rule 193 
/ (i) Discussion on the statement made by the Minister of 

State in the Ministry of External Affairs in the House on 7th 
December, 1987 regarding the ~ent deliberations in the US 
Congress on South Asia, raised by Shri S. Jaipal Reddy con-
tinued. I 

The following members took part in the debate:-
(1) Shri Indrajit Gupta 
(2) Shri G. G. Swell 
(3) Shri Dinesh Goswami 
(4) Shri B. R. Bhagat 
(5) Shri Saleem r. Shervani 
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~ (6) Shri N. V. N. Somu 
(7) Shri Bipin Pal Das 
(8) Prof. N. G. Ranga 

Sh.ri K. N atwar Singh replied to the discussion. 

The discussion was concluded. • 
/(ii) Shri Amal Datta raised a discussion an the elosure of 
a number of industrial units. 

The following members took part in the debate:-
(1) Dr. G. S. Rajhans 
(2) Shri B. B. Ramaiah 
(3) Shri Y. S. Mahajan 
(4) Shri Thampan Thomas 
(5) Kum. Mamata Banerjee 
(6) Shri N. V. N. Somu 

The discussion was not concluded. 

7 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 9th 

December, 1967) 

SUB HASH C. KASHYAP, 
Secretary-General. 
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LOKSABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, De~ernber 9, 1987/Agrahayana 18, 1909 (Saka) 

t.~ A.M. 
1. Starr~ Questions 

! ·r 

Starred Questions Nos. 47&-481 and 483 were orally answer-
ed. Replies to the remaining questions were laid on the Table. 

2. Un starred Quest'ons 
Replies tc Unstarred Questions Nos. 4869-4896, 4898--4909, 

4911-4928, 4930·-5022, 5024-5062 and 5062-A were laid on the 
Table. 

J'3. Statement by Prime Minister 
The Prime Minister made a statement regarding agreement 

concluded on 8th December, 1987 between General Secretary 
Gorbachev of U.S.S.H. and President Reagan of U.S.A. on eli-
mination of land based intermediate nuclear missiles. 

~. Statement by Minister 
The Minister of Information and Broadcasting made a state-

ment regarding -change in timing of "Sansad Samachar" by 
Doordarshan. 

5. Papers Laid on the Table 
The fol1owjng papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Central Wakf Council for the year 
1986-87 along with Audited Accounts. 
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(2) A copy of the Review (Hindi and English versions& 
by the Government on the working ,of the Central 
Wakf Council for the year 1986-87. 

(3) A copy t:ach of the following papers (Hindi and 
En~lish 'Versions) under sub-section (1) of section 

619A of the Companies Act, 1956:-
(i) A statement regarding Review by the Government 

on the working of the Water and Power Consultancy 
Services (India) Limited, for the year 1986-87. 

(ii) Annt~al Report of the Water and Power Consultancy 
Services (India) IJmited for the year 1986-87 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(4) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) C>f section 
619A of the Companies Act. 1956:-

. (a) (i) A statement regarding Review by the Govem-
ment on the working of the Semiconductor Com-
plex Limited for the year 1986-87. 

(11) Annual Report of the Semiconductor Complex 
Limited for the year 1986-87 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the EleetroDies Corpora-
tion of India Limited for the year 1986-87. 

(ii) Annual Report of the Electronics Corporation of 
India Limited for the year 1986-87 along with A~ 
dited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

(c) (i) A statement regarding Review by the GoveTl\-
ment on the working of the CMC Limited for the 
year 1986-87. 

(ii) Annual Report of the CMC IJmited for the year 
1986-87 along with Audited Accounts and. the- com-
ments of the Comptroller and Auditor General 
thereon. 
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·(5) (i) A COpy of the Annual Report (Hindi an\i Eng-
11sh verSlOnS) ot the Centre lor l!.:J.ec Ll'01llCS JJelilgn 
and 'J.'ecnnoLugy ,~:mnagar, tor the year lltijb-(j7 aLoni .. 
With Audltect Ac~ounts. 

(ii) A statement (Hindi and Engmh versions) re,,~rding 
}(evlew by tne Government on the worJwlg 0,,[ tne 
Centre for Electrorucs .lJeslgn and TeChnology, Srina-
gar, for the year 1986-B7. 

(6-) (i) A copy of the Annual Report (Hindi and Eng ... 
lish vemons) of the Maharasntra Association for 
the CULUvatlon of Science, Pune, for the year 1986-
87 along with Audited Accounts. 

(ii) A statement (Hindi and English ve~sions) regarding 
Review by the Government on the working of tne 
Maharashtra Association for me Cultivauon of Sci· 
ence, Pune for the year 1986-87. . 

(7) (i) A copy of the Annual Report (Hindi and Eng-
lish verSIOns) of the Indian institute of Astrophysics, 
Bangalore, for the year 1986-87. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Indian Institute at astrophysics, 
Bangalore, ror the year 1986-67 togetaer. with AuQit 

(iii) 

Report thereon. . I 

A statement (Hindi and English versions) regarding 
Review by the Government on the working)f the 
Indian Institute of Astrophysics, Bangalore, tor ~he 
year 1986-87. 

(8) (i) A copy oI the Annual Report (Hindi ao,d Eng-
lish verSions) of the Indian Institute of. Geomagne-
tism, Bombay, for the year 1986-87 along with Audit-
ed Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working· (f the 
Indian Institute of Geomagnetism, Bombay. for the 
year 19a6-87. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
. liIh versions) Of the ,Indian Institute. Qf Tropieal Me-

teorology, Pune, for the year 198~7 .. 
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(ii) A COpy Of the Annual Accounts (Hindi and Et1a\ 
. lish versions) of the Indian Institute of Tropical Mr-

teorology, Pune, for the year 1986-87 together with 
Audit Report thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Institute of Tropical Meteorology, Pune, for 
the year 1986-87 . 

. (10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Computer Centre, Chandi-
garh, for the year 1986-87 along with Audited Ac-
counts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Regional Computer Centre, Chandigarh, for the year 
1986-87. 

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Tata Institute of Fundamental 
Research, Bombay, for the year 1986-87. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Tata Institute of Fundamental Re-
search, Bombay, for the year 1986-87 together with 
Audit Report thereon. . 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Tata Institute of Fundamental Research, Bomhay, 
for the year 1966-87. 

(12) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Vigilance Commissirm, 
New Delhi, for the period from 1st January, 1986 to 
31st December, 1986. 

(ii) A copy Of the Memorandum (Hindi and English 
versions) explaining the reasons for non-acceptance 
of the Commission's advice in certain cases mention-
ed in the R:eport. 

(13) A copy of the Central Reserve Police Force (Am.-
endment) Rules, 1987· (Hindi and English versions) 
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p,ublished in Notification No. G.s.R. 712 in' Gazette of 0,' India dated the 26th September, 1987 under sub-
section (3) of section 18 of the Central Reserve Police 
Force Act, 1949. 

(14) A copy each of the following Notifications (Hiildi 
and English versions) under sub-section (2) ot sec-
tion 31 of the All India Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of 
Cadre Strength) Eighth Amendment Regulations, 
1987 published in Notification No. G.S.R. 901 in 
Gazette of India dated the 5th December, 1987. 

(ii) The Indian Administrative Service (Pay) Eighth 
Ame,ndment Rules, 1987 published in Notification 
No. G.S.R. 902 in Gazette of India dated the Mh 
December, 1987. 

, (15) A copy each of the following papers (Hindi and Eng-
lish versions) under sub·section (1) Of section 619A of the 
Companies Act. 1956:-

(i) Review by the Government on the working of the 
Pyrites, Phosphates and Chemicals Limited for the 
year 1966-87. 

(ii) Annual Report of the Pyrites, Phosphates and Chexni-' 
cals Limited for the y¢ar 1986-87 along with Audited 
Accounts and the comments of the Comptroller and 
AuditOr General thereon. 

*(16) A copy of the Report (Hindi and English versions) 
of inquiry into events and circumstances leading to the ar-
rangements entered into with Fairfax Group Inc. together with 
Memorandum of action taken thereon, under sub-section (4) 
of section 3 of the Commissions of Inquiry Act, 1952. 
6. Messages from Rajya Sabha 

,SECRETARY-GENERAL reported thie following messages 
from Rajya Sabha:- I 

(i) That at its sitting heIdi on 8th De::ember, 1987 Rajya 
Sabha agreed without any amendment to the Na-
tional Housing Bank Bill, 1987, passed by Lolt Sabha 
on the 23rd November. 1987. I 

----------- .. ---------------'--
-Laid at 5 P.M. 



--(il) That at its sitting held on the 9th December, 1987 • .:. 
Rajya Sabha passed the Administrative Tribunals ~ 
(Amendment) Bill, 1987. 

7. BiU passed. by Bajya Sabha-Laid OR the Table 
·-TRE ADMINISTRATIVE TRIBUNALS (AMENDMENT) 

BILL, 1987 

8 •.. llqNtrt of the Committee OIl Private 'Mealbers' Bilk and 
BesOlutions 

SHRI M. THAMBI DURAl presented the Forty-fifth Report 
(Hindi and English versions) of the Committee on Private 
Members' Bills and Resolutions . 
•. Report ,ortbeCOnmilttee on Sabonllaate Lexfslation 

SHRI SHYAM LAL YADAV presented the Seventeenth 
Repart(Hindiand English versions) of the Committee on Sub-
ordinate Legislation. 

10. Report .. fJoint Committee oil Oftices Of profit 
KUMARIKAMLA KUMAR! presented the Sixth Report 

(Hindi and English versions) of the Joint Committee on Offices 
of Profit. 

11. Callin, Attention 
./ SHRI V. KISHORE CHANDRA S. DEO called the atiantion 

of the Minister of Agriculture to the reported delay in setting, 
up gas based fertilizer plants along the Hazira-Bijaipur-Jag-
dishpur P:i.peline resulting in heavy losses to the Gas Authority 
of India and the steps taken by the Government to expedite 
the projects. 

The Minister of S~ate in the Department of Fertilizers in 
the Ministry of Agriculture made a statement in regard thereto. 
(Lok Sabha adjourned at 1.14 P;M. and rea.ssembtedat 2.17 P.M.) 

11 • .Matters wder Rule 377 

'/(1) Shri Jagdish Awasthi raised a matter regarding need to 
introduce a direct fast train between Kanpur and Delhi. 

"At 5.01 P.M. 



(1- /(2) Chaudhari Manphool Singh. raised. a matter regarding 
lYeed for early clearance to Gajner lift irrigation project sub-
mitted by Rajasthan Government. 

/(3) Chaudhary Akhtar Hasan raised a matter regarding 
need to provide adequate financial assistance to m.eetthe situa· 
tion caused by drought in Muzzaffar Nagar, Uttar Pradesh. 

v(4) Shri Shanti Dhariwal raised a matter regarding need 
to declare Rajasthan State Highway No. 17 as National High-
way. 
v'(6) Shri Deep Narain Ban Mahant raised a matter regarding 

need to open L. P . G. agencies in Gonda and other Tehsil head~ 
q~ers. I 

0(6) Shri Krishna Singh raised a matter regarding n~d to 
provide deep drilling rigs for providing drinking water in 
drought affe::ted districts of Bhind and Datia in Madhya Pra-
deBh. 
'\/'(7) Shri Gopal Krishna Thota raised a matter regarding 
need to provide reservation for fishermen's children for train-
ing in the Central Institute of Fisheries and Engineering Train-
ing Centre at Visakhapatnam. 

A8) Shri P. Kolandaivelu raised a matter regarding need for 
central legislation to control and regulate the sale, possession 
and export of sandalwood oil. 

v19) Shri Raj Kumar Rai raised a matter regardina' need to 
take necessary measures to safeguard the interests of small 
handloom weavers. 

13. Govemment Bill-Passed . 
,./ THE EQUAL REMUNERATION (AMENDMENT) BILL, 

1987, as passed by RJajya Sabha. 

Discussion on the motion for consideration of the Bill moved 
by Shri P. A. Sangma on the 7th December, 1987, continued. 

T~ following members took part in the debate:-
(1) Smt Vyjayanthimala Bali 
(2) Shri Kali Prasad Pandey 
(3) Shri N. Dennis 
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(4) Shri N. Sundararaj 
(5) Shri Madan Pandey 

Shri P. A. Sangma' replied to the debate. 

The motion for consideration was adopted :and clause-by-
clause consideration of the, Bill was taken up. 

Clauses 2 to 5 we~ adopted. 
ClaUse I, the Enactinij! Formula and the Long Title were also 

adopted. 
The mot:on that the Bill be passed was moved hy Shri P. A. 

Sangma. 
The motion was adopted and the Bill was passed. 

~. Government Bill-under considerafon 
J THE ALL INDIA COUNCIL FOR TECHNICAL EDUCA-

TION BILL, 1987, as passed by Rajya Sabha. 

The motion for consideration of the Bill was moved by 
Shrimati Krishna Sahi. 

The fol!owing members took part in the debate:-
(1) Shri R. P. Das 
(2) Shri Satyendra Narayan Sinha 
(3) Shri Shantaram Naik 
(4) Shri B. B. Ramaiah 
(5) Shri Chandulal Chandrakar 
(6) Shri P. Namgyal 

The discussion was not concluded. 

)-5. Discussion under Rule 193 
Prof. Madhu Dandavate raised a discussion on the recent cases 

of alleged violation Of the Foreign Exchange Regulation. Act by 
certain individua1s and companies and the action taken bv the 
Government in the matter. 

The following m:embers took part in the debate:-
(1) Shri Shyam LsI Yadav 
(2) Shri Somnath Chatterjee 

.'8 
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II" 

Shri B. K. Gadhvi replied to the d.iIcuIUoD. 

The discussion was concluded. 

@16. Motion 
Smt. Sheila Dikshit moved the following motion:-

"That the sitting of the House be ex1lended upto 7-30 P.M. 
or even beyond till the Half-an-Hour Discussion is 
over." 

On the motion, House divided, Ayes: % 41; Noes: % NU. 
Accordingly, the motion was adopted. 

(Lok Sabha adjourned at 7-10 P.M. and re~Bembled a.t 
7-28 P.M.) 

yr. Hall-an-Hour Discussion 
V Dr. Datta Samant raised adiscussion on the points arising 

out of the answer given bVthe Minister of Industry on the 10th 
November, 1987 to Starred Question No. 46 regarding Guidelines 
on Wage Policy Of Public Enterprises. 

Shri J. Vengal Rao rep~ied to the d:scussion. 

8-11 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 10th 

December, 1987) 

SUBHASH C. KASHYAP. 
Secretary-Genera 1 . 

. ---- ------- -------- ----------------
@At 6.35 P.M. 
, t.subject iO correction 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, December 10, 19871Agrahayana 19, ,1909 (Saka) 

No. 306 
It! A.M. 
1. Starred Questions 

Starred Questions Nos. 498-504 were orally answered. Re-
plies to the remaining questions were laid on the Table. 

j. Short Notilce Question 
Short Notice Quctstion No. 5 addressed to the Minister of 

Labour regarding expert group on National Council for Safely 
in Mines was orally answered and supp!ementaries thereon were 
also answered. 

3. Unstarred Ouestions 
Replies to Unstarred Questions Nos. 5063-5297, 5297-A 

and 5297-B were laid on the Table. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Report (Hindi and English versions) of 
the ComptroJIer and Auditor General of India for 
the year 1986-Union Government (Commercial)-
Part V-Resume of the Company Auditors' Reports 
and comments on Accounts of Government Com-
panies under article 1 s.J (1) of the Constitution. 
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(2) A copy each of the following papers (Hindi and Eng-
lish versions) under section 619A of the Com~\ 
Act, 1956:-

(i) Review by the Government on the working of the 
Bihar Fruit and Vegetable Development Corpo-
ration Limited, Patna, for the year 1985·86. 

(ii) Annual Report of the Bihar Fruit and Vegetable 
Development Corporation Limited. Patna, for the 
year 1985-86 along with Audited Accounts and 
the ·comments of the Comptroller aDd Auditor 
General thereon. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(2) above. 

(4) A copy ·each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619 A 
of the Companies Act, 1956:-

(a) (i) Rcvil'w by the Government on the working of 
the North Eastern Regional Agricultural Market-
ing Corporation Limited for the year 1986-87. 

(ii) Annual Report of the North Eastern Regional 
Agricultural Marketing Corporation Limited for 
the year 1986·87 along with Audited Accounts 
and the comments of the Comptroller QIld Auditor 

General thereon. 

(b) (i) Review by the Government on the working of 
the Modern Food Industries (India) Limited for 

the vear 1986-87. 

(ii) Annual Report of the Modem Food Industries 
(India) Limited, for the year 1986-87 along with 

Audited Account~ and the comments of the Comp-
troller and Auditor General thereon. 
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(5) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Hindustan Steelworks Construction Limited, 
Calcutta. for the year ~ 986-87. 

(ii) Annual Report of the Hindustan Steelworks Con' 
struction Limited, Calcutta, for the year 1986-87 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Visakhapatnam Steel Project (Rashtriya Ispa l 

Nigam Limited) for the year 1986-87. 

(ii) Annual Report of the Visakhapatnam Steel Project 
(Rashtriyt Ispat Nigam Limited) for the year 
1986-87 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(c) (i) Review by the Government on the working of 
the Vijayanagar Steel Limited for the year 1986-
87. 

(ii) AnnuaJ Report of the Vijayanagar Steel Limited 
for the year 1986-87 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(d) (i) Review by the Government on the .vOl kmg of 
the Hharat Refractories Limited for the year 
1986-87. 

(ii) Annual Report of the Bharat Refractories Limited 
for the year 1986-87 along with Audited Ac-
counts and the comments of the ComptrGUer and 
Auditor Genera] thereon. 

(e) (i) Review by the Government .on the work.ing of 
the Manganese Ore (India) Limited for the year 
1986-87. 
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(ii) Annual Report of the Manganese Ore (India:Jt 
Limited for the year 1986-87 along with Auditc.d i 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(f) (i) Review by the Government on the working of the 
Sponge Iron India Limited for the year 1986-87. 

(ii) Annual Report of the Sponge Iron India Limited 
for the year 1986-87 along with AU\iited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(6) A copy each of the following papers (Hindi and Eng-
lish versions) under sub'section (1) of section 619A 

of the Companies Act, 1956:-
(i) Review by the Government on the working of the 

Housing and Urban Development Corporation, New 
Delhi, for the year 1986-87. 

(ii) Annual Report of the Housing and Urban Develop· 
ment Corporation, New Delhi, for the year 1986· 
87 along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(7) A copy each of the following papers (Hindi and Eng· 
lish versions) under sub-'section (l) of section 619A 
of the Companies Act. 1956:-

(i) A statement regarding Review by the Government 
on the working of the India Tourism Development 
Corporation Limited for the year 1986-87. 

(ii) Annual Report of the India Tourism Development 
Corporation Limited for the year 1986·87 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(8) A copy of the Railway Protection Force Rules, 1987 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 951(E) in Gazette of India dated 

the 3rd December, 1987 under sub·section (3) of 
section 2': of the Railway Protection Force Act, 
1957. 
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~~) A c:opy at the Yisakhapatnalll Harbour Crait (Am' 
enomt:1H) kules, PHd t l1mU1 ano. .t:.ngUSJl verslons) 
pUbllsneu 10 .NOLJIlCaUOn .No. u.!) . .K. lSljU~.) J.U 
uazette of InOla oateu tJle 2lS:b Uctooer, 1987 
unCler SUD-section 2tl of section 6 01 the Inman 
Ports Act, 1 ~O~. 

(10) A copy each of the following papers (Hindi and 
Enghsn veISlons) unCler suo-seCllon (1) of sectlon 
61YAOf the Compames Act, 1~56;-

(a) (i) Review by the Government on the working of 
the CochlD ~nlpyard LlDuled for the year lY~6-
87. 

tii) Annual Report of the Cochin Shipyard Limited 
for the year 1 ~~6-~n along Wlth AuOtted Ac-
counts and the comme.nts or the Comptroller and 
AudItor General thereon. 

(b) (i) Review by the Government on the working of 
the Central lnland Water Transpon Corporauon 
Limited for the year 1986-87. 

(ii) Annual Report of the Central Inland Water Trans-
port Corporation Limited for the year 1986-87 
along with Audited Accounts and the Comments 
of the Comptroller and Auditor General thereon. 

(c) 0) Review by the Government on the working of 
the Shipping Corporation of India Limited for 
the year 1985-86. 

(ii) Annual Report of the Shipping Corporation 01 
India Limited for t~e year 1985-86 alOI~g with 
Audited Accounts and the comments of the Com-
ptroller and Auditor Geaeral thereon. 

(11) A ~tatemcnt (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(c) eYi item (10) above. 
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(1'2) (i) A copy of the Annual Report (Hindi and Enl' 
Jls.b versIOns) at the Cochm Dock Labour Boar~ 
Cochin, for the year .l!lltsb-l:i7 aloog WIth Auditcu 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by IDe Government on the workIng of the Cochm 
.Dock Labour Board, Cochin, far the year 191:S6-1:S7. 

(13) (1) A copy of the Annual Report (l::liDdi and Eng-
4so. versions) at IDe K.anUla .Docj( Labour Boaro, 
tor the year 1 ~lStHS I along WHh Audlted Accounlb_ 

(ii) A copy of the Review (Hmdi and English versions) 
by IDe Government on the work tUg of the Kamila 
Dock Labour Haard, Cochm, for the year 1986-87. 

(14) (i) A cOPI of the Annual Report (Hindi and Euglish 
versions) of the Calcutta Dock Labour Board for the 
year 1986-87 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English vusions) by 
the Government on the working of the Calcutta Dock 
Labour Board for the year 1986-87. 

(15) A copy of the Appellate Tribunal for Forfeited Pro-
perty (Fees) Rules, 1987 (Hindi and English ver-
sions) published in Notification No. S.O. 1035(E) 
in Gazette of India dated the 2nd December, 1987 
toge~er with an explanatory memor;andum under 
sub-section (3) of section 26 of the Smugglers and 
Foreign Exchange Manipulators (Forfeiture of Pro-
perty) Act, 1976. 

(1'6) A copy of Notification No_ S. O. 1030(E) (Hindi 
and English versions) published in Gazette of India 
dated the 30th November, 1987 together with an 
explanatory memorandum regarding revised rates of 
exchange for conversion of French Francs, Italian 
Lire and Japanese Yen into Indian currency or 
vice-versa under section 159 of the CustOOlS Act, 
1962. 
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(1'7) A copy ea~ ~t.Notificati?D Nos •. 260187-CH to 262j 
87-~ (Hindi and English verslODS) publisked in 
Gazette of India dated the 9th December 1987 to-
gether with an explanatory memoraridum' regardina 
chaoges in the additional ex~se duty structure on 
man-made fabrics. issued under the Central ExcUe 
"Will. 1944~ 

(18) A copy each of the follOwing Notifications (Hindi 
and English versions) under sub-section ( 4) of 
section 28 of 1he Rampur Rua Library Act. 
1975:-

(i) The Rampur Raza Library (Board Meetings) 
Regulations, 1987 published in Notification No. 
F. 8-4/'RRL/84 in Gazette of India dated the 
8th August, 1987. 

(ii) The Rampur Raza Library (Administration) Re-
gulations, 1987 published in Notification No. 
F. 8-4/RRL/S4 in Gazette of India dated the 
8th August, 1987. 

(19) A copy of the Asiatic Society Rules. 1987 (Hindi 
and English versions) publishN in Notificatioa No. 
G.S.R. 889(E) in Gazette of India dated the 
3rd November. 1987 under sub-section (3) or sec-
tion 15 of the AEiatic Society Act, 19S4. 

(20) A copy of the Annual Accounts (Hindi and Eng-
lish versiol1s) of t.he National Institute of Foundry 
and Forge Technology, Ranchi, for the year 1986-
87 together with Audit Report thereon. 

(21) (i) A copy of the Annual. Report (~ an~ E!lg-
!ish venions) of the Aligarh Muslim UmvuSlty, 
Aligarh, for the year 1985-86. 

(li) A copy of the Review (Hindi and English vor-
sions) by ~he Government on the working uf the 
Aligarh Muslim University, Aligarh, for the year 
1985-86. 
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(22) A statement (Hindi and English versions) showiJ!: 
reasons for deiay in laying the papers mentiuned at 
(21) above. 

(23) (i) A copy of the Annual Report (Hindi and Eng-
lish versIOns) of the Technical Teachers' Trainmg 
Institute, Bhopal for the year 1986-87 along with 
Auditr.d Accounts. 

(ii) A copy of the Review (Hindi and English velsions) 
by the Government on the working ot the Technical 
Teachers' Training Institute, Bhopal, f~r the year 
1986-87. 

(24) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Technical Teachers' Training 
Institute (NurthclD Region), Chandigarh, for the 
year 1986-87 along with Audited Accounts. 

Oi) A copy ot tile Review (Hindi and English versions) 
by the Government on the working of the Technical 
Teachers' Training Institute (Northern Region), 
Chandigarh, for the year 1986-87. 

(25) (i) A copy of the An~ual Report (Hindi and Eng-
lish verslOns) of the Technical Teachers' Training 
Instituti!, Madras, for the year 1986-87 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
Technical Teachers' Training Institute, Madras, for 
the year 1986-87. 

(26) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Technical Teachers' Training 
Institute (Eastern Region) Calcutta,for the year 
1986-87. 

(ii) A copy of the Audited A~unts (Hindi, and ~~g­
lish versions) (If the Tecbrucal Tc~ Trammg 
Institute (Eastern R.egion) Calcutta, for the year 
1986-87. 
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(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Technical 
Teac.:hers' Trainiug Institute (Eastern Region) Cal-
cutta, for the year 1986-87. 

(27) (iJ A copy of th~ Annual Report (Hindi and Eng-
lIsh versions) of the Rampur Raza Library for the 
year 1986-87 along with Audited Accounts under 
sub-section (2) of section 22 of the Rampur Raza 
Library Act. 11}75. 

(ii) A _ copy of the Review (Hindi and English ver-
3lOns) by the Government on the working of the 
Rampur Raza Library for the year 1986-87-

(28) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the University of Hyderabad, Hyde-
rabad, for the year 1986-87. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on tb~ working of the 
University of Hyderabad. for tlJe year 1986-87. 

(29) (i) A (;Opy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Manage-
ment, Lucknow, for the year 1986-87 along with 
Audited Accour.ls. 

(ii) A copy (If the Review (Hindi and English ver-
sions) by the Government on the working of. the 
Indian Institute of Management. Lucknow, for the 
year 1986-87. 

(30) (i) A copy of the Annual Report (H~di a~d E~g­
lisn versions) of the Board of ApprentIceship Tram-
ing (SOUthc111 Region) Madras, for the year 1986-
87 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and En~ish ver-
sions) by the Government on the working CYf the 
Board of ~ppr~nticeship Training ~SOuthern R~-
gion) , Madras, for the year 1986-87. 
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(31) (i) A copy of the Annual Report (Hindi and Enlf!· 
!ish versions) of the Boani of Apprenticeship Train~ 
inS (We3tem R~gion) ~mba'y, tor the year 19~6-
87 along w~rh Audited Accounts. 

(li) A copy of the R~view (Hindi and English ver-
sions) by the Government on the working of the 
Board ot Apprenticeship Training (Western Re· 
gion), Bombay, for the year 1986-87. 

(32) (i) A copy of the Annual Report (Hindi and Eng-
lish versiOns) 0! the Board of Apprenticeship Train-
ing (Northern R~gion) Kanpur, tor the year 1986-
87 along with AlJdited Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by th:: Government on the workmg of the 
Board ot Apprenticeship Training (Northern Re-
gion) Kanp~r, 10r the year 1986-87. 

(33) (i) A copy of the Annnal Report (Hindi and Eng-
lish versions) of the Board of Practical Training 
(Eastern Region), Calcutta, for the year 1986-87 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver-
~iODS) by the Goyernment on the working of the 
Board Of Practical Training (Eastern Region) Cal-
cutta. for the year 1986-87. 

(34) (i) A copy of the Annual Report (Hindi and Eng-
. lish versionS) of the Regional Engineering College, 

Srinagar, for the year 1986-87. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Regional Engi-
neering College, Srinagar, for the year 1986-87. 

, 

(3S) (i) A copy of the Annual Report (Hind.i and English 
versions) of the Sardar Vallabhbhai Regional College 
of Engineering and Technology, Surat, for the year 
1986-87. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Sardar 
Vallabhbbai Regional College of Engineering and 
Technology, Surat for the year 1986-87. 

(36) A copy of the Annual Accounts (Hindi and English 
versiOllS) of the Regional Engineering College, 
Calicut, for the year 1986-87 together with Audit 
Report thereon. 

(37) (i) A I:0PY of the Annual Report (Hindi and English 
versions) Of the Maulan~ Azad Colle~ of Techno-
logy, Bhopal, for the year 1986-87. 

(li) A copy of the Review (Hindi and English· versions) 
by the Government on the working of the Maulana 
Azad Col:lege of Technology, Bhopal, for the year 
1986-87. 

(38) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, 
Warangal, for the year 1986-87. 

(in A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Engineering College, WarangaJ, for the year 1986-
87. 

(39) (i) A copy of the Annual Report (Hindi and Eng-
lish versio.ns) of the Regional Engineering College, 
Kurukshetra, for the year 1986-87. 

(ii) A copy of the Review (Hindi and English versioni) 
by the Government on the working of the Regional 
Engineering College, Kurukshetra, for the year 
1986-87. 

(40) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the North. Eastern Hill U.ni-
versity, Shillong, for the year 1985-86 together with 
Audit Report thereon. 

(41) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (40) above. 
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(42) (i) A copy of the Annual Report (Hindi a1l1i 
English versions) of the Regional Engineering off" 
lege, Rourkela, for the year 1986-87. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working ot the Regional 
Engineering College, Rourkela, for the year 1986-
87. 

(43) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Visvesvaraya Regional College 
of Engineering, Nagpur, for the year 1986-87. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Visves-
varaya Regional College of Engineering, Nagpur, 
for the year 1986-87. 

(44) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Regional Institute of Techno-
logy, Jamshedpur, for the year 1986-87. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Institute of Technology, Jamshedupr, for the year 
1986-87. 

(45) A (;Opy of the Annual Accounts (Hindi and Eng-
lish versions) of the Regional Engineering College 
Warangal, for the year 1986-87 together with Au-
dit Report thereon. 

(46) A copy of the Annual Report (Hindi and English 
versions) of the Central Social Welfare Board, New 
Delhi, for the year 1986-87 along with Audited 
Accounts. 

(47) A copy of the Review (Hindi and English versions) 
:, by the Government on the working of the Central 
, &>cilll Welf3re Board, .New Delhi. for the year 

1986-87. 
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(48) A COpy ,each. of the followin~ papers (Hi~di 
and English versIons) under sub·sectlon (1) of sectton 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Bharat Gold Mines Limited for the year 1986-87. 

(ii) AnllJUal Report of the Bharat Gold Mines Limited 
for the year 1986-87 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of 
the Bharat Aluminium Company Limited for, the 
year 1986-87. 

(ii) Annual Report of the Bharat Aluminium Company 
Limited for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(c) (i) Review by the Government on the working of the 
Mineral Exploration Corporation Limited for the 
year 1986-87. 

(li) Annual Report of the Mineral Exploration Corpora-
tion Limited for the year 1986-87 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(49) A copy cac·h of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:- , 

(a) (i) Review by the Government on the working of 
the Hospital Services Consultancy Corporation 

, (India) Limited for the year 1986-87. 

(ii) Annual Report of the Hospital Services Consul-
tancy Corporation (India) Limited for the year 
1986-87 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General 

, thereon. 

(b) (i) Review by the Government on the working of 
the Hindustan Latex Limited for the year 1986-87. 
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(ii) Annual Report of the Hindustan Latex LimiteJi. 
for the year 1986-87 along with Audited Al!counf' ' 
and the comments of the Comptroller and Auditor 
General thereon. 

(50) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Health and 
Family Welfare, New Delhi. 'for the year 1986-87. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Health and 

Family Welfare, New Delhi, for the year 1986-87 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Health and Family Welfare. New Delhi, 
'for the year 19'86-87. 

(51) (i) A copy of the Annual Report (Hindi 8lld English 
versions) of the National Institute of. Mental Health 
and Neuro Sciences. for the year 1985-86 along with 

, Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working o'f the National 
Institute of Mental Health and Neuro Sciences. for 
the year 1985-86. 

(52) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(51) above. 

(53) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute at Ayurveda. Jai-
pur. for the year 1986-87. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Ayurveda, Jaipur. for the year 1986-87. 

(54) A !ltatement (Hindi and Engliih versions) explain-
ing the reasons for not laying the Audited Accounts 
of the National Institute of Ayurveda, Jaipur, for 
the year 1986-87 within the stipulated ~riod at nin.e 
months after the close of the Account~ Year. 
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(55) (i) A copy oC the Annual Report (Hindi and English 
versions) of the Cancer Institute. Madras, for the 
year 1986-87 a10ng with Audited A-ccounts. 

-(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working .of the Cancer 
Institute. Madras,. for the year 198&-87. 

(56) (i) A copy of the Annual Report (Hindi and English 
versions) of the Pasteur Institute of India for the 

, year 1986-87 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the P.asteur 
Institute of India 'for the year 1986-'87. , 

(57) A copy of the Annual Accounts (Hindi and English 
versions) of the Gujarat Cancer and Research Insti-

. tute, Ahmedabad. for the year 198&,87 together with 
Audit Report thereon. 

(5R) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report and 
Audited Accounts o'f the National Institute of 
Homoeopathy. Calcutta, for the year 1986-87 within 
the stipulated period of nine months after the .close 
of the Accounting Year. 

(59) A copy each of the following papers (Hindi and. 
English versions) under section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the workine: <1f. the 
Andaman and Nicobar Islands Forest and Planta-
tion Development Corporation Limited, Port Blair 
for the year 1986-87. 

(n) Annual Report of the Andamanand NicoPF Islands 
Forest and Plantation Development ctrPoration 
Limited, Port Blair for the year 1986-87 along with 
Audited Accounts and the comments of the' Comp-
troller and Auditor General thereOI1. 



*(60) A copy of Notification No. 263187-Central Exc~- \ 
(Hindi and English versions) published in Gazette of 
India dated the 10th December, 1987 together with 
an explanatory memorandum regarding exemption to 
equipment and stores intended for systems and sub-
systems of the Integrated Guided Missiles tq be deve-
loped under the Integratai Guided Missiles Develop-
ment Programme of the Governmenn of India in the 
Ministry of Defence from the whole of the duty df 
excise leviable thereon, iSSUed under the Central Ex-
cise Rules, 1944. 

5. Ameadments to Directions by the Speaker UDder the Rules 01 
ProcedUre and Conduct Of Business in Lok Sabha (ThIrd 
EditIon) 

/ Secretary-General laid on the Table a copy of the amend-
ments to Direction 124A (Hindi and English versions) issued by 
the Speaker under thB Rules and Procedures and Conduct of 
Business in Lok Sabha. 

6. Message from Rajya Sabha 

Secretary-General reported a message from Rajya Sabha that 
Rajya Sabha had no recommendations to make to Lok Sabha in 
regard to the Comptroller and Auditor-General's (Duties, Powers 
and Condition's of Service) Amendment Bill, 1987. 

7. Report Of Estimates Committee 

Srnt. Chandra Tripathi presented the Fifty-first Report (Hindi 
and English versions) of the Estimates Committee on Action Taken 
by Govex;nrnent on the recommendations contained in the FOrty-
fourth Report of the Committee (8:th Lok Sabha) on the Planning 
Cornmi8si~-S)rstem and Procedure fot4 appraisal of Plan 
Schemes." 

·Laid at 10. 2S P.M. 
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,8. ~eport, 01_ ~y ~ours of ,~ C~u. _ dIe'Welfare or 
. " ,'-~hedukd 'Castes and Scheduled l'ribes ' 

Shri Ram Ratan Ram laid Oil the Table a copy each of the 
following Reports (Hindi and English versions) of the Study Tours 

'. of·the Committee on the Welfare of Scheduled Cutes and Sche-
duled Tribes:-

(i) Report Of the Study Tours of Study Group I of the 
Committee on its visit to Bombay, Bangalore, Coim-
batore, Ooty, Mysore and Hyderabad during Octo-
ber, 1987. ' 

(ii) Report of the Study Tour of Study Group n of the 
Committee on its viSit to Guwahati, Shillong, Imphal 
and Calcutta during October, 1987. 

9. Report of the Committee on Govel'lllDe\1lt AssurImces 

Prof. Narain Chand Parashar presented the Ninth Report 
(Hindi and English versions) Of the Committee on Government 
Assurances. ' 

,--10. Motion of no<onfidcDee In the COUDdI of MiDistIIrs 

The Speaker informed the House that he had received three 
ipap.tial notjce~of ~otionsof ~o-Confi.dence in the COw;l"U of 
Mini~ters from Sarvashri' C. Madhav ,Reddy, Basudeb Acharia. 
Mohd. MahIooz Ali Khan, Dinesh Goswami, Piyus Tiraky,Prof. 
M;adhu ,Dandavate, Sarvashri Indrajit Gupta, H. A. Dorl. V. 
Kishore ~Chandra ,So Dea, Mewa Singh Gill, BhaiShan;tinder 
Singh; Dr. Datta Samant. Sliri N. V. N. Somu, Dr. A. K; Patel 
and SOO C. Janga Reddy. ' , 

Shri ,C. Madhav Reddy wQo ,w~s the first sigoatory in all the 
"three riotices then asked for leave of the House to move the 
motion of No-Confidence in the Council of Ministers. ' 

The Speaker asked those Members who were in favour of 
leave being granted to rise:tn their place. As not les than fifty 
,Members rose,.the Speaker declared that leave was granted and 
the motion 'would be taken up immediately. 
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ShIi C. Madhav Reddy then moved the following motion:-
'"'Ibat this Hoase expresses its want of confidence in the 

Council of Mmisters:" 
The .following members took part in the debate:-

(1~ :Shri Bhapat Jha A:mct 
:tIAkSabba adjourned at 1.30 P.M. and ze-assemb1ec1 at 2.12 P J4 

(2) 8hri Somnath Chatterjee 
{3) 8hri Jagan Nath Kaushal 
(~) Shri 8. Jaipal Reddy 

/ (5) Shrl P. R Kumaramangalam 
\.." (6) Shri P. Kolandaivelu 

(7) Shri Narayan Datt Tiwari 
(8) Smt. Geeta Mukherjee 
(9) 8hri R. L. Bhatia 

(10) Shri Dinesh Goswami 
(11) Sltri K. C. Pant 
(12) Shrl Arif Mohd. Khan 
(13) 8hri Ghulam Nabi Azad 
(14) Shri Z. R. Ansari 
(15) Shri K. P. Unnikrishnan 
(16) Shri Charanjit Singh Walia 

The discuesion was not concluded. 
U. SIUInp of Lok SabIaa on Moad8y, l4dI .,...... ... 'hM-

day, 15Ih Deeember, 1187 
Ona suggestion made byShri H.le. L. Bhagat the Houe 

decided to Bit also on Monday,·the 14th 'December and T~, 
the 15th December, 1987 for transaction of Government buIi-
ness. 
1~27 P.M. 
(Loh Sabba adjowued till 11 A.M. on Friday, the 11th Decem· 

ber. 198.7) 

SUBHASH C. KASHYAl', 
Secretary-General. 

MGIPMRND-LS 1-2176 LS-IO-I2-87-800 



LOKSABHA :. 

BULLETIN-PART I 
[Brief Record of Proceedings] 

.. 
J'riday, December 11, 19871Agrahayana 20, 1909 (Saka) 

No. 307 

11.01 A.M. 

1. Starred Questions 
Starred Questions Nos~ 8~7, 519, 524, 526--528 and ~80 were 

orally answered. Replies to the remaining questions were 
laid on the Table. 

~. l1nst8l'1'ed Queltiolia ; 
RepUes to Unstarred.Que&tions Nos. 5298-6532 were laid on 

the Table. 
A statement by the .Mi~r of Commerce correctin,& the reo 

~ly given On 20 NovernQei'. ·1987 to fD,ndi version of Unstarred 
Question No. 2261 regarc.tiD4l tobacco production in Andhra Pra-
desh was also laid on the'1'able today. 

3. P.pen Laid 011 tile ~ .. 
The following papers w'~ laid on the Table:-

.(1) A copy of the ~nnual Plan 1987-88 (Hindi and Eng-
lish vet'SiWS). . 

(2) (i) A copy of.1tie Annual Report (Hindi and Englisb 
versioftS) cJf the ,CDffee Board for the year 1986-87. 

(-if) Aeopy dfthe ~ew (Hindi and . Eng1tih versions) 
by the Govertl.tlt nTl the workinR of· the Coftee 
Board for the yeir1986-81. 
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(3) A copy of the Audit Report (Hindi and English v~ 
sions) on the Accounts of the Coffee Board tor to 
year 1986--87 (General Fund). 

(4) A copy of the Audit Report (Hindi and English ver· 
sions) on the Accounts 01 the Coffee Board for the 
year 1985-86 (Pool Fund). . 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Gem and Jewellery Export Promo~ 
tion Council, Bombay, for the year 1966-87 along 

with Audited Accounts. 
(ii) A copy of the Review (Hindi and English versions) 

by the Government on the working of the Gem and 
Jewellery Expurt Promotion Council, Bombay, for 
the year 1986-87. 

(6) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Compnnies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Richardson and Cruddas 
(1972) Limited for the year 1986-87. 

(il) Annual Report of the Richardson and Cruddas 
(1972) Limited for the year 1986-87 along with 
Audited Accounts and the comments of the Compt-
roller and Auditor General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the workin,g of the Bharat Yantra Nigam 
Limited for thE: year 191$-.87. 

(ii) Annual Report of the Bharat Yantra Nigam Limi·ted 
tor the year 1986-87 along' With Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. . .. 

'(c) (i) A statement regarding . Review by the Govern-
ment on the workinrr of the Bhl'lrat Leather Cor-
poration Limited for the.year 19e6-87,. 

(il) Annual Report of the Bharat Leather Corporation 
Limited ft>r the year 1988.87 along with Audited Ac-
counts and the comm~ of. the Comptroller and 
Auditor General thereon~. . 
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(d) (i) A statement'll'!garding Review by the Govern-
ment on the working of the Hindustan Paper Cor-
poration Liml1:ed ,for the year 1986-87. 

(ii) ~ual Report ·ot the Hindustan Paper Corporation 
Limited for the' year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor Gener~ thereon. 

(e) (i) A statemer.t, .regarding Review by the Govern-
ment on the working of the B.larat Heavy Electri-
cals Limited for the year 1986-87. 

(ii) Annual Report .of the Bharat Heavy Electrical. 
Limited for the year 1986-87 along with Audited Ac-
counts and the Clomments of the Comptroller and 
Auditor General thereon. 

(f) (i) A statement regarding Review by the Govern-
ment on the working of the Cement Corporation of 
India Limited far the year 1986-87. 

(ii) Annual Report of the Cement Corporation of India 
Limited for the year 1986-87 along with Audited. Ac-
counts and the comments of the Comptroller and 
Auditor Genera! thereon. 

(g) (i) A statement regarding Review by the Govern-
ment on the working of the Tannery and Footwear 
Corporation of India Limited for the year 1988-87. 

(U) Annual Report of the Tannery and Footwear Corpo-
ration of India. Limited for the year 1986-87 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(7) A copy of the Report (Hindi and English versions) of 
the Comptroller and Auditor General of India for the 
year 1986--Unioh GovernmeJ1t (CommerciaI)-Part 
IX-Bharat Refractories Limited and its su.bsidiary-
India Fibrebricks and Ino;ulation Company Limited 
under article 151(1) of the Constitution. 

(8) A copy each cf the followinq paoors (Hindi and 
English versi~) under sub-section (1) of secttoa 
619A of the CoIt;lpanies Act, 1956:-

(1) Reviewi··by the Government on the working ", 
the Pawan Hans Limited for the year 1985-88. 
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(U) ;Annual Report of the PawanHans Limited for t~ 
year 1985-80 alone with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(9) A statement (Hindi and English versions) showing 

(10) 

(11) 

(12) 

reasons for delay in laying the papers mentioned at 
(8) above. 

A copy of the Inter-State Migrant Workmen (Regu-
lation of Employment and Conditions of Service) 
Central (Amendment) Rules, 1987 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 
932 (E) in Gazette of India dated the 25th November, 
1987 under sub-section (3) of section 35 of the Inter-
State Migrant· Workmen (Regulation of Employment 
and Conditions of Service) Act, 1979. 
A copy of the Employees' State Insurance Corpora-
tion (Director of Administration) Recruitment Regu-
lations, 1986 (Hindi and English versions) published 
in Netification No. 1 (1) -2/72-Estt. I (A). Col II in 
Gazette of India dated the 1st March, 1986 under 
sub-section (4) of section 97 of the Employees' State 
IDsurance Act, 1948. 
A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned. at 
(11) above. 

(13) A copy of Notification No. G.S.R. 929(E) (Hindi and 
English versions) published in Gazette of India 
dated the 24th November, 1987 together with an ex-
planatory memorandum regarding exemption to 
Chairman of the Council of Ministers 01 U.s.S.R. 
and other Illembers of the delegation who attended 
the St8tevisit to 'India from 20th November to 25th 
November, 1187 ·from the pa.YUlent of fOl'8ign travel 
tax In respect of their international journey to any 
place outside India at the end of the state visit under 
section 41 of the Finance Act, 19'79. 

(1') A copy each of the follOWing Notifications (Hindi 
and English versions) issued under the Central k;. 
cise Rules, 1944:-

(1.) G.S.R. 926(0) ·ptiblishedin GB2ette of In&a dated 
the 23rd November, 198'1' togetherWfth an expla-
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natory memorandum regarding exemption to video 
casaettes and video tapel of a predomiDlutly edu .. 
cational character from the whole of· the duty of 
excise leviable thereon. 

(U) G.S.R. 933(E) published in Gazette of India dated 
the 25th November, 1987 together with an explana~ 
tory memorandum regarding exemption to distilled 
water, conquctivity water and water of similar 
purity and liquid air when used within the factory 
manufacture from the whple of the duty of excise 
leviable thereon. 

(iii) G.S.R. 934(E) published in Gazette of India 
dated the 25th November, 1987 together with an 
explanatory memorandum regarding exemption 
to liquified petroleum gases intended for use in the 
manufacture of propylene from so much of the 

duty of excise leviable thereon as in excess of the 
duty leviable on the quantity of L.P.G. corurumed 
in the manufacture of propylene. 

(15) A C'Opy each of the following Notifications (Hindi 
and English versions) under section 159 of the Cus-
toms Act, 1962:-

(i) The Transfer of Residence (Amendment) Rules, 
1987 published in notification No. G.S.R. 949 (E) 
in Gazette of India dated the 2nd December. 1987 
together with an explanatory memorandum. 

(ii) G.S.R. 942 (E) published in Gazette of India dated 
the 1st December, 1987 together with an explana-
tory memorandum making certain amendments to 
Notification 41/85-Customs dated the 28th February, 
1985 so as to allow concessional rate to small scale 
manufacturers of such watches as well as whose 
programme is approved by the Directorate of In-
dustries of the State/Union Territory. 

(iii) G.S.R. 943(E) and !?44(E) published in Gazette 
of India dated the 1st December, 1987 together with 
an explanatory memorandum regarding exemption 
to vineo r1ssptt"", ~er",..rlpn with predom\nantly 
educational material and meant for training of de-:-
fence persotmel when imported into .ll1dia from 
the whole of the basic, additional and· auxiliary 
duties of customs leviable thereon. 
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(iv) G.S.R. 954 (E) pu~ed. in Gazette of. Indilh 
dateJ the 3rd Decem~r... 1987 together Wlth aCt 
explanatory memorandum extendIng the validity 
of NotIfication No. 291/81.~Customs dated the 28th 
December, 1984 upto the 31st December, 1990. 

(16) A eopy each of the followi'ngReports (Hindi an~ 
English versions) under article 151(1) of the COnstl-
tution:- . 

0) Supplementary Repof,t of the Comptroller and 
Auditor General of '.ndia for the year 1985-86 
Union Go~rnment (CiYiI) - Part-I. 

(ii) Supplementary Report of the Comptroller and 
Auditor General of India for the year 1985-86 

Union Government (CiViI)-Part II-Madras Ato-
mic Power Projects. . ~ 

(17) A copy of the Bank of Maharashtra (Officers') Ser-
vice Regulations, 1979 (Hindi and English versions) 
under sub-section (4) of -section 19 of the 'Banking 
Companies (Acquisition and Transfer of Undertak-

ings) Act, 1980. 

(18) A COpy of the Consolidated Report (Hindi and Eng-
lish versions) on the working of the Public Sector 
Banks for the years ended the 31st December, 1986. 

(19) A copy of the Review (Hindi and English versions) 
by the Government on the working of t}le Deposit 
Insurance and Credit Guarantee Corporation for the 

year ended the 31st December. 1986. 

(20) A cOPv of the Annual Accounts (Hindi and English 
versions) of the University of Hyderabad, for the 
year 1986-87 together with. Audit report thereon. 

,. 
(21) A copy each uf the followWg papers (Hindi and Eng-

lish versions) under s~~tion (1) of section 619A 
of the Companies Act, 1956:-

(i) A statement regarciiDi. I, Review by the Govern-
ment on the working .. ot, ,the Electronics Trade and 
TechnQloJt:.v Develop~nJ; .. COrpiOratiion Limi.ted for 
the year 1986-87. I 
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(ii I Annual Report of the E.1ectronics Trade and Tech-
nology Development Corporation Limited for the 
year 191:SO-87 along with Audlted Accounts and the 
comments of the Comptroller and Auditor Gene-
ral thereon. 

(22) (i) A copy 01 the Annual Report (Hindi. and English 
verSions) of toe Regional ComPluter Centre, ~al­
cutta, for the year 1 tl86-87 along with Audited Ac-
counts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Regional Computer Centre, Calcutta, for the year 
1986-87. 

(23) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute for Entrepre-
neurship and Small Business Development ·for the 
year 1986-87 along with Audited Accounts. 

(iD A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Institute for Entrepreneurship and Smnll 
Business Development for the year 1986-87. 

(24) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Institute of Tool Design, 
Hyderabad. for the year 1986-87 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working o! the 
Central Institute of Tool Design, Hyderabad, for the 
year ID86-87. 

(25) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Institute for Design of Electri-
cal Measurtng Instruments, Bomliay, for the year 
1{;86-87 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Institute for Design of Electrical Measuring Instru-
ments, Bombay, for the year 1986-87. 
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(26) 0) A copy at the Alwual, Report (.Hindi and Eng-
11sn. VerSlOos) ot the 9eatral Tool lWDm, Ludhia .... 
for year 1~&-87 alons Mth Audited Accounts .. 

(li) A sta~ent (Hindi and English versions) l-egard-
Jng Revlew by the Government on the working ot 
the Central Tool Room, Ludhiana for the year 
1986-87. ' 

(27) 0) A copy of the AnnLlal Report (Hindi and Eng-
1!-sh versions) of the Central Tool Room and Train-
mg Centre, Calcutta, for the year 1986-87 along with 

Audited Accounts. . 
(ii) A statement (Hindi and English versions) regnrding 

Review by tile Government on the working of the 
Central Tool Room and Training Centre, Calcutta, 
for the year 1986-87. 

(28) A copy each of the following. papers (Hindi and Eng-
lish versions) under sub~ction (1) of section 619A 
o! the Companies Act, 19i6:-

(a) (i) Review by the Government on the working 
of the Export Credit Guarantee Corporation of India 
Limited for the year 1986. 

(U) Annual Report of· the ExpOrt Credit Guarantee 
Corporation of India Limited for the year 1986 
along with Audited A ~counts and the comments of 
the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working 
of the Minerals and Metal Trading Corporation of 
India Limited for the ye~r,1986-87. 

(ii) Annual Report of the: Minerals and Metals Trad-
ir.g Corroration of India Limited for the year 1986-
87 along with Audited Accounts and the commen~ 
of the Comptroller an~ Auditor General thereon . 

. ,(29) (i) A COpy of the Ann~al Report (Hindi and Eng-
lish versions) of the ,Indian ·Council of Arbitration, 
New Delhi, for the year 1986-87 along with Audited 
Accounts. 

Oi) A copy of the Review:(l;Iindi and English versions) 
by the Government on. the working of the Indian 
Council of Arbitratiqri' New Delhi, for the year 
1986-87. ' 
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(30) (i) A copy of the Annual Report (lfindi and Enal-
ish vel'Slons) of the Council for Leather Exports. 
Macir ... for the· year 1986-87' alo~ with Audited -
counts. 

(il) A cdfJy of tlie Review (Hindi aud Enalisb versioos) 
by the Government on the working of the Cotmcll 
for Leather Exports, Madr-as. for the year 19860.87. 

(31) A copy of the Punjab Panchayat Samitiea and Zila 
Parishacls (Temporary Supersession} Amendment 
Act, 1987 (No. 1 of 1987) published in Gazette of India 
dated the 10th October, 1987 under section 3 of the 
Punjab State Legislature (Delegation of Powers) 
Act, 1987. 

(32) A copy of the Bhopal Gas Leak Disaster (Registra-
I tion and procesling of Claims) Amendment Scheme, 

1987 (Hindi and English versions) published in Noti-
fication No. G.S.R. 927 (E) in Gazette of India dated 
the 24th November, 1987 under sub-section (3) of 
section 9 of the Bhopal Gas Leak Disaster. (proces-
sing of Claims) Act, 1985. 

(33) A copy each of the following papers (Wndi and Eng-
l~sh versions) under sub-section (1) of section 619A 
of the Companies Act.. 1956:-

(i) Review by the Government on the working of the 
Hindustan Insecticides Limited for the year 1~. 

(li) Annual Report of the Hindustan Insecticides Limi-
ted for the year 1986-87 along with Audited Ac-
counts and the comments at. the Comptroller and 
Auditor General thereon. I 

(34) The followin'g statements (Hindi and English ver-
sions) showing the action taken by the Government 
on various assurances, promises and undertakings 
given by Ministers during the various sessions of Lok 
Sabha:-

1 Seveuth 
(i) Sta~ment No. XXI-Fourteenth Session, 1984. ~ Lot 

J Sabh. 
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(ii) Statement No. ~X-Second Session. 1985. 
(iii) Statement No. XIV-T.l1ird Session, 1985. 
(iv) Statement No. XV-Fourth Session, 1985. 
(v) Statement No. XlI-Fifth Session, 1986. 
(vi) Statement No. lX-Sixth Session, 1986. 
(vii) Statement No. VII-Seventh Session, 1986. 
(viii) Statement No. VI-Eighth Session, 1987. 
(ix) Statement No. II-Second Part of Eighth 

Session, 1987. 
(x) Statement No. I-Ninth Session, 1987. 

") 

I 
I 
I Eighth 
~Lok I Sabha 

J 
iI 

(35) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act. 1956:-

(8) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Electronics Limi-
ted for the year 1986-87. 

(ii) Annual Report of the Bharat Electronics Limited 
for the year 1986-87 along with Audited Accounts 
and the comments of the Comptr@ller a,nd Auditor 
General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Earth Movers 
Limited for the year 1986-87. 

(ii) Annual Report of the Bharat Earth Movers Limited 
for the year 1986-87 along with Audited Accounts 
and :the commen~ of the ComptroUer and Auditor 
General thereon. 

(36) A copy each of the following papers (Hindi and Eng-
lish versions) nnder sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) Review by the Govemptent on the working of the 
Natiorial Hydroelectric Power Corporation Limited 
for the year 1986-87. 

(if) Annual Report of the National Hydroelectric Power 
Corporation Limited for the year 1.986-87 ala..g 
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with Audited Accounts and the comments of the 
Comptroller and Auditer General thereon. 

(b) (i) Review by the Government ~ th~ w~rk.in~ of the 
Rural Electrification Corporation lirmted for the 
year 19ts6-ts7. 

(ii) An.nual Report of the Rural Electrification Corpora-
tion Limited for the year 1986-87 along with Audi-
ted Acounts and the comments of the Comptroller 
and Auditor General thereon. 

(37) (i) A copy of the Annual Report (Hindi and Eng-
lish verF-ions) of the National Dairy Development 
Board Anand, for the year 1986-87 along with Au-
dited Accounts. 

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the National Dairy Development Board, Anand, for 
the year 19,86-87. 

(38) (i) A copv of the Annual Report (Hindi and English 
versions) of the Coconut Development Board, Co-
chin, tor the year 1986-87. 

(ii) A copy of the Annual Accounts (HiD.di and English 
versions) of the Coconut Development Board, Co-
chin, for the year 1986-87 together with Audit Re-
port thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Coconut 
Development Board, Cochin, for the year 1986-87. 

(39) A statement (Hindi and English versions) explaining 
ftle reasons for not laying the An,uual Report and 

Audited Accounts of the Rajasthan State Dairy 
Development Corporation Limited, laipur, for the 
year 1980-81 and onwards. within tho stipulated 
period of nine months after the close of the Accoun-
ting Year. 
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(40) A copy each of the following papers (Hindi ~ 
Bnglish versions) under sub-section (1) of secti. 
619A of the Companies Act, 19S6:-

(a) (i) Review by the Government on the working 
of the National Jute Manufactures Corporation 
Limited for the year 1986-87. 

(ii) Annual Report of the National Jute Manufac-
tures Corporation Limited for the year 1986-87 
along with Audited Ac.counts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working 
of the Jute Corporation of India Limited for the 
yeal.' 1985-86. 

(ii) A.nn.uaJ Report of the Jute Corporation of India 
Limited for the year 1985-86 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(c) (i) Review by the Government on the working 
of the Handicrafts and Handlooms Exports Cor-
poration of India Limited for the year 1986-87. 

Oi) Annual Report of the Handicrafts and Hand-
looms Exports Corporation of India Limited for 
the year 1986-87 along with Audited Accounts 
and the comments of the Comptroller and Audi-
tor General thereon. 

(41) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 

(b) of item (40) above. :. 
(42) (i) A copy of the Annual Report (Hindi and Eng-

lish versions) of the Indian Jute Industries' Research 
A~sociation. Calcutta. for the year 1986-87 along 
with- Audited Accounts. 

(ii) A statement (Hindi and English ·versions) r~gard­
ing Review by the Gov~"!ment on the work~n~ of. 
the Indian Jute Industrles Research AssocIation,. 
Calcutta, for the year 1986-87. 
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(43) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Silk and Art Silk Mills' Re-
search Association, Bombay, for the year 1986-87 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versio~.s) 
by the Government on the worJdng of the Sdk 
and Art Silk Mills'Research Association, Bombay, 
for the year 1986-87. 

(44) A copy of the Annual Report (~indi and English 
versions) of the Textiles Coullmttee, Bombay, for 
the year 1986-87 along with Audited Accounts 
under sub-section (4) of section 13 of the Textiles 
Committee Act. 1963. 

(45) (i) A copy of the Annual Report (Hi~di asd Eng--
lish versions) of the Man Made Textiles Resea~ch 
Association, Surat. for the year 1986-87 along WIth 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English version!!) 
by the Government on the working of the Man 
Made Textiles Research Association. Surat, for the 
year 1986-87 . 

.. M.eMagefrom Rajya Sabba 

Secretary-General reported a message from Rajya Sabha that 
Rajya Sabha had no recommendations to make to Lok Sabha in 
regard to the High Court Judges (Conditions of Service) Amend-
ment Bill, 1987. 
5. MiDutes of ConuniUee on Private Mem.ben' Bills 'and 

BetoIutiODS 

Shri M. Thambi Durai laid on the Table Minutes (Hindi ..and 
English versions) of -the Forty-second to Forty-fifth sittings 'Of 
the Committee on Private Members' Bills and Resolutions held 
during the current session, 

yt. Statement by Minister 

The Minister .of State fo.r -Communications ,made a state-
ment (1) correcting the reply given on the 25th August, 1987 
to Starred .Question No. 422 :by Dr. (Smt.) Phulrenu Guha re-
prding telephone connections in Wes,t --Bengal and {ii) giving 
reasons fOr delay in correctin'g the reply. 

13 



7. Government Bills-Introduced 
v(i) THE CHANDIGARH (DELEGATION OF POWE~ 
BILL, 1987. 
/(ii) THE DIRECT TAX LAWS (AMENDMENT) BILL, 1987 . 

.8. Matters Under Rule 377 
01) Shri Manik Rao H. Gavit raised a matter regarding need 
to probe into the illegaL felling of Sag wan trees in Nandanban 
forest of Maharashtra. j 

J (2) Shri Sriballav Panigrahi raised a matter regarding need 
to check the increasing trend of consumption of drugs and 
liquor. 

V(3) Shri Shantaram Naik raised a matter regarding need to 
provide a statutory basis to the "Loan Melas" scheme. 
·04) Shri Yogeshwar P!'asad Yogesh raised a matter regarding 
need to pr'Ovide adequate financial assistance for proper 
maintenance of residential schools for tribal students in 
Chhotanagpur and Santhal Pargana of Bihar . 

. A5) Shri Anadi Charnn Das raised a matter regarding need to 
'Provide basic amenities to the slum dwellers in Delhi. 

A6) Smt. Jayanti Patnaik raised a matter regarding need to 
provide more facilitie~ at Paradeep Port to increase export of 
iron ore from Orissa. 

v(7) Shri Ramashray Prasad Singh raised a matter regarding 
need to remove corruption SO as to lift the poor people above 
the poverty line. 

0s) Shri Jitendra Prasad raised a matter regarding need to 
grant the status of a University to Jamia Milia. 

/(9) Shri Kali Prasad Pandey raised a matter re~ardin~ need 
to establish a tourist centre at Sewan-Gopal Ganj in Bihar. 

~. Motion of no-conftdence in the Council of Ministers 
Further discussion on the following motion moved by Shri 

C. Madhav Reddy on the 10th December, 1987, was resumed::-

"That this Hous,. expresses its want of confidence in th~ 
Council of Mtmsters. . '.: 
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a The following members took part in the debate·-
..., (1) 8hri P. V. Narasimha Rao 

(2) 8hri G. M. Banatwalla 
(3) Shri Ram Narain Sinah 
(4) Shri N. V. N. Somu 
(5) E,:ui Rajiv.Gandhi 
(6) Shri C. Madhav Reddy (By way of reply) 

The motion was negatived. 
(Lok Sa'bha adjourned at 3-56 P.M. and re-aBsembled crt 

4-35 P.M.) 

10. Motion re~ardin~ Forty-fifth Report of the Committee on 
Private Members' Bills and Resolutions 

8hrimati Usha Rani Tomar moved the following motion:-
''That this House do agree with the Forty-fifth Report of 

the Committee on Private Members' Bills and Re-
solutions presented to the House on the 9th Decem. 
ber, 1987." 

The motion was adopted. 

JI. Private Member's Resolution-Under Consideration 
Further discussion on the following Resolution moved by 

Shri Dileep Singh Bhuria on the 16th April, 1987, continued:-
"This House expresses its concern over the continued 

backwardness of tribal people in the country even 
after thirty-nine years of independence and in order 
to prevent their exploitation and uplift them economi-
cally, socially. culturally and educationally recom-
mends to the Government to-

(i) take necessary measures for proper and effective 
implementation of various tribal welfare schemes in 
tribal regions; 

(li) open more schools and adult education centres in 
the tribal rE!gions; 

(iii) give priority in .em;tloyment to tribal people ia 
various Government developmental schemes viz. 
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coDBtruction and other works undertaken througJj"" 
the Departments of Irrigation, Public Wor~1 
lib~ Development, Public Hlealth and Runll 
Engineering, etc. in tribal regions; and 

(iv) purchase, their foreat·produce at reasonable 
prices. " 

The following members took part in the debate:-
(1) Shri Arvind Netam 
(2) Shri Bhadreswar Tanti 
(3) Shri Chintamani Jena 
(4) Smt. Jayanti Patnaik 
(5) Shri MauriCe Kujur (Speech unfinished) 

The discussion was not concluded. 

6 P.M. 
'(Lok Sabha adjourned till 11 A.M. on Monday, the 14th 

December, 1987). 

SUBHASH C. KASHYAP. 
. Secretary-General .. 

'.\ 

I. 
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LOKSABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, December 14. 19871Agrahayana 23, 1909 (Salta) 

No. 308 
11.01 A.M. 
l. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy Of the Annual Report (Hindi and English \W-

sions) of the Sports Authority of India for the )'Ill 
1986-87 along with Audited Accowrts. 

(2) A statement (Hindi and Englisb versicD) rep ... 
Review by the Government on the worldIIJ of. 'tJIr.,. 
Sports Autl\ority of India fOr the yeat 1'9"'17. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of 
the Companies Act, 1956:-

(i) Review by the Government on the working Of the 
Cardamom Trading Corporation Limited for the 
year 1986-87. 

(ii) Annual Report of the Cardamom Trading Corpora-
tion Limitoo for the year 1986-87 along with 
Audited Accounts and the comments of the Com-
ptroller ancl Auditor General thereon. 
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(4) A copy each of the following Notifications (Hindi an':' 
English versions) uooer sub-section (3) of section 1 r 
of the Export (Quality Control and Inspection) Act, 
1963-

(i) The Export of Fish and Fishery Products (Quality 
Control and Inspection) Amendment Rules, 1987 
published in Notification No. S.O. 876(E) in 
Gazette of India dated the lst October, 1987. 

(ii) The Export Of Canned Fish and Fishery Products 
(Quality Control and In'spection) Amendment 

:"::~i:) " _ l.Wles, 1987 published in Notification No. S.O. 
877(E) in Gazette of India dated the 1st October~ 
1987. '. 

(iii) The Export of Frozen Frog Legs (Quality Control 
and Inspection) Amendment Rules, 1987 publish-
ed in Notification No. S.O. 878(E) in Gazette of 
India dated the 1st October, 1987. 

_:.~\' :::::. 9vJ.~.O. 2651 published in Gazette of Inuia dated the 
:':le'( :~:..~ :,~: .~ :3rd :.october, 1987 regarding rounding off of ins-

J~cti9n' .. fec. 

~:;;';"t~d.s)\{~,·A~c~pyof the Annual Report (HiDdi and English 
4; ~',~.I[; .. ~;..~y~r~~~Jls).()f the Indian Di~mond I.nstitute. Surat, for 

.\:s-~.~:'. ~tbeAy.ear.19&6-81. along WIth Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Diamond Institute, Suiat, for the year 1986·87. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Federation of Indian Export Orga' 
nisations for the year 1985·86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the workitlg of the Federation 
of Indian Ex~t Organisations, for the year 1985·86. 
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Ch (i) A copy of the Annual Accounts (Nindi ,ami' English 
versions) ·of ,he Himalayan Mountaineel'ing Institute. 
Darjeeling, for the year 1983,84 togethor with Audit 
Report th~reon. 

(ii) A copy of the Annual Accounts (Hindi and 'English 
versions) of the Himalayan Mountaineering Institute, 
Darjeeling, for the year 1984-85 10gether with Audit 
Report thereon. 

(iii) A s~ment (Hindi and English v~ions) regarding 
RevIew by the Government on the Audited Accounts 
of the HImalayan MountaineeriDg iInstitule. Darjce-
ling for the years 1983-84 and 1984-85. 

(8) A &tatement (Hindi and Eoglish versions) showing rea-
sons for delay in laying the papers' mentioned at 
(7) above. 

(9) (i) A copy of the Annual Accounts ·(Hindi and Eng-
lish vt>rsion~) of the Nehru Institute of Mountaineer-
ing, Uttar Kashi, for the years 1983.;84. and 1984-85 
together with Audit Report thereon. . 

(ii) A copy of the Annual Account's (Hindi and English 
versions) of the Nehru Institute of Mountaineering, 
Uttar Kashi, for the year 1985-86~r' ;with 
Audit Report thereon. '. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the Audited Accounts 
of the Nehro Institute of Mountaineering, Uttar 
Kashi, for the years 1983-84, 1984-8!5 and 1985-86. 

(10) A statement (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at (9) 
above. 

(11) A copy of the Annual Report (Hindi and English ver-
sions) of the Council for Advancement of People's 
Action and Rural Technology for the year 1986-87 
along with Audited Accounts. 
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(12) A statement (Hindi and English versions) regarding ) 
. Review by the Government on the, workin.g of the' 

Council for Advancement of People s Actlon and 
Rural Technology, for the yeat: 1986-87. 

(13) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) C1f section 619A 
of the Companies Act, 1956:-

(i) A statement regarding Review by the Governmellt on 
the working of the National Bicycle Corporation 
of India Lm.uted for the year 1985-86. 

(ii) Annual Report of the National Bicycle Corporation 
of India Limited for the year 1985-86 along with 
Audited Accounts and :the comments of the Com-
ptroller and Auditor General thereon. 

(14) A statement (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at (13) 
above. 

(IS) A copy of the Annual Report (Hindi and English ver-
sions) of the Food Corporation of India for the year 
1986-87 along with Audited Accounts, under sub--
section -(2) of seotion 35 of the Food Corporations 
Act, 1964. 

(16) A copy of tbe Review (Hindi and English versions) by 
the Government on the working of the Food Corpo-
ration of India for the year 1986-87. 

(17) A statement (Hindi and English versions) (i) correct-
ing the reply given on 23rd November, 1987 to Un-
starred Question No. 2319 by Shri Hannan Mollah 
regarding pressmen who accompanied Prime Minister 
on his visit ~o Vancouver and (ii) giving reasops for 
delay in correcting the reply. 

(18) A copy of the Lighthouse (Removal of Lights and Re-
duction of Heights of Buildings Structures and Trees) 
Rules, 1987 (Hindi and English versions) published 
in Notification No. G.S.R, 938(E) in Gazette of India 
dated the 27th November, 1987 under sub-section (3) 
of section 21 of the Lighthouse Act, 1927. 
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(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mormugao Dock Labour Board fOI 
the year 1986-87 along with Audited Accounts. 

(ii) A copy 0'£ the Review (Hindi and English versiom) by 
, the Government on the working of the Mormugao 

Dock Labour Board for the year 1986-87. 
(20) A statement (Hindi and English versions) (i) correcting 

the reply gvtn on 7th Decem~r, 1987 to Unstarred 
Question No. 4472 by Shri Manyendra Singh regard-
ing occupation of Government accommodation by 
M.Ps.IEx-M.Ps. and (ii) giving reasons 'for. delay in 
correcting the reply. 

(21) A copy of the Post Office Savings Accounts (Second 
Amendment) Rules, 1987 (Hindi and English ver-
sions) publishC\i in Notification No. G.S.R. 948(E) 
in Gazette of India dated the 2nd December, 1987 
under sub-section (3) of section 15 0'£ the Govern-
ment Savings Bank Act, 1973. 

(22) A copy of the Indira Vikas Patra (Fourth Amend-
ment) Rulc~, 1987 (Hindi and English versions) pub-
lished in Nolification No. G. S. R. 956(E) in Gazette 
of India dated the 3rd December, 1987 under sub-sec' 
tion (3) of section 12 of the Govel1Ul'lent Savings 
Certificate Act, 1959. 

~23) (i) A copy of the Annual Report (Hindi and English 
versions) of the Life Insurance Corporation of India 
for the year ended the 31st March, 1987 under sec-
tion 29 of the Li'ie Insurance Corpora:tion Act, 1956. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Life Insurance Corporation of India for the year 
ended the 31st March, 1987. 

(24) (i) A copy of the Annual Report (Hindi and Engli~h 
versions) of the Gandhi Smriti and Darshan Samiti 
for the year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working- of the Gandhi 
Smriti and· Darshan Samiti for the year 1985-86. 
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(25) A statement (Hindi and English versions) showm~\ 
reasons for delay in laying the papers mentioned at 
(24) above. 

(26) (i) A copy of the Annual Report (Hindi and English 
versiODs) of the National Council of Educational Re-
search and Training, New Delhi, for the year 1986-87. 

(ii) A s.tatement (Hindi and English. ...nons) regarding 
ReVlew by the Govern~nt on the woddng of the 
National Council of Educational Research and Train-
ing, NeW1 Delhi. for the year 1986-87. 

(27) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rashtriya Sanskrit Sansthan, :New 
Delhi, for the year 1985-86. 

(it) A copy of the .Annual Accounts (Hindi and English 
versions) of the Rashtriya Sanskrit &nsthan, New 
Delhi, for the year 1985-86 together with Audit Re-
port thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Go~rnment on the working Of the 
Rashtriya Sanskrit Sansthan, Newt Delhi. for the year 
1985-86. 

(2H) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned. at 
(27) above. 

(29) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Management, 
Bangalore, for the year 1986-87. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Management, Bangalore. lor the year 
1986-87. 

(30) A copy of the Annual Accounts (I:Iindi and .Engl~sh 
versions) of the Motila} Nehru Regional Engmeenng 
College, Allahabad, for the year 1986-87 together with 
Audit Report thereon. 

(31) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Immunology, for 
the year 1986-87 along with Audited ActlOunts. 
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(32) A copy of the Review (Hindi and English versions) 
bv the Government on the working Of Ilhe National 
Institute of Immunology for the year 19l6-87. 

(33) 0) A copy of the Annual Report (Hindi and English 
ve.rsions) of the Qentral Institute of Hand Tools 
Jalandhar, for the year 1986-87 along wi Ib Audited 
Accounts. 

(li) A statement (Hindi and EngUsh versions) regarding 
Review by the Government on the working of the 
Central Institute of Hand Tools, Jalandhar, for the 
year 1986-87. . 

(34) A statement (Hindi and English versions) correcting 
the reply given on the 8th December, 1987 to Starred 
Question No. 461 by Shri Parasram Bhardwaj regard-
ing industries established in backward areas. 

(35) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Tea Trading Corporation of India Limited for the 
year 1985-86. 

(ii) Annual Report Of the Tea Trading Corporation at 
India Limited for the year 1985-86 along with Audi-
ted Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(36) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(35) above. 

(37) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Packaging for the 
year 1986-87 along with Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Packaging for the year 1986-87. • 

(38) A copy of the Annual Accounts (Hindi and English , 
versions) of the Cardamom Board, Cochin, for the 
period from 1st April, 1986 to 25th February, 1987 
together with Audit Repo.rt thereon. 
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(39) A copy each of the following papers (Hindi and En~ 
lish versions) under sub·section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Gov-
ernment on the working of the Goa' Shipyard 
Limited for the year 1986-87. 

(ii) Annual Report of the Goa Shipyard Limited for 
the year 1986·87 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Hindustan Aeronau-
tics Limited for the year 1986-87. 

(ii) Annual Report of the Hindustan Aeronautics 
Limited for the year 1986-87 along with Audited 
Accounts and the comments of the ComptroUf!r. 
and Auditor General thereon. ~ 

(c) (i) A statement regarding Review by the Govern-
ment on the workin~ of the Mazagon Dock Limit-
ed for the year 1986-87. I 

(if) Annual Report of the Mazagon Dock Limited for 
the year 1986-87 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(d) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Dynamics 
Limited for the year 1986-87. 

(ii) Annual Report of the Bharat Dynamics Limited 
for the year 1986-87 along with Audited Accounts 
and the comments of the Comptroller and Audftnr 
General thereon. ' 

(e) (i) A statement regarding Review by the Govern-
ment on the working of the Mishra Dhatu Nigam 
Limited for the year 1986·67. I 

(ii) Annual Report" of the Mishra Dhatu Ni~am Limit-
ed for the year 1986·87 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 
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(40) (i) A copy of the Annuai Report: (Hindi and English 
versions) of the Institute for Defence Studies and 
Analyses, New Delhi, for the'year 1·986-87 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Institute for Defence Studies and Analyses, New 
Delhi, for the year 1986-87. . 

2. Message from Rajya Sabha 
Secretary-General reported a message from Rajya Sabha thnt 

Rajya Sabha had no recommendations to make to Lok Sabha in 
regard to the Appropriation (No. 5)BiIJ, 1987 passed by Lok 
Sabha on the 7th December. 1987.' . 

J. Statement by Milli~er ~ 

The Minister of State in the Ministry of External Affajrs 
made a further statement on agreement concluded on 8th 
December, 1987 between General Secretary Gorbachev .. of 
U.S.S.R. and Presldent Reagan of U.S.A. on elimination of 
land based intermediate nuclear missiles. 

4. Government Rillo;.-lotroduced 
v(i) The Alcock Ashdown Company Limited (Acquisition of 

Undertakings) Amel.1dment Bill. 1987. 
V(ii) The Commission of Sati (prevention) Bill. 1987. 

j-Question of Privileee . 
, The Speaker gave his consent to Shri Ram Ohan to the rajs-

ing of a question of privilege against Shri H. K. L. Bhagat. 
Min.ister of Parliamentary Affairs for allegedly intimidating him 
and Shri Raj Kumar Rai by issuing a whip to them on 17th 
November. 1987 in the House and suppressin~ their freedom of 
speech. Shri Ram Ohan sought leave of the House. The leave 
was granted. Shri Ram Dhan raised the question of privilege. 

The .following members took part in the debate:-
(1) Prof. Madhu Dandavate 
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(2)' Shri S. J aipal Reddy 
", '(3) :Shri' B. R. Bhapt 

(4) Shri Sbarad Di~e 
(5) Shri Shivrai V. Patil 
(6) Shri Arif Mood. Khan 
(1)· Sftri Somnatil Rath 
(8) Shri Saifuddin Chowdhary 
(9) Shri P. Shiv Shankar 

(10) Shri Dinesh Goswami 
(11) Sari, Ita, K«mar Ita.i 
(12) Shri Hholanath Sen 
(J13) Shri Indra!;t Ciu!'ta 
(14) Shri H. K. L. Bha2at 

6. MaUers Under Rule 377 
/(1) Shri P. Namgyal raised a matter regarding need to re-

view'the priority allocation of seats in Indian Airltnes Serviees 
operating in Ladakh Sector. 

",/(2) Shri Keshorao Partihi l'8ised a matter regarding need 
to provide more funds for Operation Flood for Bhandara dis-
trict, Maharashtra. 

AS)' ShTimati' Vidyawati Chaturvedi raised a matter' regard-
i~ . need to reconsider the propoal· ot inter-transfer of eer.tain 
villages of Uttar Pradesh and Madhya Pradesh. 

/(4) Shri Yogeshwar Prasad Yogesh raised a matter regard-
ing need to allocate funds on priority basis l to tTdgatton JIII.'!lem-
es for Chhota !Ii agpur region of Bihar. 

\/'(5}. Smt. Ja,anti Patnatk raised a matter l'eIfa~ding' need 
to accord early sanction: for' thee.tablidlment of an 8Xpm't'1Jro-
ceasing zone at ChandHa 1't8Ilr BhubBReS\98t' (Or_>. 

06) Shri Sri Hari . Rao raiaed a mattw regaMUaliC- Deed 110 de-
velop Hope Island and Piohikala LaDka in, East· Godavari dis-
trict as tourist spots. 
_ /(7) Shri KammodUal Jatw raised a matt'er regarding need 
l'o develop a National Park in Vijajpur-Karhal in Chambal re-
gion of Madhya Pradesh. 
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'. AS) Shri Kadantbw' lir'B. Januitman~~eed a;)~8tt8r' 'rf'_ 
g~ding need to restrict the import of edible oil to ~afeguard 
the' mterest.· of· Cotton growers: ". 

7. Govemment Bill-Under consideration ,,-' 
/ THE DIRECT TAX LAWS (A.MEN~~EN.T) &I.+, ~7. 

The motion for consideration of the Bill W8S'movedby"Shri 
Narayan Datt Tiwar;. 

An amendment fOr. reference of the Bill to , Select Com-
mittee was moved by Shri C. Madhav Reddy. 

The following members took part in the debate:-
(1) Shri C. Madhav Reddy 
(2) Shri Harish Rawat 
(3) Shri Narayan Choubey (Spe;ech unfinished) 

The discussion was not concluded. 

8. DiscWlSion Under Rule 193 ' 
. /1 
v Shri Indrajit Gupta raised a discussion on the Report of 

inquiry into events and circumstances leading to the arrange-
ments entered into with Fairfax Group Inc., laid on the Taele 
of the House on 9th December, 1987. 

" 

The followIng members took part in the debate:-

(1) Shri Bhagwat Jha Azad 
(2) Prof. Madhu Dandavate 
(3) P.rof. K. K. TeW'ari 
(4) Shri V. Sobhanadreeswara Rao 
(5) Shrl Saty~ndra Narayan Sinha 
(6) Shri Amal Datta 
(7) Shri p, Chidambaram 
(8) Shri Vidyacharan Shukla 

/ (9) Shri p, R. Kumaramangalam 

Shri Narayan Datt Tiwari repted to the discussion. 
The discussion was concluded. 
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'Shri· H. K.· L. Bhagat presented the Forty-seventh Report 
of the Bus:n,ess Advisory Committee. 

10-11 P.M. 
Ldk Sabha adjourned till 11 A.M. on Tuesday. the 15th 

Decembe~. 1987) 

SUB HASH C. KASHYAP. 
Secretary-General. 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. December 15. 1987/Agrahayana 24, 1909 (Saka) 

No. 309 

11-01 A.M. 
1. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A cOpy each of the following papers (Hindi and 

English versions) under sub-section (1) of section 
619A of the Companies Act. 1956:-

(i) (i) A statement regarding Review by the Govern-
ment on the working of the Hindustan Cables Limi-
ted, Calcutta, for the year 1986-87. 

(ii) Annual Report of the Hindustan Cables Limited, 
Calcutta, for the year 1986-87 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) (i) A statement re,iarding Review by the Govern-
ment on the working of the Engineering Projects 
(India) Limited for the year 1986-87. 

(ii) Annual Report of the Engineering Projects (India) 
Limited for the year 1986-87 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(iii) (i) A, statement regarding Review by the Govern-
ment on the working of the Bharat OphthalmiC Glass 
Limited, for the year 1986-87. ' 
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(ii) Annual Report of the Bharat Ophthalmic G~01 
Limited, Durgapur, for the year 1986-87 along WlU.· 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(iv) (i) A statement regarding Review by the Govern-
ment on the working of the Rehabilitation Industries 
Corporation Limited, Calcutta, for the year 1986-87. 

(ii) Annual Report of the Rehabilitation Industries Cor-
poration Limited, Calcutta, for the year 1966-87 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Ad, 1956:-

(i) ReView by the Government on the working of the 
Hindustan Vegetable Oils Corporation Limited, New 
Delhi, for the year 1986-87. 

(ii) Annual Report of the Hindustan Vegetable Oils Cor-
poration Limited, New Delhi, for the year 1986-87 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Govemment on the working of the 
Steel Authority of India Limited and its subsidiaries 
viz the Indian Iron and Steel Company Limited 
and lISCO Ujjain Pipe and Founm'Y Company 
Limited for the year 1986-87. 

(li) Annual Report of the Steel Authority of India 
Limited and its subsidiaries viz Indian Iron and 
Steel Company Limited and lISCO Ujja,in /Pipe 
and Foundry Company Limited for the year 1986-
87 along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(4) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Mineral Development Board, 
New Delhi, for the year 1986-87 along with Audited 
Accounts. 
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(U) A copy of the Review (Hindi and EngUsh versions) 
by the Government on the working of the Mineral 
Development Board, New Delhi, fDr the year 1986-87. 

(5) A COpy of the Petroleum and Natural Gas (Ainend· 
ment) Rules, 1987 (Hindi and' English versions) 

published in Notification No. G.S.R. 867 in Gazette 
of India dated the 21st November, 1987 under sec-
tion 10 of the Oilfields (Regulation and Develop-
ment) Ad, 1948. 

(6) A copy of the Consolidated Annual Accounts (Hindi 
and English versions) of the Employees' Provident 
Fund Organisation for the year 1986-87 together with 
Audit Report thereon. 

(7) A copy of the Official Languages (Use for the official 
purposes of the Union) Amendment Rules, 1987 
(Hindi and English versions) published in Notifica-
tion No G.S.R. 790 in Gazette of India dated 
the 24th October, 1987 under sub-section (2) of sec-
tion 8 of the Official Languages Act, 1963. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the notification mention-
ed at (7) above. 

(9) A coPY each of the following Notifications' (Hindi 
and English versions) under sub-section (2) of sec-
tion 38 of the Central Excises and Salt Act, 1944:-

(i) G.S.R. 965(E) published in Gazette of India dated 
the 8th December, 1987 rescinding the Central Ex-
cise (Fourth Amendment) Rules, 1967 published 
in Notification No. 165187-Central Excises dated the 
11th June, 1987. 

(ii) The Central Excise (Ninth Amendment) Rules, 
1987 published in Notification No. G.S.R. 966 (E) 
in Gazette of India dated the 8th December, 1987. 

(10) A coPy of Notification No. G.S.R. 973(E) (Hindi 
and En~lish versions) published in Gazette of India 
dated the 10th December, 1987 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 20S-Customs dated the 
1st October, 1977 so as to allow duty drawback on 
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all goods which are exported to Nepal. where pa8 
ments are received in any freely convertible currene; 
and also allows duty drawback on certain specified 
goods of the nature of capital goods exported to 
Nepal against any global tenders invited. by His 
Majesty's Government of Nepal even where ~y­
ments are received in Indian currency under Sectlon 
159 of the Customs Act, 1962. 

(11) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central Ex-
cise Rules, 1944:-

(i) G.S.R. 912(E) published in Gazette of India dated 
the 13th November, 1987 making certain amend-
ments to Notification No. 123/81-Central Excises 
dated the 2nd June, 1981 so as to make it clear that 
packin~ Materials also can be procured without 
payment of duty by 100 per cent Export Oriented 
Units. 

(ii) G.S.R. 972(E) published in Gazette of India <fated 
the 10th December, 1987 together with an expla-
natory memorandum makin~ certain amendments 
to NotificatiO!l No. 150-Central Excises dated the 29th 
July, 1981 so as to provide for export from the 
factory of manufacture of capital goods against 
global tenders invited by His Majesty's Govern-
ment of Nepal against payment in Indian currency 
without the payment of excise duty. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology, 
Madras, for the ~ar 1986-87. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Technology, Madras, for the year 1986-8'7. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Foundry and 
Forge Technology, Ranchi, for the year 1986-87. 

(ii) A copy of the Review (Hindi and English versions) 
bv the Government on the workin~ of the National 
Institute of Foundry and Forge Technology, Ranchi, 
for the year 1986-87. 
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(14) (i) A copy Of the Annual Report (Hindi and English 
versions) of the Bal Bhavan Society (India), New 
Delhi, for the year 1986-87. 

(U) A copy of the Annual Accounts (Hindi and English 
versions) of the Bal Bhavan Society (India), New 
Delhi, for the year 1986-87 together with Audit Re-
port thereon. 

(iii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of the 
Bal Bhavan Society (India), N~w Delhi, for the 
year 1986-87. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Raja Rammohun Roy Library Foun-
dation, Calcutta, for the year 1986-87 along with Audi. 
ted Accounts. 

(ii) A COpy of the Review (Hindi and English vel'lions) 
by tl}e Govemment on the working of the Raja 
Rammohun Roy Library Foundation, Calcutta, for the 
year 1986-87. 

(16) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Development of Tele-
matics, New Delhi. for the year 1986-87 along with 
Audited Accounts. 

(17) A statement (Hindi and English versions) regarding' 
Review by the Government on the working of the 
Centre for Development of Telematics, New Delhi, 
for the year 1986-87. 

(18) A copy ea-:h of the followinfl( papers (Hindi and Eng-
lish versions) under SUb-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
State Trading Corporation of India Limited, New 
Delhi, for the year 1986-87. 

(ii) Annual Report of the State Trading Corporation .. 
of India Limited, New Delhi, for the year 1986-87 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 
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(19) (i)A copy o~ the Annual Report (Hindi and Englis. 
versions) of the Export Inspection Council and ~~ 
port Inspection Agencies (Volumes I and II) along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the 
Export Inspection Council and Export Inspection 
Agencies for the year 1986-87. 

(20) (1) A copy of the Annual Report (Hindi and English 
v.ersions) of the Engineering Export Promotion Coun-
cll, Calcutta, for the year 1985-86 along with Audited 
Accounts. 

(ii) A COpy of the Review (Hindi and English versions) 
by the Government on the working of the Enginee-
ring Export Promotion Council, Calcutta, for the year 
1985-86. 

(21) A statement (Hindi and English version50) showing 
reasons for delay in laying the papers mentioned at 
(20) above. 

(22) (i) A COPy of the Annual Report (Hindi and English 
versions) of the Central Council for Research in 
Ayurveda and Siddha for the year 1986-87. 

(it) A copy of the Review (Hindi and English versions) 
bv the Government on the working of the Central 
Council for Research in Ayurveda and Siddha for the 
yeat; 1986-87. 

(23) A statement (Hindi and English versions) explain-
ing the reasons for not layinll the Auditp.d Accounts 
of the Central Council for Research in Ayurveda and 
Siddha for the year 1986-87 within the stipulated 
period of nine months after the close of the Accoun~ 
ting Year. 

(24) (i) A copy of the Annual Reoort ~Hindi and English 
versions) of the Central Councli for Research in 
Homoeopathy, New Delhi, for the year 1986-87 along 
with Audited Accounts. 

(ii) A COpy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Council for Research in Homoeopathy, New Delhi, 
for the year 1986-87. 
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(25) (i) J:. copy of the Annual Report (Hindi and English 
verSIons) of the Central Council of Homoeopathy, 
New Delhi, for the year 1986-87. 

(Ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Council of Homoeopathy, NeW! Delhi, for the year 
1986-87. 

(26) A statement (Hindi and English versions) explaining 
the reasons fOl' not laying the Audited Accounts of 
the Central Council of Homoeopathy, New Delhi, 
for the year 1986-87 within the stipulated period of 
nine months after the close of the Accountmg Year. 

(27) (i) A copy of the Annual Report (Hindi and English 
versions) of the Vishwayatan Yogashram, NeW' 
Delhi. for the period from 18th February to 31st 
March, 1980 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Vilhwaya-
tan Yogashram, New Delhi, for the period from 18th 
February to 31st March, 1980. 

(28) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(27) above. 

(29) A statement (Hindi and English versions) showing 
the reasons for not laying the Annua! Report and 
Audited Accounts of the Institute of Post Graduate 
Teaching and Research, Gujarat Ayurveda University, 
Jamnagar, for the year 1986-87 within the stipulated 
period of nine months after the close of the Accoun-
ting Year. 

(30) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual ~port and 
Audited Accounts of the Indian Medicines Pharma-
ceutical Corporation Limited, for the year 1986-87 
within the stipulated period of nine months after the 
close of the Accounting Year. 
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(31) "!- copy e.ach of the following papers (Hindi and ~ 
!ish vemons) under sub-section (1) of section 619A 
ot the Compani~ Act, 1956:- I 

(i) Review by the Government on the working of the 
National 'thermal Power Corporation Limited for the 
year 1986-87. . 

(ii) Annual Report of the National Thermal Power Cor-
pQl"ation Limited for the year 1986-87 along with AuC1i-
ted Accounts and the comments of the Comptroller 
and Auditor General thereon. 

2. Motioa Regar61g Fony-Seveath Report of 8usiaess Advisory 
Committee 

Shri H. K. L. Bhagat moved the following motion.-
''That this House do agree with the Forty-seventh Report 

of Ithe Business Advisory Committee presented to 
the House on the 14th December, 1987. 

The motion was adopted. 

3 Govel'llDleDt BiB-Withdrawa 
~ THE MOTOR VElUCLES BILL, 1987 

4. Matters Under Rule 377 
/(1) Shri Sriballav Panigrahi raised a matter regarding need to 
abolish Sales Tax and Octroi Tax immediately . 

./(2) Shri Harish Rawat raised a matter regarding need to allo-
cate \§eparate funds to tackle Itbe water scarcity problem in hilly 
regions of Uttar Pradesh. 
J13) Shri Raj Kumar Rai raised a matter regarding need to con-

vert the existing MG line between Shahganj-Ballia into a broad 
gauge line. 
~4) Shri Basudeb Acharia raised a matter regarding need to 

pay interim relief to workers of public sector units of West Bengal. 

-../(5) Shri C. Janga Reddy raiseU a matter regarding need for 
Special allocation of funds in Union Budget for Telengana 
region. 
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, /;~' Shri Aziz ()n_.,j.,·;se<i t .ri· .. -ri" ..It.~, ' ,,,,~~J r~.a . .Q1~t~r t<:.8~r~mg ~ ~ tteve-
op" itrakOOt, and' ~a.'biyar" as loul'is't' ce~treS: .-1, ., .. ~. '.' l" 

/(7) Shri Mohd. ~'~O:Z ~i '~~;~~'a ffi~ tC(~ding 
need to open Kendriya Vhlyalaya'In Et411, Utlat 'Ptalie8h: .. 

vt8~ Shri Ram Pujan Patel raised a matter regarding.~ W 
abandone the mOve to start casinos in! hotels to attractU f6mjil 
tq~ts. '-

v(9) Shri Virdhi Chander Jain raised a matter regarding need. to 
provide more ,fitul~c~,~l~s~~ce 19 the .Goye~w~ pj !~~A¥thBD 
to meet the worst drouglvt In the State. ' - ,~ 

010) Shri Somnath Rath raised a matter regarding ruljE!d to pro· 
~de ~}~t ofof~~:!5~ Ex.vress atK~spur railw~y s~~9P .Wpan-
.J~ ! ~,....~ct v~~!1' 
All) ,Dr. Chandra Shekhar TripathJi raised a matter regarding 

need to provipe eleQtricity to alI villa~es of KhaliIabad,P8tli8me"d.· 
tary conStituency. ' . " " 

.. / . 
J(12) Shri K. D. Sultanpuri raised a matter r~~ ~~~ 

provide additional financial assistance to /the GoVernment ol1lJn{a-
chal Pradesh to enable it to tide over its ,fipm.:t~~"~~If.iCqJ~,s. , 

5. Govemment-Bill--P8SSecI 
,/THE.DIRECT TAX LAWS (AMENDMENT) B~, 1987 

Discussion on the motion for consideration of the Bill and 
amendment thereto moved QJl $e 14th~~~l', .1~87"conti· 
~~ '. 

The following members took, p,an in ~ed.eb~:­
(1) Shri Narayan Choubey 
(2) Shri Ram Singh Yadav 
(3) Shri Amal Datta 

Shri Narayan Datt Tiwari replied to the debate. 

The amendment for r~~er~~ Qf 1P.e DW 1 to .a ~~~t Com-
mittee was negatived. 



The motion for comideration was adopted and clause-btl i 
clause consideration of the Bill was taken up. 

Clauses 2 to 189 were adopted. 

aause 1, the Enaoting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri 
Narayan Datt Tiwari. 

The motion was adopted and the Bill was passed. 

6. Pre&entatiOIl Of Petitlo!u 
Sbri K. Ramamurthy presented a petition signed by Shri K. K. 

Nair, General Secretary, Indian National Bank Officers Congress 
and Shri R P. K. Murugci;an, General Secretary, Indian National 
Bank Employees Federation and others regaroing restruoturing 
of Public Sector Banks Parliamentary control over the public 
sector banks, nationalisation of all banks in the priv&te ,ector and 
foreign. banks etc. 

7. Govemment ~Passed. 
/THE COMMISSION OF SATI (PREVENTION) Bll..L, 1987 

The motion for consideration of the Bill was moved by Smt. 
Margaret Alva. '. 

The following members !took part in the debate:-
(1) Shri Kali Prasad Pandey 
(2) Shri M. Y. Ghorpande 
(3) Smt. Bibha Ghosh Gdswami 
(4) Shri Mahendra Singh 
(5) Shri Dinesh Goswami 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.03 
P.M.) ! , 

(6) Shri Ram Nagina Mishra 
(7) Smt. Sheila Kaul 
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• (8) Smt. Geeta Mukherjee 
(9) Dr. Rajendra Kumari Bajpai 

(10) Smt. N. P. Jhansi Lakshmi 
(11) Dr. (Smt.) Phulrenu Guha 
(12) Shri Umakant Mishra 
(13) Shri Ram Bahadur Singh 
(14) Smt. Manorma Singh 
(15) Shri Vishnu Modi 
(16) Shri N. V. N. Somu 
(17) Smt. Usha Chaudhary 
(18) Dr. Chandra Shekhar Tripatbi 
(19) Shri Piyus Tiraky 
(20) Shri C. Janga ReddV 
(21) Smt. Usha Thakkar 
(22) Shri Kammodilal Jatav 

Smt. Margaret Alva replied to the debate. 

The motion for consideration was adoPted and clause-by-
clause consideration of Ithe Bill waS taken up. 

Clauses 2 to 4 were adopted, as amended. 

Clauses 5 and 6 were adopted. 

Clause 7 was adopted, as amended. 

Clauses 8 to 17 were adopted. 

Clause 18 was adopted, as amended. 

Clauses 19 to 22 were adopted. 

ClaUSe 1, the Enaoting Formula, the Preamble and the Long 
Title were &rso adopted. 

The motion that the Bill, as amenUed, be passed was moved 
by Smt. Margaret Alva. 
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'!be followin& members took Plitt iIi Ithe d~bate:- f'\ 
I" (1) Prof. N. G. Ranga 

(2) Prof. Madhu Daridavate 
(3) Shri C. Madhav Reddy 
(4) Shri Basudeb Ach-iria 
(5) Smt. Margaret Alva 

The motion was adopted and the Bill, as amended, was passed. 

8. Me8sages from Rajya Sabl!a 

Secretary-General orted the fol1oWiIig meSSa~e'S fcOm Rajya 
Sabha:-

(i) Th at its sitting held on. the 15th December, 1987, 
ajya Sabha passed a motion referring the Indian 

Medical Council (Amendment) Bill, 1987, to a Joint 
Committee of the Houses cOrisisdng ()f 45 mdm"bers, 
15 .members from Rajya Sabha namely:-

(1) Shri Pawan KUmar Bans~d 
(2) Shri Mirza Irshadbaig 
(3) Shri Blla:g:atnim Manhar 
(4) Shri P. N. Sukul 
(5) Shri Thindiv8l!81D K. Ramamurthy 
(6) Dr. R. K. Pod~ar 
(7) Shri G. Varadaraj 
(8) Dr. G. Vijaya' Mohan Reddy 
(9) Shri K. G. Maheswarappa 

(10) Miss Saroj Khaplltde 
(1 D S!ui ~! S. Ahluwalia 
(12) Shri Mahendra Prasad 
(13) Kumari Sayeala Khatun 
(14) Sitrl Ptanrod M~tuijltn 
(15) Shri Virendra Verma 

• i 
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• and 30 members from Lok Sabha and recommended that 
Lok Sabha do join in ,the said Joint Committee and com-
municate to that House the mimes of members to be ap-
pointed by Lok Sabha to ,the saId Jomt Committee. 

@(ii) That Rajya Sabha had no recommendations to make 
to Lok Sabha in regard to the Fiitarice (An1endDieD1t) 
Bill, 1987 passed by Lok Sabha on the 8th Decem-
ber, 19'87. 

It GovEiniineril Mlls-Pused 
~) THE CHANDIGARH (DELEGATION OF POWERS) BILL. 

1987. 
The motion for consideration of the Bill was movM by Shrt 

Chintamani Panigrahi. 
Shli Anil Basu took part in the debate. 

Shri Chintamani Panigrahi replied to the debate. 

The motion for consideration was adopted ,and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2J to 4 were adopted. 

Clause 1, the Enacting Formula and the Lon'g Title were also 
adopted. 

The motion that the Bill be passed was moved by Shrl 
Chintamani Panigrahi. 

The motion was adopted and the Bill was passed. 

(it). THE ALL INDIA COUNCIL FOR TECHNICAL EDU-
V CATION BILL, 1987. as passed by Rajya Sabha. 

DiSCW1Sion on the motion for consideration of the Bill moved 
by Shrimati Krishna Sahi on the 9th December, 1987, c~ntiDu8d. 

The foilowing meiribers took plirt in the debate:--=-
(1) &hri V. Sobhanadreeswara Rao 
(2) Shri Syed sllallabUCldil'l 

@At 6.40 P.M. 



(3) Shri P. KOlandaivelu 
(4) Smt. Geeta i\1:ukherjee 
(5) Dr. (Smt.) Phulrenu Guha 
(6) Shri C. J anga Reddy 

Smt. Krishna Sahi replied to the debate. 

On the motion for consideration of the Bill the House 
divided, Ayes ·51~ Noes ·13. Accordingly, the' motion 
adopted and clause-bY-c1ause consideration of the Bill 
taken up. 

Clauses 2 to 25 lVere adopted. 

was 
lV8S 

Clause 1, the Enacting Formula and the Long Title lVere alIo 
adopted. ; 

The motion that the Bill be passed lVas moved by Shrimati 
Krishna Sahi. . 

The follolVing members took part in the deeate:-
(1) Shri C. Madhav Reddy 
(2) Prof. Madhu Dandavate 
(3) Shri P. V. Narasimha Rao 

The motion lVas adopted and the Bill lVas passed. 

J Oii) THE ADMINISTRATIVE TRIBUNALS (AMENDMENT) 
BILL, 1987, as passed by Rajya Sabha ' 

The motion for consideration moved by Shri P. Chidambaram 
lVas adopted and clause-by-clause consideration of the Bill was 

I I taken up. '. . I ;, 

Clauses 2 to 6 lVere adopted. 
Clause 1, the Enacting Formula and the Long Tille lVere also 

adopted. • , 
The motion that the Bill be passed was moved bv Shri 

P. Chidambaram. 

The motion was adopted and the Bill was passed. 

·Subject to correction. 
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.10. Motion regarding Joint 'Committee on Goveninient blU-
;; I Adopted. 

The Indian Medical Council (Amendment) Bill, 1987 

The motion for concurren::e in the recommendation of Rajya 
Sabhafor reference of the Bill to a Joint Committee of the 
Houses was moved by Kumari Saroj. Khap~ . 

The motion was adopted as follo~ 
"That this House do concur in the recommendation of 

Rajya Sabha that the House do join in the Joint Com-
mittee of the Houses on the Bill further to amend the 
Indian Medical Council Act, 1956 made in the motion 
adopted by Rajya Sabha at its sitting held on the 15th 
December, 1987 and communicated to this House on 
the 15th December, 1987 and do resolve that the fol-
lowing thirty Members of Lok Sabha be nominated to 
serve on the said Joint Committee, namely:-

(1) Shri p. A. Antony 
(2) Smt. Vyjayanthimala Bali 
(3) Shri Ani! Basu 
(4) Dr. Krupasindhu Bhoi 
(5) Dr. (Smt.) Phulrenu Guha 
(6) Shri Daulatsinhji Jadeja 
(7) Shri p. K. Kannan 

~.,( (8) Shri p. R. Kumaramangalam 
(9) Shri Kunwar Ram 

(10) Shri Suresh Kuru}:'! 
(11) Shri Dharam Pal Singh Malik 
(12) Smt. Manorma Singh 
(13) Shri G. S. Mishra 
(14) Dr. Prabhat Kumar Mishra 
(15) Shri Ram Nagina Mishra 
(16) Dr. Manoj Pandey 
(17) Dr. V. Rajeshwaran 
(18) Shri K. H. Ranganath 
(19) Shri P. V. Narasimha Rao 
(20) Shri C. Madhav Reddy 
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(~) Shri D. N. Reddy 
(22) Shri Muhiram 8aikia 
(23) 8hri Nawal Kishore Sharma 
(24) 8hri N. Tombi Singh 
(25) Dr. C.- P. Thakur 
(26) Dr. Chandra Shekhar Tripathi 
(27) Dr. V. Venkatesh 
.(~) Shri Vijoy Kumar. Yadav 
(29) Dr. Golam Yazdani 
(30) Shri Zainul Basher." 

(LolC Sabha adjourned sine die at 6-56 P.M.) 

.8UBHASH C. KASHY AP, 
Secreta,r'y-General. 
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